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LEGISLATIVE ASSEMBLY. 

Friday, tkfj 22nd Septfmlbe1' 1922. 

The Assembly met in the Assembly Chamber at Eleven of the Clock. 
llr. president waR in the Chair. . 

QUES1'IONS ANDANSWERfl 

ASSAULT AT AlIDA-LA. STATION. 

844. • Lata Oirdharilal Aprwala : (a) Will the Government be 
pleslled to Atate how far is the filllowing statement accurate, viz.-

" That on the evening of 3rd September 1922 in the Waiting Room. 
of Ambala Railway Htat!OIl, two soldiertl insulted two Indian 
M(lmh('rH of t.be Oouncil of State, na.mely, Honourable Khan 
Bahadur Amin-ul-Islam, Inspector General of Reg{Atration, 
Bengal, and Honourable Haji Chaudhuri Mohammed Ismail 
KhAn who Wl1re on their way to Simla to attend the Council of 
State, particularly at. 8 time when the snid Honourable Mem· 
bpI's were enga~t'd in their evening prayers, His Excellency' 
the Viceroy nl' Hi'! J<Jxcellency the Commander-in-Chief was 
wir/,rl ahont th(l OC('Ul'I"('nec Ilnd the Htation MaRtI'r was a1<.o 
informed. " 

Will the Government be p\Mserl to state the true facts relating to t.he 
incident' 

(b) What fiction, if any, hnR been tal{on or proposed to he taken in 
the matter r?fel'l'ed 10 in the previolls question T 

(r) WhRt stepR; if !lny, ha"e .the Governmcnt taken or do they 
propose to tak(' to finally Rtop the recnrrence of event.1I like the one 
)'l'ff'I'red to I\bo\"(' in fllt.t;tre ? 

Mr. II. Burdon: (a) and (b). A r!'pol't of the incident WfllI received, 
amI an illquiry was immf'diately instituted by the Offieer Commanding, 
i\mbala Brigade Area. At t.he request of the Offioer Commalldin/l', the 
HonoUl'able Chuurlhri Muhammad Iflmail Khan proceeded to Ambllla, 
indl,ntified 0110 of the Roltliel'R concerned, and on receiving an upology, has 
I'Xpl'cRsed a desire that tho matter should b(l dropped, I have also ascer-
tained from t.he HononraiJle Khan Bahadul' Amin-ul-IRlam pel'Ronally 
that he too docs not desire to purAue t.he matter. 

(c) Instruct.ionA have heen iAAued to all CommandR, District.,; and 
Jnli('vend!'ut BrigudeR to .impl'f'RH on nil OtlleerH Commanding, British llnitR, 
the npc('HRity of iru'lt.rllcting their men in the proper manlier of treatitlg" 
IndianH, I,pcttlrNI Ill'" given on the subjf'ct to British t.roopR by f'xppl'i-
(mcf'd OmcerA of t.he Indian Army, A pamphlet on the RuhjPct ill in tile 
posHe~jon of all British offiCf'rR, Tn all Ruch CaReR, diRciplillary aotion ill 
~ny~riablr taken hy the military authorities unless, as often happens, the 

( 785 ) 



LIGlSLA'l'IVJC ASSEMBLY. [i2Nn SIl'T. 1921. 

o1renders arc tried by Civil Courts. In each and every oase a telegraphio 
report is at once made to Army Headquarters. 

lttOOll:i-TAX DnARTK1IJ1T, SI_n, 

346. -Mr. W ••. Buuanal1y: (1:) (a) Is it a fact that the administra-
tion of the Income-tax O"psrlment in Sind .was hitherto vested in the 
Commissioner in Sind ; and that since the passing of the Act last s888ion 
the administration of the Income·tax Department of the wholl? Presidency 
has now been vested in the 'Commissioner of Income-tax with his Head-
(luarten at Bombay' 

(b) Is it a fact that this Officer will have to tour throughout the 
l'residency with a large staff , 

(c) Is it a ·fact tbat under the Act he has also to hear appeals of a 
particular class , 

(d) Will this lrrangement be more cost.ly to Government than the 
old one when the Collector of each District heard appeals of that cla811 , 

(ii) (a) Is it not a fact that the Commissioner in Sind is the Head of 
the Customs Department in that Province which is also an Imperial 
Department like the Income·tax , 

(b) Do Government propose to take any steps to l"e·invest the 
Commill8ioner in Sind with the power of administration of the Income-
tax Department with a view to secnre greater efficiency as well a. 
economy ; and the Collectors with tho power of bearing appeals which 
the Income-tax Commissioner has to hear' 

(c) If the answer to (ii) (b) be in thl' negat.ive, do Government pro-
pose to call for the opinion of the Local Government on the subject , 

The Honourable Sir Malcolm Bailey : (i) (a). Y 68. The Commis-
sioner in Sind was the Chief Revenue Authority under the Income-tax 
Act, 1916. Under the Income-tax Act, 1922, the administration of the 
Act now vests in the Commissioner of Income-tax, Bombay Presidenc3·. 

(b )Thf' Commissioner of I neome-tax as the head of the .In®me-
tax Department may have to {o'ur throughout tbe Presidency, but I 
have no information as to what staff he takes with him on tour. .. 

(c) Yes. Under section 32 of the Income-tax Act, 1922, t.he CO'm-
missioner has to hear appeals of assessees against the orders of the 
Assistant Commissioners of Income-tax .. 

(d) It is not possible to say whether the new arrangement is more 
c08tly to Government as it is not pOssible to calculate what portion of the 
pay of the Collectors who used to hear income-tax appeals sbould be 
regarded 8S debitable to income-tax. 

(U) (a). Yes, but there is a diRerence between theCusto11l8 and 
Income-tax Departments in t.hat the former is administered by the 
Provincial Government. as agents of the Government of India, while 
the latter is administered direct. 

(b) No. Government do not consider it desirab1e to re-invest the 
Co.mmissioner in Sind with powers under the Income-tAx. Act, 1922. 

(c) No. 

1Ir. 8. O. Sh:l.hani :  A lIupplemt'ntary Question, Sir, Are Govet'nment 
aware that Itn\' ll(i(litioll to the present powers H er ised ~  the Commi,,: 
ldoper in Sind would be ulipopular ill the province 7 .. 
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The Honourable air Kalcolm HaUey : That, I take it, ~irt is a ques-
tion of Otpinion and relates apparently to something that has not yet 
occurred. 

CON0B8SION8 AND AI,L01FANCB8. 
8'6. 1ft. W. M. HUS8&Dally: (1) Will Government, be pleased to lay 

on the table a statoment showing in respect of each Department of 
Government : 

(G) The Ipecial concessions (over and above pay; ordinary T. A. ; 
Pell8ion, Provident li'und) such as allowances, free passes, 
etc., to enable officers to take trips to hill stations, passages 
to foreign countries for self and family on leave and the like-

(') to officers having Ii non-Indian domicile, 
(ii) to officers having an Indian domicile , 

(b) Whether these concessions arp. allowed by reason of being Ii 
. tenn of the l~ree erlt or ot.hel'Wise f 
(c) The conditions, if any, on which these concessions are allowed' 
fd) The clasR of omcera to whom these concession8 are allowed' 
'6) ThE'! maxjmum pay Rctually drawn by these officers' 
ff) The total COlolt to Government in each Department in each of the 

PAst thrt!e years, or the value thereof of such concessions , 

~  Will these concessionr. come within the purview of the Retrench-
numt Committee T 

(8) 1£ nllt, do GoverruncJlt prupose tu reconsider these concessjons 
or appoint a Committee to reconsider  them in  view of tho 
finuncial stringency T 

The Honourable Sir Ma.lcolm Hailey: (a) to (e). I shall endeavour 
to collect the information us Caras convenient and shall send it to the 
HOIlourable Membcr ill due CO\ll'sc, but I regrct that I cannot undertake to 
distinguish between officers of In.dian and non-Indian do,micile. .' 
(f, I am afraid that an inordinate amount of work would bc involv-

ed in getting out figures of total cost for the last ihree years but I shall 
try to have the information collect.ed for t.he last financial ycar. 

(2) and (3). The terms 'of reference to the Inchcape Commit.tee 
being quite general, they will be free to exam inc this expenditure among· 
others and make recommendations regarding it. 

RIrORT OF FR.ONTIEB. COMMITTBB. 

847. *lIr. 3amnadas Dwarkadaa : Will thc Gov:ernment be pleased. 
110 .tate whether nn opportunity '\Till be given to the Assembly to discuu 
and decide UpOIl 1111' Rpport of the Frontier Committee before any:flnal 
aetion is taken thereon' . 
, Mr. en~ Bray: 'rhc GO\Cl'llmE'llt lI1"e nllbl ~ to cOIllDlit themselves 
to any undertaking uutil the Report is in their hands aud has been con-
sidered. 

DISTRICT AND S:msSIONS JUDGE, AOEN(;Y D1VISION, MADltA.S. 

~  *Babu Braja Sundar Das: (a) Are the Government aware that 
tat_ 'Governtnent of Madras have sent a proposal for the creation of tha 
pqst Clf a District sud ~ssion l Judie in the Agency Divieio.n in loco ~  
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. the Judicial As.'Shitant ' ~i ner  tempol'al"ily created with tho 
sanotion of Government of India and the Secretary of State , 

(b) Will the Government be pleas~d to state the reasoDi for :the 
ereation of this new post , 

(c) Will the Government be pleased to state what will be the 
difference in the (lxpenditure O,'el' the propoHed post of a District JudK8 
and the present INlst of an Alia;istallt Judicial Commissioner' 

(d) lIave the Government inquired into the amount of judici"l work 
done by the Agency COIDmil!si(luer Y 

The Bonour.tble Bir William Vincent: (a) Yes, 

(b) The appointment of a Judioial Assistant for tbe Agency 'l'rachl 
ill the Madras Presidency was sanctioned with the intention of 
improving t4e administration of justice in thOIW tracts and at 
the same time to relieve the Agency Commissioner and bis Sub-
Divisional Officer of lI. substantial amouut of Court work which not 
oll1y handicapped them in the performance of their executive duties, but 
C811 only be done at the cost of incollvcnience to partieH and witnesses, 
After an experiellcc of one year of this arrangement the Madras Govern-
ment reported that they did not consider that the intended measure of 
relief to the Agency Commissioner and his .A.ssi.stantM could be secured. by 
the appointment of an officer of lays status than an Additional District 
IUld SeHSioJl8 .Judge. In fact several Kuits involving important issues and 
il t rp s~ of COIlKiderllble Inagnitude were stat.ed to have bt.-en instituted in 
the CUUI't of the Agency CunulliHKiOlWl' and to have htul t.o be transferred 
to the Dh;tl'ict COUl'tR (If the adjoiuing (liRtricts at the cost. of heavy cxptmse 
to the parties uud much iueollvenience to the partj(ll:l alld their wi til CHileS. 

(c) The eKtimated avcrage iucrease iu COKt of the proposal hI l~  1,418 
8 month, 

(d) The Local Government has reported the amount of judicial work 
d ll ~ by the Agency CommiMioner, 

INcoB';Jo:NJENcJo; TO IUll.WAY l' ~  IN Sl1eD. 

34U. ""Mr. Harchandrai Vilhindaa: (a) Will Government be pleased 
to atate if their attention hM been drawn to complaintli published in the 
Smd Obse,'Ver, of the residents of Kotri-Dadu-Lal'kana Section of the 
North-Western Railway Itg-uinst the new timingK which came into force 
from the lst September as depriving the travelling public of that section, 
of the advantages they formerly posse8lled for through travelling to 
Karachi and the cOQllidel'ftbJe amount of inconvenience and detention 
taused to them by a·long· wait at tho Kotri Junction, and 8uggestioDi 
made for making alterations' 

(b) If so, do Government propose to take any action in the matter , 
Oolonel W, D. Waghorn: (a) and (b). The complaints referred to 

havc been considered by the North-Wclltern Railway Administration. 
'l'hey are aware that the new timings do not altogether suit the convenience 
of through travellers between Karachi and stations on the Kotri-Dadu-
Ruk Section. But the number of such travellers is not large and the 
Railway Admiuilrtration are satisfied that the present time table is in' the 
interests of the travelling public as a whole, The Government do not prq.·. 
pqee t() interfefe. 
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ASS.Hl LABOUR BOARD. 

3;)0. *Bai O. O. Nag Bahadur: Having regard to the fact that the' 
attention of Oonrnment WIlS pointedly drawn during the last Budget 
debate (vide debate held on 17th March 1922 and reported on pages 3267-) 
3276 of the 0ilicial UeporUl) to the absence of any member representing 
the interellts of' laboUl' on the .Assam Labour Board, do the Government 
of. India proposc to see that labour intel'ellts are adequately reprcllented 
on that Board 7 ' 

1Ir. A. O. Ohatterjee: 'I.'be constit.ution, of the Board cannot be 
altered without an amendment of the Asllam Labour and Emigration 
~t  AB the question of labour in ABsam has recently received special 
attention from a Committee, whosc report is expected shortly, Govern-
Dlent do not intend to introduce legislat.ion at the prellent time. 

COST OF POSTAGE. STAMfS, )('TC. 

SQ!. *Dr. B. I. Oour : (i) Will the Government be pleaSed to "tate 
what amount is annually }laid to Messrs. Tholl, De La Rue for printing-

«£) I'ostagc Star.lps, 
(b) Post Cards, 
(0) Wrappers, and 
(d) Embossed envclopE's. 
(ti) Is it a faet that Messrs. Thos, De TJa Rue have been grven n 56 

per cent. increuHe on that previouli rate since 1914 Y 
-(iii) Haw MCHIH'H. 'pnos. Dc )Ju HUI' bccn guaranteed a minimum' If 

10, how lUuch t 

Mr. A. O. Chatterjee: (i' 'rhe information il; being collected and ' 
when it iN a llill~ le it will be Hent to the llonouruble Member. 

(ii) On account of the inc)'cltllcd cost of materialH and labour duc 
to the outbrea1;. of war Messrs. De la Rue and Company are being }laid 
1:Il incr(,8He of [,7 })('r (·cnt. oyer ulI(l abo'vc the contract rates. 
. (iii) No minimu'Jl has heen gllllrantced, hut clause (6) of our 
conti'act with M ('RIU'I'I. Dc la Rue and Company runs 8S follows : 
" The Secretary of Statu IIhall not be bound to Indent for ony particular quanti. 

tillll, liS the SUPpli\'H ar',! to depend U}lOn the requirements of the GOVCll'llmClnt of India, 
but if the total value of Adht'llive Stamps Indented for or ordered in nuy ono year shall 
fall below £8,700 lS,. Sd" or the total value of Stamped Pap!'r Indented for or 
ordered in anyone yt'ar 'hall fall bl'low £17,1>07 168, 'd., or the total value of POIIt 
Carda Indented for or ordered iD any ODe year sholl fall below £16,935 98. 54., or 
tho total value of Envelopetl Indentcel for or ordered in any onc year shall fnll below 
£9,597 6,. 10eJ., the calculation being bued in each ease on Schedule E prices, the 
Secretary of State llhall pay to the Contrac.tors Bueh reallonable compensation as may 
be mutually agreed upon, or in default of agreement as may be fixed by arbitration 
under claule 81 hereof." 

lir Deva Pruad larvadhikary : Apart from tbe question of cost, 
is it not a. fact that importing postage stamps and cards from abroad 
C8US( s considerable delay :111<1 iUCOllVClJil.'llCC ineluding inconvenience to 
the epart ~~llt Itnd lIcccssitates the stocking of large quantitics in 
adval1ce which takes up enormous space and is very difficult to deal 
with' 

Mr. A. C. Oha.tterjee: All thORO circnmstances have alr('ndy been 
taken into co,l!'1ideratioII and ill'e still under. consideration. 

• 
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Cos'!' O}' PO::!'r.\L .\ND TJl:Ll!:GRA,rn GUIDI. 

~l  *J)r. B. S. Gour; (a) Will the Government be pleased to ~tate i. 
detail the COlit of pl'iuting lind prodllcing the Post and 'l'elegrapk 
{Juide t 

(b) Is it a fact that Messm. Lai Chand and SOIl8 offered to print and 
produce these Gllides far cheaper than the cost incurred by the o ern~ 

ment Central Press, Calcutta T 

lIIr. A. O. Ohatterjee: (a) and (b). It is regretted that theinfonna· 
tion asked for cannot be given. Measrs. La! Chand and Sons have stated 
that their th'm can print lind produce the Post and Telegraph Guide at 
n . less cost than ~ e Govcrnment of India Press; Government have 
Hupplied this fit'Ill with tilt, neeessary material enahling them to quote 
their price nnd are now awaiting the firm's elitimate. It is possible too 
that tendt'I'M ~dll be imited from the public gencrally for producing this 
work. In these cireumstnnees, Government are not prepared to give 
their own· figures of 008t at present. .  . 

Mr. W. M. HUII&D&lly : Giln the Honourable :Member give any  idea 
as to the number of yean; for which thil; contract is to be given ill 
future Y 

:Mr. A. O. Chatterjee: I should like notice of that question. 

POSTAGK STdfl'B IN INDIA. 

353. *Dr. &:. 8. Gour: (1/) Is the Government awal'c that Postage 
Stamps of much superiol' pattern and fini8h could be turned out more 
.cheaply than Messrs. 1'h1)8. De La Rue by 1he ~ Goebel automatia 
machinery T 

(b) Are Government I\ware that au Indian firm undertakes to instal 
this machinery and turn out better stamps than thoee produced by 
Messrs. Thos. De La Rue' -

Mr. A. O. Chatterjee : Gowl'nment are expecting shortly a special 
report on the whole subject. On receipt of it the question will be 
examined. ' . 

Sir Deva Prasad 8arvadhikary : Is it not a fact that no Indian firm 
could possibly undertake to ir.stal lDachinery of this description unless 
definite pledges ilre given t ~t the contract will be for a suitable period , 

Mr. A. O. Ohatt.erjee : 'fhat point will certainly. be taken into Mn· 
sideration. . 

COST OF P08TAftE STAll1'i!. 

S04. • Dr. B. 8. Oour : (11) Is it a fact that the paper used for print-
ing postage stamps is supplied by a firm in Kent' What is the name of • 
the firm and what does the paper cost' 

(b) Has the Government ever invited tenders for t ~ supply of thiI 
paper. If not, why not' 

(c) IF! the Govc1T\mcnt a ~re that that paper could bepurehued 
eheap.r from other firms and eowltriell , .  . 
. 1Ir. A. O. Chatterjee: (a) Govenlment have !feen a statement in an 
article which hPveared in the 'VubEc press in June last. This statement 
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Is to the etrect that a special paper with water mark made-from the finest 
linen r&j's is used for stamps, and that thiR paper iR made in Kentish Mills 
h whiall'have the reputation of producing the finest papers in the world.,1 
Government have no other information on the subject. 

(b) The answer is in thc negative. The contract with Messrs. 
De La Rue and Company if! a lump contI:act and neither paper nor any 
other materials are supplied by Govcmment to the finn for the printing 
of p t a~e Rtamps. 

(c) The reply is in the negative. 
Dr. B. S. Gour : May I ask if the contract that Messrs. Th'os. 

ne La Rue were given was after inviting tend~rs and if tenders were 
invited, did any other firm tender for the printing of pORtage stampR , 

Mr. A.. O. Ohatterjee : J should lil{e notice of that question. I do 
not deal with thiR particular subject myself and T have been answering on 
behalf of the Commerce Member. . 

SUPPLY OF P .APlCn. TO n ~  

855, • Dr. H. S. Gour : (a) Will the Government be pleased to state 
whether it is a fact that all paper purchased by Government from the 
Paper Mills is taken first to the Stationery Office, Calcutta, and thenc.e 
distributed to the various presses in the country Y 

(b) And ~  are not the Mills instructed to supply direct to the 
presses and thus save cost of storage and redistribution T 

(c) Is it a fact that sometimes the surplus paper roturned by the 
pre8lleS is again returned to the Stationery Office, and redistributed , 

(d) DoeR not this transit to and fro add to the cost of printing and 
could it not be avoided by direct dist,ribution from the Paper Mills T 

" Mr. A. O. Ohatterjee: (It) and (b). It is not a fact t.hat all pS'per 
Jlurchascd ~  Oovernment from the Paper Mill!'; is taken fit'st to the 
htutionery Office, Calcutta, and tbence distributed to the various presses 
jn the country, In view of the definite misstatements of fact. recently 
made in the newspnper press and ehlewhere on this lind kindred Rubjects, 
it will interest Honourable Memb(ll'R t.o know exactly how inaccurate 
this suggestion is. In actual fact, out of 8,065 tOM of country paper 
dealt with in 1921-22, no less than 4,826 tons, or approximat.ely 60 per 
('ent. were supplied direct to the consumers. The balnncc ill delivered 
'fr!'1' of charge by the makers at the Stationery Office, whence it is retailed 
to the Calcutta pres8csand to the six or SeYNl t o ~lld petty consumers 
f,11roughout the country. 

(c) and (d). So rar as Government al'e aWAre, no 811l'pll1g paper has 
bccn returned from any preRS outside Calcutt.a to the Stutionery Office and 
thence redistributed. Certain paper, however, which was supplied to 
the Government contractor in Calcut.ta for the printing of Government 
forms and was Dot utilized by the CH>ntractor was, when the facts came 
to light, ordered to be rEltUl'ned to the Stat.ionery Officr, 

TltA VET.LINn ALT.OWA ~  

R56. "'Sarda.r Boma.nji A. Dalal: (rr) Was any action taken by the 
Government on the suggestion mnde lllst. March to the Honourable the 
Finance Member by Mr. J. K. N. Kabraji (then a member of thil 
AlI8mbly) for the alteration of the rule allowing as tt'avelling allo ~ 
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double railway fares to Go,'ernmcnt Servant!!, Members of tho Leaislature 
and others , 

(b) If 80, wt11 the Government be pleased to lay on the4ltable the 
instructions issued by them T 

(c) If the rule haH been modified, what approximately is the antici-
pated saving in (1) the Civil and (2) the Military expenditure of the 
Central Government in the current year in view of the enhancement of 
Railway Fares , 

(d) Is the modified rule applied to the Provinces' 

The Bonounb1e Sir Malcolm Bailey : The question of modifying 
the travelling allowance rules is still under the consideration of Govern-
ment. J may· add that we have ('ommlted the lloenl Governments and 
hope to disp~  (If the matt('r nt an early date, 

PN8T ARRED QUESTIONS .AND ANSWERS, 

Pn,LlA1UNTAqy l'IlACTICE AND PROCEDURE, 

!OU. Mr. Pyari Lal ~ Is it a fact that the Government of India intends 
sending 11 member of Legislative Assembly to ~ngland to learn Parlia-
mentary practice Rnd pl'oeedure there f If so, does it propose to leave the 
selection of such a member to the Legislative AR."embly and not make the 
nomination itHelf first and then ask the Assembly if they approve of it f 

The BonOUI3b1e Dr. T. B. Sapru : The answer to the first part of 1he 
qUMtion ill in the negative. The second part does not thereforc arille, 

COMMUNAL UKl'RV.aEKT4TION. 

210. Mr. Pyari Lal : (a.) ~  the Oovernment going to in,troducc tIle 
principle of Communal rcprl.'Rentation in tlle matter of the appointmentli 
of Standing Committf'es to its variouH departments t 

(b) If so, docs it propose 11) aHow each community in the ARsembly to 
make its own nomination T 

The Honournble 8ir William Vincent: J invite a reference by the 
lIonourahle Memher to the stateroeut which I made on thfl 13th September 
in moving t ~ motion that thiH ASRembly do proceed to elect tbe panell! 
from which the membelll of tho Standing Committees will be nominated. 
1'b6 three members of this AHIromhly who will be members of each Standing 
Committee will he nowinated ltfte1' a eunKiderlltion of the perKoWl elected 
by this Asscmhly 'to the panel!!. It is possible for any member to 
nominate any member for el ~ tion to each panel and the sYMtem Qf 
election acco!'dillg to the principle proportionate representation by m('anR 
of a single transferable vote sl}l)uld enable mino)'ities in this Assembly to 
secure representation on the panel. 

INDIA" BAlt. 

211. Mr. Pyari Lal : Has I he e~iHlat 'e Department received the 
opinions of the various bodie'l, called for in connection with 
Mr. S. C. Gho!'lc'R amendment 1 c t.he creation of an Indian Bar, on 24th 
Feb,ruary 1921 T If so, will it lay the lIame on the table' 

The Honourable Sir William Vincent: The replif'1I of IJocal Govern· 
ment. to the rei'('rence made to t ~  in May 1921 arc ,,-ot ret op plet~ 



Goverilment al'e not pr~pared 10 place copies of replies receivednn the 
table. 'rhey will eonsiller jf they Hhould be placed in the library when 
cOlBplete. . 

MILlT.UtY DAilY .Fnn. 
212.. Babu BraJa lundar Du: (a) Will the Govermnent be pleased 

to lay on the laLle a statement showing the following facts about the 
selection of candidates for probation in the Military Dairy Farms as 
indian Supervisors : 

(_) Number of candidates approved; . 
(ti) Number placed in A, H, and (J claM, respectively 
(ii-a) Total number of posts ; 
(iv) N umber of candidates already posted ; 
(v) Number ofcandidatet; likely to be posted before the end of 

1922 ; 
(t·i) How many of t l~e already tried have been found fit and 

how many have becu replaced by otbel'!! on account of 
unfitness' 

(b) 18 it a fact that the candidates approved of by the Controller 
of !t'arlllii ba. (. received no iuformation as to when they are likely to be 
posted' . 

(c) If the reply be in the aflirmllt.i\'c, do the Government pl'opose to 
lee that neCt'H<;ItJ'Y information ill sent ttl the cllndidate2 , 

(d) What was tht' criterion for Keleetillg those, who have already 
been selceted for appointment out of the list of approved andidate~ and 
when is the next selection likely to be made' 

(e) How do tht> G')vernmtmt propose to dililpose of the approved 
all lid~tes nut selected fOI' appointments 1 
(I) How mnny of the approved candidatcs have Il'\ssed the 

Matriculation E'I(amillation and how maIJ,Y of them have been tried up to 
1st September 19:.?2 , 

Mr. ]I. Burdon: It is pl'ellumed that Honourablc Member is referring 
to the Illdianhiing scheme rCCllntJy introduced in the Military !t'arms 
Department. 011 this assumption, the replies to his question ,are as 
foUnwl : 

(a)· (i) 810. 

(ii) A-204; B-87 ; 0-19. 
(iii) At present, the number is 104, but this may be increased 

liter on. 
(it.·) 122, including all thoRe subsequently found unsuitable. 
(v) 'fhe numbl'r w ill depend upon the number of vacancies that 

may occur and 81so "11 the efficiency displayed by the men 
who are now under trial. 

(vi) Of the number who have, so far, been appointed, 66 have 
been found fit, while 18 were found unfit and have been 
replaced. 

(b) Yes. As it is not known how many vacancies will occur, it is 
impo'lsible to inform allY candidate when he is likely to be appointed. 

(c) In view of the. reply given to part (b) this question does not 
~  



(d) All the candidates were interviewed either by the Controller 
of Farm., Army Headqullrtcl"I:I, o.r by the Assil:ltant Controllers of Dairy 
}4'arimi of the various circlCti. l::lelection itl based on a candidate '8 general 
suitability for tbe appointment, J'egard heing had to his tltandard of educ8-
tion, physique, agricultural and veterinary experience, personality and 
intelligence. The answer to, the I:Iccond part of thitl question is that &8 
the cadre is DfJW pra('tically full, candidates will only be POl:lted as 
vacancieti occur. 

(e) They will be appoiuted if and when vacancieti occur. No other 
method of treatment is open tt:' Governmcnt. 
(f) Government regret they are unable to furniHh the information 

desired by the llonourabie Member IUJ the forlDll of those who have been 
appointed have been scnt to the various AtlHistant Controllcrs of Dairy 
Farms, under whom the men are I:Ierving. The minimum standard of 
education generally insist cd on is th(, Matriculation, but for special 
reasons, on~ or two excc>ptions have in the public interest been made. 

CANDID!TM WITH PIIUIO.AL WAil. !;UVICIIS. 

213. Babn Braja Sundar Daa: (a) Is it a fact that there was a 
column as .. perional war services" in the form for application pre-
aeribed by the Staff l::lc>lection Board 1 If 80, will the Government be 
pleased to say in what respect preferential treatment has been aeoorded 
to those with Bueh Ben'ices , 

(b) Is it a fact that the (lovernment of India in one of their Resolu-
tions in the Home Department ill 1919, allowed some concessions for 
war lIervices and haft the Staff ele ~tio  Board been supplied with a copy 
of the Resolution , 

(c) Will the Government be pleased to IItate the total number of 
candidates who appeared for the Lower Divi!!ion of the Secretariat and 

"" fo ... the Upper Division of the attached officeH and how Dlany out of each 
have got personal war services of about one year or more to their credit' 

The Honourable SiT William VinceJit: (1/) 'rhe following qUeHt.ion is 
asked in the applicfttion form for outRide candidates })l'eRcribed by the 
Stat! Selection Board :-" Give full information, particularly dates, 88 
to any war 8ervices rendered by applicant." 
In applying the information !!upplied in this rc!!pect, it is proposed 

to give effect to the orders in tile Home Department Resoi!ltion No. 1099, 
dated the 8th August l!H9. 

(b) Yes. 
(c) The information ill not aVllilable and Government cOMider that 

no useful public purpose would be 8erved by collecting it. 

EMPLOYMENT or OUlYAS. 

~  Baba BraJa Sundar Du: (n) Will the Government be pleased 
to at.ate if there be any Oriya in flny ot the Departmrmts of the Goveru-
mentof India , 

(b) Will the Government be pleased to state if ever any notices 
regarding recruitment of serviecs into the Government of India Depart-
ments were publish cd in nny leading papcrs of Orissa' 

'!'he Honourable Sir William Vincent: (a) 'rhe Honourable Member 
ja referred to page 187 of tbe Legislative Assembly Debatea, Volume 11,-
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No.3, from whieh he will observe that on the 18t .June 1921 seven appoint. 
ments on 8alarie£l of not )asl> thun Us. 25 per mensem were held by persons 
belonging to the ro jn ~ or Bihar alld OriH81l. . . 

(b) 'l'he communiquctl of 1920 and 1922 unnoUDcing that tbe Staff 
Selection Board intended holding examinations for outHide candidateIJ 
were published in the Searchlight which is issut!d from PatnK. 

PANELS OF STANDING COMMITTEES FOR DEPARTMENTS OF 
EDUCATION AND HEALTH AND REVENUE AND 

AGRICUIJTURE. -

Mr. President: I bave to acquaint the Assembly that the re8ult 
of the election of membel'll to serve on the panel 01 the Standing 
Committec' for the Department of Education and Health is' as follows : 

Sir D. P. Sarvadhikary, 
Dr. H. S. Gour, 
Mr. J. P. Cotelingam, 
Mr. Mnhammad Yamin Khan. 
Rai Bahadur Sankata PraF.ad Bajpai, and 
Mr. K. Ahmed. 
For the Department of Revenue and Agriculture  the panel is .. 

follows: 
Sardar Bahadur Gajjan Sjngh, 
Mr. Ambiea Prasad Sinha, 
Mr. ~ i MuhamlU6d Hussanally, 
Rai Bahadur Bakhshi Sohan LaI, 
Khan Bahadur Abdul' Rahim Khan 
Mr. K. O. Bagde, 
Mr. Sellhugiri Ayyar, 
Mr. Jog"ndra Nath Mukherjee, and 
Rao Bahadur P. V. Srinivasa Rao. 

THE CRIMINAL TRIBES (AMENDMENT) BILL. 

fte Honourable Sir WillJam Vincent (Home Member) :  I beg to 
present the Report of ,the Select Committee on the Bill further to 
amend the Criminal Tribell Act, 1911. 

RESOLUTION RE MOPIJAH TRAIN TRAGEDY AND DIS-
TTJRBANCES. 

Khan Babadur 8&rfaru BuuJn ltban (Tirhut Division: Muham-
madan) : Sir, the BeRolution which I beg to move runs aA follows: 

" Thla ~ bly 1'I'lilomUltmdil to the Governor Genornl in Council that he may be 
pleued to take Ruitablt' action again"t thORO offil'erR who arc dl1'l'liltly or indireetl:' 
responsible for thl! MopIah Trnln trng!'dy at Poilanllr lUll} nre tOllnd guilty of meting 
out U1·trentmllnt to Moplnh women Rnd e.ltildren during the reeent dillturbAnl'le8 ia 
Malabar." . 

Sir, I place thefnctA, 88 I find them from the Report of the 
o~ tttee  before the HOURC anel aRk tbem to elecide whether they are 
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inelined to recommend to the Governor General in Council to take 
suitable action in the mutter. Well, I::!ir, the facts a8 disclosed by the 
Report of the Committee appointed to inquire into the death of the 
MQplah prisoners who were conveyed from Tirur towards 0oimbatore 
are these. Owing t.o a large. numher of prisoners at Mallapuram it 
became neccfiUUlry to transfer some prisoncnI to t.he sub-jail at Tirur. 
Now, 182 priAoners were Ilccording]y sent by road from Mallapurl'm 
to Tirur on the morning of the 19th November, 1921, under an CRoon 
and the Rub-jail keepct· at Tirur waR informecl or th., tact by telegram. 
The 'l'irur Fmh-jail was over-full and WItR illcapable of accommodating 
tbiB extra number without vel'y ierio l~ overcrowding. Then the Sub-
MagiAtrate tel ~jrrap ed to the HjJeeial Officer K'ayinA' that the number 
WIlS too ~~ to be ac('ommodltt('d ill the !Sub-jail aud that the Coimbatore 
jail on the previous dllY had refused to take ahy more priK(lDcrs, and 
ask cd for orders, r ~ r('(·.eived ordt'I'!; f"om Mr. Evtms to dCt.lpatch l~ 

many cOU\'ictK as plIssible to Uellal'Y, Now, the IlriMoIWrH arrived at 
Tirur at 3 P.M. and the Huh-MagiHtrate of that place fiudinjr that there 
were amollg them 100 convicts eliJ(ible for l rll ~ er to Bt·Uary dp.eided 
that these should be despatched Ilt OTICI'. Hln;ing eome to this eon· 
el l~ion th(' Suh-Majristrat.f' of Til'nr cOlnmunicatcrl his dl'cision to Her-
geant Andrews. SerjrPllnt Andl'PWR with 0 Kmoll nllmh('r of till' CIlJir.l1t. 
Police reKerVI' waR on duty at Tirur in ~ nne ti n wit.h priROnm'M, Now, 
what did Serg'eant. AndrewK do' Ill" went t.o tl1tl rl1ilwuy stlltion 
and made in t iri ~ as t.o t.he possibilit.y of findinjr a vlln to takt! 
the prifmnel'S t.o B.,lIal'Y, He W8M infol'mf'lrl hy Mr.' It"l've, 1'rnffic 
Inspector of the South Indian Railway at 'l'irur, that thtll'C weI'!! twn 
vans Ilvailable, one large and line sm"n, The larger van was n 
luggage van No. ]711. Now, 8S thiR van. WIlS loaded with telegraphic 
materials it W8M unloaded IIndt'r the Hupervillion of Sel'geant Andrews, 
and an hour aftf'r thn unloading .... IlS completed the evening train 
arrived Ht Tiruf from Cnli<mt aud the "an ll ~ at'.atlhed t.o it. The 
prisonel'M, 97 MoplahN and three Hindus, who werc allm implieated in 

I 
the reb. cHion, were bl'ought. to tl.,e KtatioJ\ al.1d entrnined in the \'all, 
The van dool'H were Hhut and fn"tened with R hasp and staple, the 
iron wedge which held them secure being wired to keep it inpla~  

and the train left Tirur ut 7-15 P.M. It is in evidence that the eon-
dition 'of the prisoners at t.he time they were entrained Wall good 
and that they were quite all ri~ t  Now, the van waH attached at 
the rear end of the train, Iml lediutely ill front of it waK a bogie 
brake van occupied by the under gnard. The rear portion of t.h,· 
brake-van conRillted of a thit'd ClllHN (!ompartment. and in this tho head 
conRtable and fiye constablcs who constituted the escort t.ravelled 
and were thus in the nearest ;K»JSible proximity to the prisontlr8' 
van. Sergeant Andrews who W/l!'l in charge of the prisonel'H W8JI inn 
second claM a little further oil' 111 the train. After Rtopping for about 
two minutes at each of the four iutermediate stations the train reached 
Shotanur at about 8-40 P,M. Here the time for halting wall half an 
hour and not two or three minutes. 

Itt Deva Praaad Barvaclhikary (Calcutta: Non-Muhammadan 
rba~  : May I rise to a point of o.-del' f I qO not want to interrupt 
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my lonn l'll l ~ friend. I underiitand thnt the prosecution of Sergeant 
ldtt~  bl\'l LeclI ordered. 1 do not waut to anticipate anything about 
the erit ~ of thiH RCIIOlut.ioll hut tlhould not lllatt e 1'1:1 relating to 
~el'geallt Alldl'Cws 1)4' carefully kept out I 

The Honourable Sir WiWam Vincent (Home Member) : It iH correet 
to Rlly that l'~ellnt Andl'f'wH hM been prosoout.ed. 

Sir Deva Prasad Sarvadbik'Wy: That ma}wR tbe position all the 
more diffi(mlt for tlu,' AKsembly. 

Mr. Pretident: Tlw CIlRe of Herg(>ant. Anclrews is under adjudica-
don by a Court lind t.he Honourable Member will have to steel" his 
J'('ri1aI'l0; round Hergean t Andl'eWH. 

Khan Bahadur Sarfaru Bussain XhaD: After stupping at 4 other 
intermediate IItations the train l't>:.ched Olayaltkot at 10-29 P.M. nerc 
it halted fOl' 1':; minutes, 'rhe cscol'j left tlwi,' carriage and went 
to the priliulll'I'S' van but did not open the door. l"rom Olavakkot 
a telegram WIlR Rent to Podtmul' ordering water to bc kept ready for 
the pl'i~o l ~ '  at Potlamu'. Poditllu,' WlUI reached at 30 minuteti after 
midnight. Here the water wus hroll!llit but whell the (mmpllrtment ) 
WUH ope,n('d the priMonerK were all found lying down in 8 Mtnte of 
('l)l\lIPM(', Home of them were g'l'ollning and it W8M evident thllta 
ditillMtCl' had tnken place. The othel' two compartments were imme-
dintt'l~ opt'necl and diK('loKNI tht' H"me Ktate of affairs. The Medical 
tlil~ ' ' in dllu'lle of the Militul'y Base Camp WIlH on the spot Il little 
aft"I' 1 A,\f. and he did all }W cCluld to relluseitate t.hoHe of the prisollers 
wh.1 ~'rt' still li ~  The DiHtl'ict Mediclll Officer of the South 
Indi.m Railway llrt'ivNt on the scene nfterwllrds and htl also attended 
to tht, wOI'k of l'eHIlHcitnt.ioll Rnd e"entuully the prilwnerR were all 
l't'JIloyed from the vun Hnd tho:-:e whu were found still living were 
soparnted frum til(' dead, The dC/HI hodit'/! ;'6 in number were replaced 
in the yun /lmJ sent huek 1.1) 'firlll'. 1t II1UHt lw noted here ~nd it is 
for you to ~ l idel' that the truin stal'ted with 100 pl'ixoners all in 
good (!ondition lind tl'lll"clled al~l  to 'rirur wit h the dead bodies of 
oi6 IIf theMe unfortunah! people-"a harrowing Hnd heart-rending and 
Houl-stil'ring talc indeed! And . 11nd. cr what circumstances! 100 living I 
men huddled tog-l.ther in a luggage 'lIUI whidl has been apt.ly des-
cribed h,v Dr. 0 'Conllo1' l ' tj ~ally airtight alld General Gift'ard as 
practically a elo!led box. I.Jook at the enormity of this. which iR 
nothing but. shocking and horrible, whoever is to blame, On arrival 
at Tiru!', the dead bodie~ we!'e handed over to the Mopluhs of that 
place for burinl with thl'l f'xeeption of t.husp three lIinrh1s who were 
buried by the police, Now of I:OIII"Ne it is fnr you to consider why 
theRe Hindus er ~ buried. There iM nnthill!l in . the report Mhowing 
why t e~' were b 'i ~d  It is 1\ very nnmmal pl'actice, The train left 
Podannr at 4·aO A.M., carrying 44 IHlI'vivorH. Of these six died on 
being t.aken out (If the train at. Coim bntOJ'e, Out of the RllrvivorR, 
thirteen were sent. to the Civil HfJlipitul Ilnd 2:; to the Central 
.Juil Hospital. Of the ]3 taken to the Civil Hospital, two died 
on arrival there, 4 more on the same afternoon and 2 on the 
26t.h. The remaining 53 were transferred to the Jail Hospital. 
TIl\lS it waR that the total deat.bs am.ounted to 70. This' is :Qot 
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a SInall number out of the 100 alive who were lIent in good 
condition. It is Raid in the U{'port of the Committee that everything that 
WIbI pos.. .. iblo a~ dOlle for tht! pl'iNOlI('l'" ; but whtm 1 Not fOl' the liviug 
who were iu goo.! ('.'ol1ditiol1 but to the <I.ving aud the lIurvivol'll. A POllt· 
mortem examination wali wade at TirUl' (Ill tbrt'c of the doad })odicli taken 
at random, find the cause of death ",eli certified lUI asphyxia,-a medical 
term which meanC! suspended Hnilllution. This evidence ill supported by 
the evidence of CaptaiIl Mnthai, Major Forem and Dr. 0 'Connor all of 
whom saw the prisoners die. The Surgeon General, who was depu,ted hy 
tlle GOn'nlml'nt to muke a Mpecial iuvestigation, ugrt.'eS in the general 
clescriptioll of the cans, .. of death us p ~' ill but adds that heat exhaus· 
tion w8l!Iprohably a l'ontl'i ti l~ cau!olc. The Chemical. .Examincr 'Il 
Rej>l)rt Oll thc contents of the htomoeh aud other portions of the body 
sent to him shows that thel'e "'1lS no tract' of poiKOn of any kind. The 
Committee of Enquiry accepted it in itq Heport that when L. V. 1711 
was tendered and al'Ct'ph .. d on 19th ?\ovember for the carriage of 100 
prirroners it was not obt«-rv£'d that owing to the condition of the gauze 
and the pl'1letical absence of wnti18tioll it waR in fact unfit to carry 100 
prisoners. Now, there must be somebody reaponKible for the tendering 
and accepting of this \'811. Hl're I ~  the Honourable House to find 
out and decidt! fOI' tbeDlIjeh-tJs liS to ",hethel' the officers who accepted and 
arranged 'for the van were really rf'!lpoJlt;ihle or not. Captain Mathai, 
I.M.S., declared that as a mellical Illan hiR vicw was that the vall would 
not be fit to carry human hf'ings, even jf the gaur.e linings were absent. 
Dr. 0 'ConnClr wall also of the same opinion. Besides I find from evidence 
thot this van wal.! not lllled l H~ ore  Some other and safer vans could 
have been procured, having regard to the number of pl'iMoners to be 
earrip.d, and it was really the duty of HOme men who were responsible for 
the looking after of the convenience and otherwise of the prisoners to see 
a8 to whether this special VUll \I"as fit for 100 pCrHOns. There were many 
l ~g ge vans, but the dimensiolls !llld KliCh other thiu/,,'H ought to have 
been gone into. 'l'he pl'il«llIet'R wm'e not simply like luggage, to be taken 
from one place to another; their l niell ~  their AAfety should have 
been cODKiderCfl. '1 helle II re thillgs whkh l'equire to be considered. Now, 
I ~ o ltl say as to what P88Hed tiuriJ!g' the journey, and how the bare 
human wants of the poor men t~re supplied by the responsible officers. 
Inlltead of quoting the C"iUCIICC of the independent witnesses who were 
examined and the c,-ideJlce of the l!Iurvivillg prisoners, which I c.ould not 
read without being sllOcked, ] may JUNt Ollote for your information 80mii' 
sentences fr\lm the ('"jllt'nce (\£ tho diil'Pt'ent' lIurvivillg prisonel'H. And 
here also the Committee lIayM that if the doors hacl been openf!d either at 
Rh'"'anur or at Ohwflkk(,t wh('re the traill HtoPI)(ld for. a coTllliderable time, 
the lIuft'erirlg8 of the dell(l, if 1I0t alt ~etb' ' relieved. wouM certainly havc 
bt .. en reduced. ]Jowevel', to !!,i,'c tlw lIo11lw-some iclen of the H11iferingH 
or the priHOtleNi, 1 may JURt quote rrom thf' evidellce of ~ t l' i jn~ . 
pri80nel'8. They say: "W (.. were perllpiring pr l ll i ~ly  We were fI' 
thinJty that fj()me of UK drank (If the !lC'rHpiration from the clothes of 
otbi-r IWMIOlUl. Afrer two or thr"l' IIt.MiotlR men heJl'an to fall down And 
lay on top oreaeh other. Uh'e 1111 \\'ster or open the dooJ'lll. There WIUJ 
QO order to oven, .nd if you go on crying out, yO\\ wHl be shot," A 



· almost all thc !ttat.iolll! they cried (Jut for water and received tbil reply 
from outside that it Muld not be opeued until they reached Podanur • 
.. 'Ve had called (lut, that l~ were gl~ttillg choked and that if we cannot 
get lilly watel', the doors should be opelleu," some policeman replied, 
.• if you make so much loil~e  there MI't' troops travelling, in the train who 
will !!hoot you," Captaill Mutbui in Ilis evid61lce statel:!: .. I saw three 
conlpartDl!lnts full of Jll'i:-;ollel'N, t1ll'Y were lying one on top of the other. 
SOIUO of them were moaning and gL'oaning." 'l'WI:! hi the evidence which 
W8I:! produced beforu tIll' Committee, but. what have they done, and what 
conclusion have thl'Y Hrrived Itt 7 TLey have exonerated all the officers 
who 1\'Cl'e responsiblc. for the trHgf!dy, However, ill fairness I must 
say tbnt it is Hatiljfactory to note th9t the Government of Inwa have 
instL'uet.Cfl the Gove'rmnclIl of Madra!; thHt prosecution should be started. 
It iI; alHo I>utisfactory to ,note that the Governmcnt of InWa expre88ed 
their deep 1I.\'111p8thy to thc famBit,s ~ d rt:]atives of thc unfortunate men 
who pel'iNhed in this lamentable dhwster. We must be very grateful for 
that. But, I say that a ill~ rcgard tu the way they have acted, it seem8 
to me to be quitc incommensurate with the !ieriou.suess and gravity of the 
crimeN ~ llllllitt ed by the oflieel"s, high or low, responsible wreetly or 
illdir ~ y  'rhe mutter is )lot !iO Killlple as it may look; 70 human beings 
pCl'hlhed. Well, lIOW r1elll!c eX('U!olC me if 1 make a reference to another 
incident that took a t~ a long timr. ag-o, Why was so much capital 
madc of the black hole tragedy in Clllcutta, which is now a matter of 
histoQ'. VCl'ily, the unfort.ullate victims of the black hole tragedy die~ 
from H o a~io  and thil'Ht. But they were IIhut up in a closed room 
lUeaut for man, Unt, Sir, the ponr Moplah prisoners were shut up in 
a clONed luggllge Yall meant only {or luggage. What impression does the 
compllrison o{ the two tragedieH convey to your minds I need not say. 
It had better be realised and visllalized. I am Himply stating facts. I need 
not refer to the adve['lole critidstu in the pt·css ; but I must say that 
jUHtit!tl Hllfl humanity dellland tlilit lit eli~ adequate compeUl:!lltioll should 
be paid to the families of the yi(:tims of the Moplah tragedy. The harsh 
creatment of prisoners of war in GermallY provoked tlw o~t seathing 
criticism all over the civiliY.ed world, and t.he Allies have extorted repara-
tion for thc outrages, In thc l'unjab al'!o the victims of the martial law 
regime have been compenA8.ted ; why is not the same thing done in this 
case Y What fire you going to do alxlut it f Do what you think best. 
But in the very intel'e8t of the British Government I say that no time 
mould be lost in taking necessary o t p~ ill the matter. No les8 a person, 
than Lord I.ytton, a f:ormllt Viceroy of India, observed on a memorable 
occasion that a Hingle act. of injuHtice done would be morc harmful to the 
British Raj ill India than the defeat of the army 011 the battlefield ; and 
justice done must include the imprcIIsion produced in thc mind of the 
people t.llat j l~tjee bali really been done. 

Anoth()\' fact to be considered by you,' gentlemen, is that, while the 
catastrophe to()k place on the 19th of November, 1921, the Govet'Ument 
Resolution 011 the subject WIIB not published till August 1922, some nine 
or ten months aftel'WllrdH. The JuboUJ'Cd arguments of the Committee in 
order to tliHPOse of the respowoIihiJity fo1' t.he tragedy and exonerate the 
respon i l~ official!'! arc l' ~  tlUlt in lOy opinion even a casual and super-
A-oi.!l r ~r ~an see thl'ouah them. It bll~ a~ t~ be eon ider~d ~ t2, 'Yh2 
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",as l"llsponsible for the selt'ctioll (If Vall No. 1711 for carryillg the 
MOl'lah prillOu6N, which l'c!;ultcd ill the horrible tragei.ly Bud the death 
of 70 men. Colonel Humphreys, the Military Commander, ill exonerated 
althougb be was presellt at the dilUlUFillioll regarding the HClection of th., 
V IlD. It wall, it IUay be I\l'gue<i, IlOUC (·f his b s lt'~ to see to the suitabi· 
lity 01' otherwise of the vuu hom the point of it~  of sanitation or the 
health of the proolwrs. Other officerH cOllcerned in the matter were Mr. 
Reeved, Mr. Hitt'.hcock and tbl! COllstables who were iu charge of the 
priaonel"ll. It will appeal', f1'oul the renoing of the report that 1l01)"e of 
the officers conool'lled jll the llIattel' looked to the comfort or cOllvenience 
of the prisollcrs' from a l"lluit.al·y OJ' h-.wlluital'iau point of view. They 
collsidcl'ed it to be '.heir duty siJllply tu convcy the men like 110 mlluy 
&uimaLi 01' 110 much luggage at the oWtJer's rink. Is that hUllumity T 
Have priHOlIers of war 110 dailllSllPIJ!l 1111 IIJlceially ill the present age 
of civilization' It is for you, gentlemen, to see what should be done 
ill the ulsttel' to avoid thc l'cl'etitioll of Imc·h callollRueNS ami the inflietioll 
of meh suffering. Even el'udty tCi a1lima/i,; i" Hot tolerated by t.he civilized 
world. 1 have placed Ow 18th; bt'fol'e ~ i  88 I have found tht'lll, allll 
I have doue duty and it ill for you to lice UI> to wbut should be done, 

JllRt Ii few WOl'CiR more about thl: ag-ullit's of the unfortunate men who 
pcrbihed. ' ' ~ tl'llin left 'J'inll' at .'.}:) P.M., and arrh'cd at Poclllllur at 
30 minutes after miduig·ht. For OVI'1' fh"e hours they l'I'1I111illed ddlt~d 

togethel' in '1 luggage Villi without, I ulltlm"lltnnd, li,:rht, hecanHI' 110 
mention ilil made of it., without air and without water,g'l'o'aning, IIcl'caming' 
und struggling £01' tlwil' wry lives, dllsitiJlg' their heads ngailll;t the a l~ 

of the VIUI, till death itHeIf .'Clievcd ~l t'ir suft'eringH. Verily it Willi not 
men but death which ~a t' to tlwir l'eHeue. Now T have finished as 
regftrdo; the trllin t raged:. ... 

A .. regal'tls the Malaool' di"tUl'OOIiCCS 1 have lIot got t.he repOI't, but 
us yon arc 11WIU'(', afwi' lonrtiul law W:II' }}roDmlgatod there, the Moplah 
Doen let't their hornell for fear of 11('1\1.11, leaving thl'it, womell folk anel 
children to look after tbemRelvell. Well, a Committee, the Moplah 
Amelioration oCmmittee, waH formed to look after t e~ womll and 
e.hilc.lrenand othcr Kutfel'erll. The women mllde It requellt to be allowed 
to go to the Committee rOt· relief, but t ~' were lIot Illlowed to go there. 
'Vhy MO 1 As 1 UllderlStalld, there Will! n complaint alllO to the District 
:Magilitrat.e .... " . 

The Honourable air lIalcolm HaUey (Finance Member) : Sir, I rille 
to a point of ordel·. ] am Ycry loath to interrupt the Honourable gentle. 
man, but I would aRk your ruling, Sir, 8S to Whether references to an 
extraneoUll matter are within order in dealing with the definite matter 
of what is known as the train" tragedy? It ill JltlceRSllry ill a caRe of 
thiM kind that Govennucnt Rhould know (!xactly what charge it haR to 
meet, 

Mr. President: I underMtood from the Hono ~a le Member that 
he W8li referring to the MlCond part~r hill HOHOlut,ioJl. J mny W8m him 
~t he halll very nearly ,exhaWitedhhl 'allotted ti ~  
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Khan Bahadur Barfaral HnuaiD Khan : Very well, Sir, if the House 

dC6ires I may delete that portion and llOt say  auything. 

'rhe firHt part of my Hesolution !I'l,'1i : 
II This A8sembly recommends to the Governor General in Council that he may be 

pleased to take suitable action agaill8t those oftletlrs who are directly or indirectly 
J'elpoulible for the Moplal1 train tragedy ut Podanur " 

8ud the HeC!olld part flllyS : 
., lind IIro found guilty of meting out ill-treatment to MopJab women and ehlldren 

duriltg the rcecnt disturbances in Malabar." 

I wixh to know nil to what il:l the wit;h (\f the I10URe 80 far as the second 
pnrt of t l~ Uesolllt ion iN (,(lllcl'rrwd. With regard to the train tragedy 
I ~ said whut I had to say, and I huY(: got to say nothing more. It is 
f(l\' the HOUlie to Hay whether it wants Jnl' to go 011 with the second part. 
If the House wiHhes m(' to drop or delete that portion, I shall do 80. 

111'. Preaident: The Resolution has been admitted in the form in 
which if. HtnudH on paper. But the Honourable Member has already 
ex('eeded his time ill discussing the first half of the Resolution and there-
fore he will llot have time to deal with the second part. 

Khan Bahadur Sarfaraz Hussain Khan: I will conclude in a few 
l lill tt~  The District Magistrate WLt:i referred to regarding this ill-
treatment meted out to the Moplah women and children. They were not 
only badly treated, Lut they ~re not allowed. to take protection. That is 
all that happened. My whole Resolution if! that suitable action should be 
taken against the omcers who arc directly 01' indirectly responsible for the 
Moplah train tragedy and who are reHponsibJe for the ill·treatment meted 
out to lloplah womeH and children. With these words, I commend Diy 
Reiiolutioll to the acet'ptanee of the House. 

ltfaulvi lIIiyan Aajad.ul-lah (Bhagalpore Division: Muhammadan) : 
(1'ke llonou.,·able Member spoke in tke Vernacular.-) 

The Honourable Sir William Vincent (Home Member): Sir, in the 
open illA' words of our Resolotion de,llng with this Train tragedy we 
began with· all l'xpr8ssioll of our regret and horror at the loss of life that 
occurred, and it is only right and fitting that I should place in the forefront 
of my speech to.day a further statement of our great sorrow on this 
terrible lOR!! of life. Indeed, the ,"ery thought of the tragedy flIls the 
mind of anyone with any imagination At all with a great sense of horror, 
The facts have been fully depicted by the Movei' of the Resolution. But 
I cannot go .further v;ith the Honourable Member and accept the sug. 
gest.ion thnt the Govermmmt have treated this matter lightly. I can 
aSlmt'(l every Member of thi!l lJOllSC that t.here is no foundation for 
this assertion at all. Government have t.hrougllOut been much perturbed 
and exercised over the whole question and have had the greatest desire 
to mete out impartial justice. But I do not want the Assembly-I am 
sure really this a in~ is unnecessary-to let the horrors of this 
occurrence cloud their judgment for one moment in assessing the guilt 
or innocence of persons who are really in a manner now on theiJ 
trial. The rants are these. In AUJll1f1t last year there was a 'auddep 

• The original apeeeh IU&d ~ trauJation of it will be printed in a later illUe of theee 
Vo'batoe. 
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outbreak amongst the MopJabs in ~ lllbar  I believe it was largely un· 
expected. Fot· 8 short timtl the Mnpiuhs attained &orne degl'ec of BU('oeM 
and, I regret -to say, lUurdered a it)\\" Europeans and many more Hindus. 
}t'CT some time the lives and honour of unfortunate pel1lPns in the 
locality were not safe, property was !oQted, houses were burnt and much .. 
sufferillg was inflicted. This outbrl"ik began ou the 20th of August; 
on .the 31st of August, oue of their luaderR, Ali Musaliar, Rnd some 3U 
others were eaptlll'cd at a plaNI 80"11' distance from the railway, .Th&y 
were moved down t.o 'l'irur, whi{·h ill the 1I0ar08t station to the place 
where they wcre arrested. And the question oftranRl>orting them from 
there by rail· to safe custody had to.the considered; on the 2nd of 
September they were sent from 'firur in a luggage van, The 'le tio~ 

'of l gga~ vaIDi for the conveyance of prisoners was decided on 
after consultation, us the (widence IIhow", lxltween Mr. EVUlUl and other 
officers, including Mr. Hitchcock and Rome Military officers. Hut it is 
uncertain whether Colonel llulllphl'l'Ys, the Military Commander, WaH 
therc Ilt the time. Here 1 wallt t(l ('Orrcct a stAtement made under a 
nlisappre elll~ioll by the Mover, 1,1iz" that the Military Commander was 
responsible for the IIClectioll ot the particular van in which this tragedy 
o l l'n~d  'l'hat is ]wt 1'0. Jfll Wlls hot at Tirur 011 that occasion at. all . 
. ,YcU, Sir, after the 2nd '~ l  mn h"t, luggage \'an8 were used regularly 
for the trnmlport of thellC prisOJwrs j in aU 2,549 prisoners ~l'e 80 con-
veyed, aut! we have e"idence to "how lhat they ll ~l'erl no harm, S8ve on 
thill oncoecllAioll, from this JIlf:tholl (,f cOllveyance. On the 10t.h of 
Noycmher, a hundred pl'i.soneJ'1ol 1Il'!'iv('l at 'finn awl wd'c placed in Van 
N1,lmool' h V. 1711 for eOIl\,I\VUlICH to Cnimbalol't'. Tb(' eir(mmstatl(!eK 
have been fully dCRcribed by the Mover of the Itcsoluti(J1l and I do not 
want to repeat what he has said. I will only add that tbc prisollcl'S were 
w charge of Sergeant Andrews, and the railway ofileer in charge of the 
traftlc arrangements at Timr was one Mr. Heeve. These officers after 
a l~oting the van had it.eleaned and dillinfccted, They were not ne li~ lnt 

in their duties in that respect, but most unfortunately to tlwir I!'rcut 
regret and to 0111' great re~ret  they did not ~ a ino the ventilation of 
that ... ·blj. 

It a l ~rs that in thiFi pnl·ticnlar va" o\'er t.he venetians which 
stretched acrOM a great part of the side some 

11 ~  wire guaze of very small mesh had been fixed 
which destroyed all ventilation.' Honourable Members have heard 
the story from the Honourable the Mover. The priNoners were put 
into the van and they were conveyed to Podanur. There the van 
was opened and it WIUI fouud that 56 of them were already dead. 
I should add that an additional 14 dip.d later. All medical aid was gi ~ 

to them at Podanur and it will be admitted that the authorities dk1 
""erytbing poMible for them. Sir, I do not want to dwell C1n the horrors 
of this part of the gtory, They have been fully placed before you· by 
the Mover. There if! an additional reMon for my pursuing this cotll'1!le, 
aq.4 for omitting referf'nce to it, namely, that of the men directly mJ· 
ponm"1e in our judgment in thi" affair, one is dead and one ill under 
trial, and it 'Would be unfair to him, I think, if :'Yo pnrsued that 8Ubjeet 
here. Sir, there followed a prolonged invefltigation into th:is at~r  by 
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a Committee appointed by the Madras Government ; that Committee 
included three non-official gentlemen, all, I believe,-I speak subject to 
l!oTrection-Membcrs of the local Council. I am told that they are men 
of undoubted abilit.y and character ; one of them indeed is a man noted 
for his independence of judgment. They made detailed inquiries into 
the whole of this case and submitted a unanimous report. That was 
examined by the GOVel·nment of Madras, re-examined by the Govern-
ment of India, and, finally, our conclusions were reported 1'0 and accepted 
by the Secretary of State. Our conclusions are contained in the Resolu-
tion which hus been placed hofo·ro all Honourahle Members. The Mover 
of this Resolution, to.day, demandtl, I1S T understand it, that further 
/Iction should be taken against those who are directly or indirectly 
responsible fur this occurrence. I have said that of the persons directly 
responsible, if we exclude subordinate officials, pertlons like constables, 
one, Mr. Reeves, is dead. From infonnation I have received I believe 
it is possible that his feeling of responsibility for this occurrence and 
tht' strain, the anxiety of the investigation were a contributory factor 
to his death. I have not. heard that officially but I have been told it by 
persons from Madras. At any rate, there is one thing certain, namely, 
that the me8Jiure of his guilt or innocence has now been atlsessed by 
a higher Tribunal than this Assembly or than any Court of justice on 
earth. No censure of this Chamber, n'othing that any man may say 
here, can touch -him, but, the good name of this Assembly, its reputation 
and itH dignity demand, I think, that ,ve should treat the memory of a 
!nan now dead with reasonable consideration. (II ear, hear.) The other 
person, Sergeant Andrews, is being prosecuted now before the Court. 
I said ,that he is being prosecuted. I hope I a ~ not misled the 'Chair 
in this matter. Orders for his prosecution were issued many days ago, 
and I have no doubt that proceedings have already been instituted 
ar,ai1llit him. Here again, I am quite sure that this House will not 
commit itself to any statement which would prejudice the fair trial of 
Ii person who must have already suffered and be suffering a great deal 
o{ mental anxiety. Indeed, in this case we have received official informa-
tion o.s to the serious effeet which the suspense and the anxiety have had 
npon the health of this officer. 

Sir, of the officers and anthoriti(,B who, it may be alleged, are indirect-
ly responsible for this oc(mrrencc, I will eliminate the railway for one 
moment, because the general re poll~jbility of the railway is a compli-
cated matter which ill.under sepRrate examination. As to Colonel 
Humphreys, the Military COlllJrUlllutll', I can add nothing to what we have· 
said in the RetlOlution, and I believe that this Assembly will endorse the 
,-ie,v, that a Military Commander, p.l.gaged in serious operations of this 
kind, engaged in Pl'ot(!cting the liws of innocent men, cannot be el~ 

either technically, or in &lly ~nse  l'e p l i~le for the 1081:1 of the lives 
of these prisouers. Mr. Hitchcock waR exonerated by this Committee on 
which the non-official element was 'r~ strong and while I am speaking 
of the Committee" Rhould be glad if Members from Madras would 
consider in particular the llumc of one geutlemun, Mr. Manjeri Ramaier, 
who iii, as I have Imid. l eordjll~ to my information, a singularly. inde-
pendent person of great capacity. (lIear, hear.) To return to the 
repo.rt, ~  ~ ~ w!s U!!t a ~y~d by t ~ ~ it~  ~t per~pa ~~ 
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I deal with Mr. Evans I ought to ~ y one word more in regard to 
Mr. Hitchcock. Sir, though the Committee did not consider him blame. 
worthy the Madras Goyernment found that a measure of rcsponsiblity 
must attach to all the officcJos wlao fin,t Jl888ed the first Yall used. We 
came to the conclusion 81<;0 though Hot for the same reasons exactly that 
1\Ir. Hitchcock was responsible ill IJart for the .failure to regulate the use 
of these vans, though in alesst'r degree, thu11 Mr. Evans. As to Mr. Evans, 
we hllYe 110t absolved him hom 101lul1(,, but we have not overlooked the 
fact that throughout this rebellion his services have been almost invalu-
able. (IIear, hear.) All thl'i same he was the Chief Civil Adviser to 
Colonel Huml'hreys 811d we thought t.hat., t.hough the UBC of the vans 
in an emergency was 110t, pcr SC, ohjectiollable, he ought to have taken 
care to sec that their UBC waR regulated in such a wayaH to secure tb.at 
the prisoners were conveyed in reasonable comfort without (langer to 
thcir lives and that the f'pace and ventiJation in the conveyance wcre 
adequate. Those Members who ha\"c read Gcneral Gi1l'al'd's evidence ou 
this point will find that he IIgre('d with the Committee in thinking that 
the use of the van in an emergency was not 'open to objection. lIe said 
that, during the Great War in E.urope, similar vans were used, though, 
of OOUl'8e, he did not suggest, they were crowded to th'e same extent. 

The Committee, however, thought that the use of these vans lOight 
have been abandoned earlier. We examined that point carefully and 
eame to the conclusion, that, having regard to the large number of 

• priaonen ~ be conveyed and the small police force available, the con· 
tinued UH of these vau was justifiable if their use had been regulated to 
ensure that there waa adequate ventilation and spaee in each particular 
yan for the number of priloners conveyed in it. One of Our reaspns 
fo.r this eoneluaion was that with the small number of police available 
it was impoaeible to say that these police were not better employed in 
Aving the Uves and the property of Hindu victimll than they would have 
been in the escort of the prisoners. 

As a matter of fact the prisoners did not sutter from the use of 
these vans save on this occasion, and I believe myself that had it not 
beea for this one tragic event, for the fact, that this particular unsuit· 
able van was used on this occasion, and such 8 large number of prisoners 
put into it, we should never have heard anything more about the use 
of then vau at all. At the same time the failure to regulate the use 
of theae vau WU 8 regrettable omission. Here I want to pause for 
a moment to ask the House to conIJider what Mr. Evans' duties were 
and how they were performed. I was in Malabar myself for a very 
short time ; I saw his work which seemed ro end neither by day nor 
night, and I can usura thif AlJ8embly that his duties were of a most 
diftieult and multifarious character. He was everywhere now assist· 
ing the military, now attempting to restore law and or2er, now endeavi:lUr· 
ing to protect unfortunate resident.s and refugees; he was the 
authority to whom everyone looked for 88siRtllnce. May I add that 
there was flcarcely a day on which he did not risk his life in the per· 
formanee of his duty f And, here, I want to read an extract from a 
apeeob. widell w .... ~e  by a ijingu Kember of this .A •• e blt~l wish 
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he W88 here to.day-who, spoke on this subject last SessioDa; He 
said: 
"LaBtly, but first in Important'''', I muet mentioll the hero. of the lituatiol!.; 

Mr. Evall8 who at imminent rillk of hU life and not earing for but health, has eon-
Unuouely ~en going about with the military to help tbem with hill wide knowledgo 
of the dietriet, and to dilute l.LlIy indhidual easo of ar ~  ~  their part. lIe 
haa gone almollt alone into risky traets for the purpose of Ul8plnng eon1ldenoo and 
of bringing round the rebollloull. I wish to take thia opportunity to mention bow 
Burry I am (lU\d I know I am epeaking for the dietrl.ct) to I!C6 him blamed for that 
regrettable incident, the train tragedy. lnjUlltiee and ingratitude, in my opinion, 
(,lin go no further." 

He goes on in similar language. Again, Sir, may I tell the House 
there was a meeting of ten thousand people, in Calicut in February 
Jast to consider the work done by Mr. Evans and olther officers and the 
administration during the rising. The Conference passed the following 
Resolution :-

" Thill Conferenco thanks the several oJIl00rB who have helped in upholding the 
reign of law and order, and plutieularly thanks Measre. AUBtin, Ev&WI, Hitchcock 
and Tottealuun (  , )." 

In another place they Nay that the adminilltration of martial law 
wall just humane and Huccessful, and if martial Jaw was to be withdrawn 
the Local G()Vernmellt should be given additional powers. I have men-
t ioned this, because I want the House to know that this is no. case of 
Government whitewashing an officer at all. If this loss of lives had 
been the result of inhumanity, cruelty or deliberate severity, the posi-
tion would have been entirely different. At most here there was 
however an error of omission. I want Members of this Assembly to 
judge others as they would be judged themsel ves. Let each Member 
t~re ask himself whether, if he were placed in the difficult position 
Mr. Evans was in, he would have done as well &8 Mr. Evans, and whether 
he might not have been guilty of much more culpable omissions than 
that. Meritorious work must be considered when judging of any 
mistakes that an officer has._made, and I am glad on this occasion to be 
able to testify to the extremely valuable work that W88 done by 
Mr.'Evans in this Malabar rising. I much regret indeed that ali Members 
of the Government we had to blame an officer who has performed 
~el' i ea of such conspieuol1l.l merit" Indeed I cannot say myself that, 
if I had been down in Malabtll' doing half the work that he did, I should 
not have made the same milltake. '!'hink of this officer moving all over 
tho country with the tl'oopN, endeavouring to protect the people Wh6 
wero rendered homeless, many of whose lives and property he saved 
and then consider if it is fair to treat him with severity on the ground 
that he forgo.t to regulate tbe transfer of prisoners. It is. quite true; 
but one would have never heard of it at all but for this terrible 
occurrence, and yet now it is suggested that punishment should be 
meted out to him. 

I have RO far spoken of Mr. Evan!! ; but I believe those who know hinl 
better than I do will say that Mr. Hitchcock's services were certainly of 
equal value. His no le~e of Malabar has been of the greatest service 
throughout the troublous tIme. Sir, I believe, that in 8uch circumstanees 
this Assembly will aot with justioe and impartiality in this ma.tter and that 
it will not give any support to the i pressio~ that ~~~ ~ ' l~~ 
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[Sir William Vincent.] 
prevMils that there is all under-current of hostility in the Legislature 
toward. executive ofIioon performiug unpleaHallt duties. I believe that 
t.o-dsy any who takes this view will be disabused of it by the vote of thill 
Auembly. I am confident in a matter of this kind that the Assembly 
is only anxious to do justice; I believe that the Assemhly will give an 
impartial and just verdict, Rnd will 110t fail to recognize the service!! 
of the officer in assessing the blame to be nttached to him. I have 
indeed every hope that I shall secure the support of the Aaa6mbly in this 
~l tion  We have been attacked, as usual, on two sides on this 
question. Weare told by certain papers that we have arrived at an 
Ilnjust decisio'n and that the punishment is inadequate. We hllVfl been 
criticized on the other hand as it is said that we have been milch too 
severe. I repudiate the one suggestion as much all the other ;  I believe 
we have come to a perfectly reasonable and fair dl'cision. 

It is true that there was a great deal of delay in dealing with tbii 
cue. No one regrets it more than we do. The rea8llUS are alii follows : 
we received the conclusious of the Government of Madras on this report 
at the beginning of April. In May we telegraphed Oui' conelusiOIDI to 
the Secretary of State requesting him to take Mr. Evans' explanation 
whif!h every one will see waa neeel!8ary. In June, on the 29th June we got 
the explanation. During the early part of .J uly we consulted MadraH on 
oertain additional points and on the 16th August finally we received the 
Secretary of State's orders in thiN matter. There hili! been great delay, 
b:1t it was in large degree inevitable. 
Now, I want to turn to the second part of the Resolution before this 

(Jounei!. Really KO little has been said on it that it scarcely deserves any 
flerions consideration. So far as I know we havc had no Kpecific com-
plaints of ill-treatment of these Mopluh women. If they have been 
received, the  Madras Uovenlment have doubtlellH inquired into them ; it 
is not true to Kay that Moplah women were d1'ivcn (Jut of their homes. 
When I was in Malabar, 1 Maw e id llel~ to the eontrary in some places ; 
the Moplah women were mostly left in the houseH above because ,the 
men were out fighting; those who wcre peaceably inclined, peaceably 
disposed-and there were sueh-I I:I&W them myself-were standing 
outside their houses when we palled along the roads. It has been sug-
gested that in the measures for the relief of the inhabitants Moplah 
women and children have been neglected. I made special inquiries 
from liadraa about this matter in January and I do not think there is 
any foundation for the suggestion. There was, as everybody knows, a 
Central Relief Committee .to superintend relief operation and in the 
hADda of that Committee the arrangements were largely placed, and 
they were always ready, &I I am 8l!8Ured, to give relief to Mbplah women 
and children equally with Hindu refugees. There Was a relief camp 
open at Quilandy but it waa not patronized to any extent by the Moplah 
women and children. Moplah women in the martial law areas were not 
prevented from leaving their homes ; but they preferred not to do so . 

~ a matter of fact, I suspect, they lived laTgely on grain looted from 
the wifortunate Hindu .. , of which they had very large stores. And they-
~ere as ! am informe.d bet~~ c¥ than ther h!d ~ ~~ ~  1:'iBiDf. 
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'1'0 be on the safe Bide, however, 88 I mentioned last time, the Special Com-
missioner laid on the Moplah leade1'8 the obligation to report to the autho-
rities any cases of real distreSH with whicb they could not deal; and he 
also arranged for a Committee of Muhammadan gentlemen to go into the 
di"lturbed taluks and to suggest measures for dealing with any distress that 
existed. Among the gentlemen invited to join this Committee three were 
:lloplahs. 
These facLd are eJ,ough to show that the measures taken for the 

relief of these Moplahs were ample and sufficient. In addition to 
these measures the work of Mr. Devadhar and his co-helpers has been of 
the greatest value. The Servants of India Society collected considerable 
HUlllH of money for tIie relief of sufferers generally. Many in this 
Astcembly, I daresay, have contributed towards the relief not only of 
distreased Hindus but of the Moplahs also ; and I honestly believe that 
there is no foundation whatever for the allegation that in administering 
tlle"e measures of relief Moplah women or men who were in distress were 
Jle:,clected. At any rate in all that I have heard, there is nothing whatever 
to Impport that allegation. As to ill trea~ ent my opinion, as far as 
I have been able to aseertain the facts, is that when t.here was any ill-
treatment, it was not of the Moplahs, honestly speaking, but by the 
'Moplahs. I have had occasion to see many records of cases in which 
J\1oplahs have been sentenced to death and other penalties for murders 
alJ(I similar atrocities; and I have seldom if ever read such revoiting 
H!ories of cruelty in all my life. I have also been unable to find any 
l~l' ll d at all for the suggestion that the Moplahs were treated with 
llDdue severity in the suppression of the rising and here I ,vould refer 
the ARsembly a~ain to tho Resolution of the meeting held at CaHcut in 
Ji'ebnlary, 1922, finding that the administration of martial law was just, 
hUJIlane Ilud successful. Another statement made then by one who 
addr{'ssed the meeting was that t.he speaker felt sure that martial law 
(!OuM not be administered more humanely than it was in Malabar. The 
constant endeavour of the Government of India was, in fact, to secure 
that the administration of martial law should be fair and humane, and 
T think I can SIlY that wc succeeded in attaining this object. Of course 
.I\Ioplahs who were out to murder could not be dealt with otherwise than 
forcibly nnd severely. They had to 1)e taken very seriously, and if they 
('hose to attack people they hnd to t.ake the chance of gctt.ing shot. 
Sir, in the CI\Ul'file of the 111f:t two ~'ears I have often had to address 

this Hs ~ ly  but I car. say frankly that I have seldom if ever felt that 
I had a st.ronger case than to-day; and I appeal with confidence to the 
sense of justice ;;£ thiR ASHembiy in asking it to reject this Resolution. ,/ 

Mr. B. Venkatapa.tiraju (Ganjam oum Vizagapatam : Non-Muham-
madan Rural) : Sir, the Honourable the Home Member has fairly stated 
that t.he horrol's of the tragedy should not cl'oud our judgment with 
reference to the action taken or with reference to the guilt or innocence 
of the persons concerned. But J am sorry, Sir, that in the same breath 
the Honourable Sir William Vincent went on to describe the atrocities 
committed by the prisoners. I think that to be fair in arriving at the 
conclusion we ought not to take into ('onsideration either the horrers 
of the tragedy or the atrocities committed by the prisoners. The simple 
question ia whether. the aut.b{}rities ~rej ti led in sending' people 
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[Mr. B. Venkatapatiraju.] 
in this luggage van where 70 people Buffered death from lutfo.cation. 
We have it stated in the report of the Surgeon.General that this luggage 
van was not fit t.o carry a single man under the circumstances, and the 
three other doctors said not olDly this wagon but none of the other four 
or 11 wagons were at all fit to use to carry p&88engers at all. But in 
t i~ case, Sir, we have to visualise the Bcene that at night without any 
lights a hundred people were II cabinned, cribbed, and cOBfined " with. 
in a spaee of 122 feet in close space with a height of six or seven feet. 
Of course the Millitary Commander might say, " I am only resJ>OllIiible 
fo1' the security of the wagon," and the Civil officers might say. " I 
am only respo'nsible for carrying out the instructions of the Military 
Oommander." The Railway authorities might turn round and lIay, .. We 
are only carrying ont the iUlltructioJl8 of the military officers. " 
Mr. Hitehcoek might say, .. We are very busy with military operations 
and we cannot attend to these petty points." And, lUI the Committee 
observed, the other persons were of a low statuI'! who cannot be expected 
to realise the situation. I do Jlot propose to Hay anything ab'out ~ergeant 
Andrews, because his caRe is s1(b jltdia. Hut what I reHpectfully submit 
is, can the Government of India escape all blame in this matter. 'fl1e 
Railwfty Rules, sections 62 and 63, suy that no vehicle should be ll'led 
for carrying paR8engers unleR8 certain conditione have been obMer\'t'd. 
Now, it is true that martial law had been deelared i but that does not 
absolve the railway authorities from following the in8tructions given 
without eomplying the provillioDB of the Railway Act. Then who is 
responsible' May I ask the Assembly who is responsible, if nono of 
them is respon8ible. Don't go fol' the smaller fry. In judging this 
mnUer you should not pay any regard to the merits o·f individuals. 
They may be great men ; but when we are judging the case we do. not 
Imy, " He i8 a great man." If a man commits an error, he must 8uffer 
tIl(! consequences. In this calle we have to consider that these 100 
pt!f!.ple were taken over a long dil'!tance, walking from the morning and 
arriving at the place at 3 or 4 I'.X., and as a result of their eonfinement 
ill this wagon some of them died on account of Jruft'ocation. 
Now, Sir, though three centurit's have p&88ed we still hear peoplo 

cumplaining of the Black Hole of Calcutta, though some Indian historian. 
condemn it as a myth. But we are 8till told with horror how certain 
t~nglisb en and women were placed in a room-we don't know the 
dimensions 01 the room or the actnal number of people that were con· 
fined in it ; but 300 yearA have not helped to efface the effect of that 
tragedy. Ristorians recall it to 1114 with horror. Why should we go 
to Sut'aj-ud-daulah to find out a parallel' Now in the case of the 
Mopla.h train tragedy there is none here who ill reAponsible. But the 
fRl!t remainll that a number of people died. I do not lIay that any per80n 
who was responsible was aware of the consequences, any more than 
Suraj·ud.daulah waR aware of the action of his lubordinatel. None of 
them were aware. But there was something wrong 8omewhere. To 
put it in mild language, the incident betrays callousne88 on the pert of 
thole responsible for human 8'ltferings.If instead of theae poor 
Moplahs, the victims had been Europeans, the whole world would have 
thrilled with horror, ault we wotlld bavo ~rd a lot from "veral 
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quartel'lll. Only the other day we heard of certain 80ldier9 who; 'while 
trlyening from Karachi to some place, were not }lrovided with electric' 
punkhas, and on account of the heat of the day, a few of them died of 
lSunstroke. Then we bad "sO much comment and SO many steps wero 
tuken, and the matter ended by the l'('signation of the Secretary of State. 

Now we hear such expressions from tlle Government of Il1dia that 
it iill horribk, tragic, culpablc Jwgligencc ; hut ill there any intention of 
paying nn;o.· eompenRatiol1 to these unfortunate families of 70 pel'Ronll 
who have died, who, I lIay, were adminifltratively murdlercd' My 
f!ttlUlIillRion iN the.t it if04 not ill i 'l ll~t ry tl'l fillY, wt' RympathiAe wit.h t.hem. 
Show it mat.erially hy providing for all theRe familiPR. TheRe things 
would not happen if the (}overnment of India were to insist that the 
ruleR of tht' Railway Act. nre st.rictly to he fmforMd, and vans t.hat. are 
intencled to carry luggage should not he uRed to carry hUlhan bf'ingA. 
It was Maid by Mr. Browne, the guard, that the persons in question made 
t:omc noisp, Ilnd ~re l ~ d to lrf'pp quiet by the Sergeant; and that an· 
other waggon attaehed to the train, a covered van, eontains muleR, and that 
they made no noiRe. Is tllnt the way to look at thing!!' Is that the way 
to treat. human beings' These poor unfortunates made a noise for 
.ir Ilnd water. 'l'hut is jUl'lt this CtllIQUS fopirit we have to RUI)press. We 
want that human beings whether l rrl 'r~r  or Indians or Europeans 
mUHt ll<' looked after as human beings. According to the three doctors, 
aJI T.M.S. men, these luggage vans wert' unfit to carry human beings. 
Tht' only 8lfthorit.y the Honourable Horne Member cited waR Major 
General Giffard, who said that similar vans were used to carry prisoners. 
UH,' William "Vincent: I< tTSf'd for carryjng troops.") Would any civilized 
nation tolerate it for a Hingle moment? I do not think that even Major. 
(Jew!!'HI OiR',Il'.l would h/tYC said '"'0 if h(' had compared both minutdy. 
LllJ!g'lge YaM! nrl~ made 10 lill'r~' l~gil le ulIllluggnge does not need ventila-
tion, Imd so v")l1iJntion is 110t pJ'(}vided, and the Government of Tndia 
thourrht thnt the mistake in I'('gm-q to ,'('ut.ilatioll mUld, be due to the faulty 
const.ruetion' of the luggagE\ vans, and therefore the proper t lin~ would 
lw to PUlli!lh tIle carpenter whll 1:1>111(> thoAe luggage vans. My Mub-
nU8Rion iA that the OO\'fl\111llC\J1t of India have done their level beat, 
but have not done what they ought t.() have done with reference to the 
\Ari(tus rnntt~rlj I have mcntiollf'(l. I do not Hee why such a mild 
~ol tion EI}IOIlJd haY(' been OP)lOf«lo. when the Government were asked 
only to take suitable action aA'ainst the officials f()und guilty concern-
ing various matters. I therefore appeal to all the Memhers of the 
AMembly, if we have Aympathy for human s erin~  to inllist that 
punishmcnt Khould be awarded to those who deserve it. I do not think 
that anyone, in spite of the eloquent appeal made by Sir William Vincent, 
would Atand in the way of punishment being meted out to those who de-
serve it. 

, Mr. S. O. Sbo.hani (Sind: .1Rgirdnl'l'i and Zemindnrs): Sir, r have no 
in or a~iop' with regard to the Aecond part of t.he Resolution, but 110 far 
111'1 ,my information in regard to th" first part goes, r feel inclined to whQle-
bC{lrtffily /!Iupport the RelilOlution, put fOl'ward by JIlY Honourable friend, 
Khan Bahadur SI11'faral" lIu,RRain Khan. I havt' listened very carefully 
to what. haR been RRid hy {'ht> IIononrable the Home 'Member. I Mould 

.. 
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[Mr. S. C. Sbahani.] 
have liked him very much to explain how 100 pril1One1'8 came to be pressed 
into RUcb a small vall. Somt'One must hflYp. burued tbe order and therefore 
IOmeone must be rf\RponRible for it. lIe baR ~ n 'rated flV9l'y individual 
ofticer ......... . 

The Honourable Sir WilliAm Vtnoent: May I rise to correct the 
Honourable Member. HiA statement if! incorrect. I have not exonerated 
every individual officer. One unfortunate officer is being pr08eOuted and 
another is dead. 
Mr. lbabani : We have nndoobtedly heard of two officerR bein~ 

blamed, not once but ten timeR ; but theM two comparatively RJDall oftlee1'8 
Muld not have bef>n thp. only officialR 1'eRpOnRible for the order. The people 
have felt ~rip ed  Pub1i(' opinion haR been outraged ; an<1 it is no use 
fiouting public opinion fltl·thl'r. It. i" no UIlU:l Raying that olle officer is 
being prosecut.ed. and therefore no further inquiry should be made. 
Reference haR been made to the inve8tijlation done by a committee 
appointed by the Government of MadraR. So far as J see, everyone iR 
ajll't'ed that the findingR of this eommittee have not been right and just. 
Tn no manner have they proved satiRfactory. The procedure of the 
appointment of thiR committee was faulty. The people believe that a 
certain share of responsibility for the tnJtedy was devolved upon 
Mr. Knapp-a point which should have been invl'1'It.illated hy the oommittee. 
Nevert.heleM Mr. Knapp was appointt'd PreRident of the Committee. 
Sul't'ly that Wft9 not a proeednre that would command tht' oonfidence of 
the Tlt'ople. The Honourahle tht-Home Memher has eulogizt>d the fear. 
lCfltmess of the other three non-official mf"Dlbel'R appointed to this com· 
mittee. There are ~e 'ral who would Ray t.hat theRe men Rhould not have 
~en appointed to the committee. If thiR i~ th€:'l feeling of tht' people, 
.. hould not 6 new inquiry he inRtitutf'd T What ohjection could there ht' 
to a committee appointf'd from 8.mOIlJr the non-official MemberR of thiA 
HOllA(' to invP1'Iti!mtp thp atrair! The aWlli!' ha1'l created a lot of nple~  

IIntn(!!iIH in thpeountry. J think t i~ unpleaAAntnesfl would be next only 
to the nnpleasantneM created hy the Dyer butchery. which waR styled 
ar. " error of jud/llDent". Now. thil!! tragedy ill Rtyled a mere accidental 
fault. 1 t'ltrnestly requeAt the Member1'l of this HOURe t.o inRiRt upon the 
appointment of a committee. RO t.hat people 's '~ injlll may not 00 flout.ed 
in the manner proposed. 

fte HonourRble Mr. O. A. Innes (Oommeree and Indulitril'II Mamhl't') : 
I think the H l~ will give me credit. '01' the faet tlutt it iR not oft"n that 
I illt('rvenl' in a debat.e of thiR kind : in fact. a1'l faJ' aA T know. it ill fhe 
first. time I have int.ervened in a debate with which my Departml'nt. ill not 
t1irecdy concerned. T am intervening eellll~ T think J clln with jURtice 
AAy t.hat I know more of Malahar than Rny other Member of thiR House. 
T Rerveil there for 11 yearR. T waR DiHtriet MagiRtrate for 0 years, and 
it ff'll t.o my lot to RllppreRs one of thflllU:l Moplah outrageR. Above all, 
T know pl'!'ROnally every single member of tbill Committee, q. Committee 
upon which Mr. Shahani haA ponred meh FKlorn. That. Sir, is why I have 
rileD DOW. t have risen to prot.est, on behalf of the memberR of that 
f'ftlmmittee n.gainRt the insinuation made by MI'. Shabani and the other 

' ~l'  of tpiH IJotlHe. (Hear, hear.) It. hllR ~ said, Rir,-tbe whoJe 
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tenour of tbe IIpeeches made up to llow-ill to the effect that the or~rl 
p86lSed by the Goverllment of llldia wel'e white-wll.lihing orders. 1 desire 
to point out that those orders have followed closely the report of this Com-
mittee, Where they have differed from that liommittee, they have ditfere9-
by going further. 'I'he Committee exolleratod Mr. Hitchcock, but the 
uoverlllllent of India have imputed IIOme blame to him. H, therefore, the 
ot'dlirll of the Uoverll1l1eut of l11dia are white-wWilhing orders, it meana 
that the report of the Committee WIi.II a white-washing report. 1 should 
Hkc the House to cOllHider what that accusation mea1lll. It lllea.llll that 
the (ioverllmellt of Madras, iu ord~r to protect il.8 OWll oflicertl, appoinWd 
Ii Vonunittee 80 composed that it could be relied upon to make the IIOrt ~  

report that W811 required. That IIOrt of charge fil.1I! me with indignation. 
(Heal', hear.) I know all these gentlemen. Mr. Krishna Varma Raja 
iM a member of the Walavanad Raja's family, a man who, to my certain 
knowledge, for the last 12 years has associated himself with the public 
work of the Malabar d1lltrict, and who has dcvoted himself to it, in spite 
of be~ng a member of the Raja's family, with great self-sacrificing zeal. 
1 could allswer for it that Mr. Krishna Varma Raja is not the sort of man 
who would submit any l'epgrt at the dictation of anyone. (Hear, hear.) 
Then again, Sir, there is Mr. Kalladi Moideell. Do the Members of this 
lloUl!c realiHe that Mr. Kalladi Moideen is himself a Muhammadan, one 
of our most enlightened and leading Muhammadans in the Malabar dill. 
h'ict! And finally, let me take Mr. Alanjeri I'Wuna Aiyar. I have known 
him for years. When I was Collector of Malabar he was one of the leaders 
01'· the Cali cut Bar. He was a disciple of Mrs. BC8/lnt. (Mr. Ja.mnada8 
]Jwu"kadas :  " lIe iH still. ") lIe is a disciple of Mrs. Besant and he was 
alwayb a critic of the Government, though always an hoo'est critic. And, 
Hir, I know no Indian with more moral courage and more independent 
,-iew,,; than Mr. Manjeri Rama Aiyar. Let me give one example of that. 
In 1!l12 Mr. Manjeri Rams Aiyar, a Brahmin in the most aste ridd~n 

uistrict of the Madras Presidency, for conscience Hake, discarded caste and 
invited the low caste people in Calicut to dille with him, and thereby 
voluntarily c};'coll.amunicated hlJUseli. When you have a gentleman doing 
that, is ho the sort of man who is going to submit to the dictation of 
Mr. Knapp or anybody else and put his name to a report which he doel 
not conscientiously believe in' I am perfectly sure that I will have the 
House with me when I resent on Mr. Manjeri Rama Aiyar's behalf that 
imputation. (Hear, hear.) 

Now, Sir, let JUe take another point. It has been said that this is a 
white-washing order and that this was a white-washing Committee. What 
are the Sen ices likely to say in this matte l' 1 What is the construction 
t ~ BtlrviceR will put upon this matter Y The Services will say, •• 'rhe 
Government of Madras appointed a Committee composed mainly of repre-
&c:ntative non-officials of the Malabar District. That Committee inquired 
into this matter on the spot. They took evidence ; they had full knowledge 
of all the ciraumstances of that unhappy time and they deliberately put 
in a report in which they exonerated ~r  Hitchcock, and though t ~y a ~ 
imputed bla.me to Mr. Evalli!, they deSll'ed expressly that too much nnpo.rt-
auoemight not be attaohed to . that blame. They have dealt. WIth 
Mr. Evans' exoeptional Berviees and hili multifarious and exacting duties. 
Th{l re~rt ~ p",t ill. It was mQst cal'efully cOllside.re.d by the. ~r~  
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ment of India and the Government of India arrived at much the Nme con-
cluSlons." And yet, Sir,if this House is to follow Mr. Shahani, Mr. Raju 
and fhe Honourable Mover, if this House will discard the report of that 
Committee, discard the eonside1'8d opinion of the Government of Madras 
8l1dof the Government of India and will raise what I might call the cry 
of OAriatiani ad leones, the officer to the wolves, would not the Services feel 
that they cannot expect justice from an AlI8embly of this kind 1 But, 
Sir, I am perfectly sure that the ABliembly will not take t.hat view, but 
that the Assembly will be guided in this matter by the report of this Com-
mittee. I can assure the Assembly that those three gentlemen, all of 
whom are my .own personal friends, are gentlemen whose opinion can be 
relied upon 88 much as the opinion of any other Member of this House, and 
I am quite sure, Sir, that the .Assembly will not rollow Mr. Shahani or 
Mr. Raju or tho Mover, and that they will reject thiH Resolution. 

BIr. Muhammad Yamin Khan (l\leerut DiviHinn: Muluunmadan 
Hural) : Sir, I ItDl 1Iot )K'rNolially aequllillted wit II tile memberll of the 
E1HIUiry Commi.t£'e aN my 1l001lIlu'ubJ(' fl'j('ltd, Mr. lillie!!, 1!It'£'llUI to be. 
'l'heir "i£''''!! have got gl·(·at. W(,j:.rht in lLix upini()", hut I find from hill own 
Nr.pressioll that theil' opinion wax 1101. all l~ 'd ill the miuds of the 
Oovt'rnDleut of Iudia. The 1l0lHHll'uble MI'. IUIICH haH Ioillid here that the 
.geutlemell of the Committcll cxollcrntl'd Mr. Hitchcock, but th£' UOVtlrn-
ment of India attached SODle blame to Mr. it ~ e  as wdl. Thill o ~ 

1bll1 their vicwII W(,l'll not Itccpph'd by tlw U(lvernuwnt of India. There-
fore, the inquiry 1IIUl'lt have bt~t ll failiJlg in (lcr1,ll.ill p i ~ t 'i  Beside!! thiH, 
~ir  I aBl not going to say lillyt.hillj! about thOIl(l gClltlcmt'lI who Hat on the 
COlllmittce. I mlly hOwt;"'tW l'cmiud this IIoJ)oul'ahle IIoul!c that IllHt 
~ '' sion  Raja .. \jnh:unn,lId Tkramulla Khan moved II Hesolution in this 
Honse aIIking for the appointnwnt of a COmmiHl!iOll to go about and mako 
811 inquiry into thiN unfortunate incident, and at. that time the (lovenl· 
mellt of Illdia did not accept that ReROlution. 

The Honourable Sir William Vincent: May I correct tho Honour· 
ahle M('mber 1 The motion of Raja Mohammad Ikramlllla Khan '\\'8I!Itor 
an inquiry into the CRUllf'S of t.he Moplah olltbreak. 

Mr. Muhammad Yamin Ehnn :  I thank the Honourable Sir William 
Vincent for correcting ml' on thiH point, but if the Honourable Member 
will look into the speeches made 011 that motion, he will find that those 
speeches referred to this matter, Slid thc HOllourable Member gave an 
8118urance at that time that SOOll afterwards an illquiry would be held, 
and the repol·t of the Committee would be placed before this lIouse. It 
WliS opell at that time fOJ' the Oo"el'lIlUellt of hldia to put one or two 
Members of this Honourable HoUlIC 011 that Committee, snd had they 
done so, they would not have found them,w,lvct! in this difficulty in which 
they are finding them8elveN to-day. The question is--and it. is a very 
i4huplc one-whet.her the GoverlJmcllt of Judia pl'OpOile to lnete out justice 
to the }>erR0118 wlto are found guilty f 'rhe reoommendatiou doos not go 
bt'Yfmd that, 'fhat liOllouranhl Movel' hnH not attached allY partieular 
blaJlle to allY padicular indi"icilUll. What M ill allking ,for is thill, that 
Imybody who is ~ nd to be guilty in this connection should be dealt witb, 
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(tC('ol'ding to law. I think this Honourable lloUt:le will not refuse to adopt 
this Hesolution which is §8king fo1' npthing' more than justice. If the . 
Honourable ~l berli say, " We are responsible people, we come here to 
. '~g' ard the intl'I'cstH of the whole of I ndill " and yet do 110t allow proper 
justice to be meted out to guilty PCJ'HClJIS, I t.hink the claim made will be 
only ill name. This lloHout'able Hom;e should ignore the facts about indi-
vidual officers and sce to the wording of the Itesolution its(lif. Whatdoes 
tl ~ Resolution ask for' We Itrc Ilot tlltyiug either' that Sergcaut Andrews 
i'! respollsible or that Mr, EvanH is respollsible. But what we want is that 
whoevel' is rCHpolltliblc should be brought to jw;tice, and that is avery 
simple luatter. 

If we rejllct this Her.oolutioll what will be the effect produced f It 
llH'anS that yOIl do not wallt t e ~ people to be brought to jUl:ltice. Does 
this Honourable HoutIC want this effect to be created' Doeli t.hisHonour-
. able llotlHC wish thllt justice should"lIot he bl'ought home to the guilty per-
S(Jlls'l Wt'll, if Ilollourable Ml'mbct·s want guilt.y pel'SOIlS to be bro g~t to 
.in .. tice-I am 1I0t l'l~re illg to individual personli-it must adopt t.his Reso-
luHlln. I am Hot in ~' wny conc('I'ued with Hlld I do llot want to remind 
the HOIINe of the t I'all"cdy of l~ HInck Hole of Calcutta or of anything 
t.:i!;C whioh happclled ill t l~ past: T Illll not ClIllccl'nc-<i with Pllst history 
lit thiK moment. India iii a totally different THdia to-day from what it 
was :J()(l yelU"s al!o, We Rl'e 1I0t going to repmlt what tho historiaus of that 
1 J'Ilgedy hllH' said. CIt', that, be a l~  certain Englishmen were put into the 
la ~  Hole of Cahmtta, and some historian embellished the story with 
elaboratioJlli, tiwrefore we mUlit also soe that 8 similar embellished story of 
what haK hapPC'lIed lihould hI' told aN regards this Moplah train tragedy. 
'l'hat Khould not be the spirit of t.he IndianK to-day. What I want Honour-
able Membe1's to see to i", t.hRt at the preRent day under the present Govern-
lllt~l t we exped jUKtice, w(' wallt every guilty pefliOll, whether he be a highly 
placed mall, whether he be a big landlord of a big estate, or whether he-be 
the poorest cooly or menial in the street, to be brought to justice, aecording 
to law if he has committed any outrage on law. This is an important prin-
ciple, and on this principle only do I support this Uesolut.ion very strongly. 
If we I'cject thiK Resolutioll we shall be liable to the charge that this House 
docs not want to do justice, that this Indian Legislature, which is the maker 
of law for the sake of meting out even-hallded justice, is denying justice 
to poor people who have no voice, simply becau!!e c('rt.aill offenders hap-
pened to be bighly placed persoJl!!, I am not Hpeaking of individual cases, 
--they may he Indians, they may be Englishmen, they may belong to any 
nationality, that is a lIlIlall matter to me. 'fbe matter of importance, and 
of foremost importance to me iN that. the Indian Legislature Nhould not 
jn A.ny way reject any Resolution which is a in~ for nothing more than 
bare jUHtice. When certain t~ which were not. justifiable had been com-
mitted in the Punjab, people from Bengal, from t.he United Provinces, from 
lrn.ft'as, and in fact, f)'om all over India, came forward and asked that 
injllHtice should not be done. I am flure that the people of the United 
Provinces, Bengal, and other places will realise that there are people who 
Bre living remote in MadrIl.K,-in Malabar-who have got no represent.atives, 
}Jl'operly speaking, at the present day-I see the Moplah member also is 
nbllcnt.....:..and that we should espouse their cause. Whatevel' may be the 
real factN I do not know, On the Resolution which my friend Mr. 
r~ ll~ Khan brought forw!rd, ~ ~i~ t ~t ~l~ss a ~ ~til per~  ~~ 
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ctbBl'aeter and position'" who are known to the whole of India were appoint-
ed to make inquiries, the House would never be IIIltildied with itlJ report. 
1 quite 6CCopt whatever Mr. IWlC::i say/) that tholSC poople who oollYtituted 
the Committee are of unquestionable conduct, but lwlellH we know them 
what is their importance to uy T The whole of India does not know them, 
VOOl>le have not heard of their na ~ and the  Governwent of India does 
not agree with their views. So, what else remains to us, We must Dot 
deny justice which is all that this Resolution asks for . 

•. 8aiyid Muhammad lamaU l.Patna and Chotll. Nagpur '*''' 
Orissa: Muhammadan) : Sir, 1 move that the qUe8tion be llOW put, at! 'We 
have had enough of discuwon on both sides. 

Mr. B. S . .Kamat tBombay 0entral Division: Non-M.uhlimmadau 
Rurlil): Sir, I believe that my friend, Mr. Yamin Khan, hat! introduced 
unnece8lll&ry warmth in ius speech. When the Government of India 
issued this Rosolution ut the eud of August IR"t., 1 very carefully read 
66ch and every paragraph thereof Rnd also looked into the merits of the 
whole question a:; dhipassionatcIy tVI I posltib1y could, and I must frankly 
confess that the impression left 011 my mind after reading that Resolution 
was that on the whole the oniers issued by the Government of India 
were fair, sympAthetic, rell80nable and just 1\8 far as they were able to 
deal with this tragic case. (Hear, hear.) 'I'here Watl one lurking 
lsuspici.)n in ~' mind when 1 't~ad the Government Resolution and that 
WIUI regarding the decision of  the Government of India with reference to 
one individual in this tragedy, namely, Mr. Evaus.l thought even 
IiCcordulg to the opinion of the Government of India as contained in a 
certain paragraph of this Resolution, Mr. Evans should have been blamed 
and censured by the Govenlment, as he was the principal Civil Officer 
responsible for the transport of prisoners. It was his duty to distribute 
pl'i8oners, and even the Government of India have 8aid in this report as 
follows: 

•• Aa between Mr. Hitchcoc.k aDd Mr. EvlUlII the Government of lacUa tbi.u.k that 
the !alaw ahar. of r..poDlibilit)' attaehe& to Mr. Evana." 
I therefore at that time, at any rate, was under the belief that with 
reference to Mr. Evans the Government of India were ~rrins .more or leu 
011 the aide of leniency. But, thhi morning 1 carefully listened to 
I:)ir William Vincent w}len he gave the other side with reference to the 
general conduct of Mr. EV&Ds, his meritorious work in other direotioDM-
a180 the multifarious duties he had to do ; above all, I heard carefully 
the two opinions which Sir William Vincent quoted, namely, the opinion 
of  the meeting of the loading mell of Callout and the personal opinion 
of one of the Members of this .Assembly coming from Malabar about 
Mr. Evans. After taking into consideration both the pro. and com of 
the 'luestion with re er~n e to the conduct of Mr. E"ans, I come to think 
that after all there were esteIJuating circUDl8tances in the whole of this 
affair and Mr. Evans alslJ must be exonerated from blame in thi8 matter. 

Having said this n.uch, there nre two observations which I wish to 
mako with reff!renCe to the general queations whieh emerge from this 
incident. l'he first observation that I wish to make il.l, although the 
y e~~t ~  lpdi~ i ~ thiR }kijoiutiun hl:we justified t~e  ~~ ~ J!1il"Jct 
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vallS, f\l1d the e(l}ltinutll1ce of t.he HYHtem ill cases of emergency, I do tliiDJi 
that they ought to go further and lay down certain rules and regula-
tI()nll tor the use of 1Iu<'h vans even in such emergencies. I agree that 
whenever there are e ergen ~ l thclle vans have necessarily to be used 
for the transport of prisoners, but there are vans and vans. All 
Mr. Manjeri Rama Aiyar himself in his note attached to the Report 
obll(\rves, all regards this particular van, I mean luggage van No. 1711,-
the oftlcer whl) Joo]ted after thl' transport of prisoners never looked to 
the 6001' Hp~ e per man, never looked to the ventilation space, never 
looked into the cubic space, hut issued one genenl order that the 
prisoners should be sent out in batches of 100. Now, this van was on ~' 

26 fel't long and about 8 fcet broad, and tht' heiA'ht at the wallll----l1ot at 
the ct'ntre-was 6 feet 11 inchcN, not CVfin 7 feet, so that a t.all 
man when he IItood could not leave 4 or 5 inches above his hend. The 
!1'eneral rule that any van can accommodate 100 prilloners iR nhRlud on 
the face of it, ftnd while I agree that such vans may have to be used in 
cases of e er~e y  I b('lieH' it is incumhent on the Government, and on 
the Railway HOllrll partJclllal'ly, to lay down ,:,!'eneral rules for future 
guidanee tllnt ~ordinl ' 1,0 t.hc flo,)r Rpace such and such a van Rhould 
carry AO many persons. Mr. Manjeri Rama Aiyar himself pointed out that 
if 100 pel'Hons wt'rc paeked in P. van 26 feei: lon~ each man ('ould get. only 
about 2 squal'l' feet. of etlt in~ or stnndin~ spnee. 'Ve know that in 
Rhips or in rllit.",ay ('omp8t'tmr'!lts tile space allotted for a man is much 
morl' tlum thllt. Now. we lmllw t.hat on ships.llnd on ordinary railway 

1 ". 1(. 
compart.ments thf' Rpace alloweil per man iR. much 
more than that. I do not think that. YOll can expect 

a man to hp in a standing position from evening to midnight. on two 
square feet of IIpacf'. If Government are at all serious in pre ent in~ 

"ccurrenceR of thiN kind ill future, J believe it is lle es~llry that. they should 
lay down Rpecific standardH that. each and evcry mall should have FlO mnch 
minimnm Ritt.inA' Rpace, floor space and ,80 much of ventilation space. 
Mr. Mllnjeri Hawn Aiyal', who iH. ns lUlS hcen explained, an able man, ha.'l 
pointed out that. the vent.ilation Rpace per man in this 111ggllA'e van was 
only 15 R<Juare inches, whereas Ol'Oill8rily in normal calles I believe the 
floor space requisite for each mall is Romethin,:r like 164 square incheR, RO 
that in this particular case there WRR not ont'-eleventh part of the ventHll-
t.ion n~essary in normal cases. That ill a seriol111 Rt.ate of t.hings and 00"-
el'llment oUfl:ht to lilY down for th(1 I?uidar.ce of railways rules that no 
l gga~e van even in (1mergcncies should be allowed unIt'Rs it conformR to 
thMe standards, 

Now, the second question which emerges out. of this question is regard-
ing Rome e 't ' ~ of jUHticll to t.he survivors Ilnd Rllffcrers in this train 
trag('dy. I 'lEI id that the Government. of India havA issued their orders 
with a certain Ilmount of fairnellR and justice. The same sense of 
jURtiee further compels me to say that they should very seriously COl1-
sider t.he questil)n of cf)mpCnHation for the sufferers. It ig not enough 
to Bny that. this man is to be prosecuted and that man iR not to he 
prosecuted. Thllt does not lnf!et the elUle. We Ilre not going to he 
vindictive t.owlI.rds peJ'Rpns who neglected their duties unfortunately in 
the hurry of Hoe moment and in the hnrry of pressing work. We art' 
all of us more or leRs negligent at times, but the roal question is this : 
Are t ~ G()yernmt'nt prepll ' ~d to Mnllider t.he qnestion of compensatil)n 
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for !?e ~a ilieH of. those people who unfortunately ~ their hea<bl of 
famUies In t~e trall~ tr~erly' T personally think that if there is any 
~ ~~d ll~ whIch Ous Assembly can seriously make and make with 
Justice, It stH 'ld be 8 r~ o endation that compensation to the familiea 
of t~et e men who lost their lives in this train tragedy should be seriously 
consldered and ~enero sly goivfln either by the Government of India or 
the Govemmel:f of Madras ; and I suggest, Sir. that this is the moat 
sensible and dIe most reasonable recommendation which might be made 
by this AflSemhly as a qlH'8tion arising out of this unfortunate disuter. 

Mr. It. Ahmed (Ra,lshahi Di,·ision: Muhammadan Rl11'al): The 
moumfnl pictl11't' of the 70 persons who Wf're dead and gonl' is now 
before the lIonoul'ahl(' Mf'IIlbt'rs of thil'! AS!lemhly. E\'rrybody is 
aware how t ~e 100 pel'llons were foreed Into the van. The only 
thing, Sir, which thitoi ss ~ ly i;l to :l!Ik the Honourable the Home 
Member to hand over the Indian Penal Code and try all those men 
who Wl'rl' re ~ible for this; and WI' do not want anything more 
than that. The law of this eo ntr~' iR that when a person is knted 
and Rome CUlprit has committt'd a eertaiu o fl'enee, he must be tried 
by that law (of tbis country). Here. we lUn'e got the Overseer of 
the luggage van. Wl' have ~ot Mr. JIiteheoek and Mr. Evans j and 
we hayp got tllt· Sub·Magistrate and a number of railway police and 
the f'Rcnrt who Wf're nn. to fhi' ,an in which 100 pt'isoneMi werl' kept 
shut lip. The'I',' WI'l'P RtatiOlIM nfter ~ tlltio iH find in nOli(' of tbi' 7 stations 
that J se(' m('ntioned in thiN Rt'rlOrt of the OO\,f'rnmlmt. dated the 
t~ August. puhli!'hcd in the (hl::dtl of India. was watf!!' RllppJierl. 
They shouted hitterly. The railway officeI'M lutiII we ar!' vcry Rorry. 
We have not got. power to give yon water bf'cIHUIf' you hnv!' been shut 
up in the luggage ,'an. There iH rio room for UII to hand you the 
water in order tlUlt_ you may drink. Accnrding to the rules; if 
prisoners are tn be transmitted frOID one station to' another they must 
be treated like human beings. Tbl'Y must be put in third ClaliA 
carriageR at least. That waR not done nnd yet the Honourable Memher 
in charge of the Railway and hill forerunner the Honourable the 
President of the Railway Board were clapping their handH SAying that 
these peJ'Monshave not been found fault with. Is this the way to 
mete out jURtice to these unfortunatt' people T Is this the way to 
treat these poor Moplahs, whatever faults they have done' The 
Honourable the Home Member Raid that ROmf' E1Iropeans were killed 
and that ill why all these people! cnme forward to treat these people 
in this way. No water WR8 supplied to t.hem and there was no air 
to breathe. Is that the treatment expected? The hend of thfl military 
ordered that because there waH nol. sufficient room ill the local jail 
all therte Moplah prisonerH Wl're to be sent to Home other jail aud it 
appears, as the time table will Abow, Htations after stations were passed 
and DO water was supplied to these people by the railway. If I bring 
to my Honourable friond, the e b ~r in ar~e of Railways, the 
Railw.ay Act of 1890, Sections 93 nnd 94, he will find that the railway. 
people are also guilty. All the railway officers in cha.rge of those 
stations were guilty alld a question of even. morality comes in when 
a p o ~en~er h. going to die 011 Il(\colmt of thirst. lJet WI then charge the 
railway oftlcerH of murder l!llder section 302, Indian Penal Code. 
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These railway officers, these military »I('n, the Sub.Magistrate and .Joint 
n r ~tr~ r  are the persons reRpomtible because they Rhould have 
looked into this matter and they should have made sufficient allowance 
for all these prisonel'R when they are carried to a distant destination. 
I charge them for murder under section 302 and I charge them for 
~ lpable homicide. I charge them for aiding and abetting because it 
was the duty of thelte people to see that some people were going to 
(lie for want of water. So many people were pressed into the luggage 
van, they were Huffocllted. They had no water to drink and they 
were going to dil>. It is the duty of every railway officer to come to 
their rescue. When these 56 dead bodies were taken out, the civil 
flurgcons and oth('r officf't'K cllm(' fm'ward to help. Ont of those 100 
prison('rR ;'6 perRons dil'd lind tht'ir hodies were separated. Th('n out 
of t ~ remainder 14 expired in thl' osr~ital  I think, ~ir  a Flb'ong 
('ARe hllR IWl'n made out and HII'!'1' ill 111) dl'fe-nce whatevl'l', 

I have heard the Honourable Rpeakers in defence, that is to flay, 
the Honollrable the Home Meml/I'r and my Honourable friend, Mr. InneR. 
None of t.hem, Sir, have Ida ted anythinJr which will prevent the 'Prolle-
~ tion of tlll'SC pel'HOWI. Aftl'I' all, ~ir  it appears from this Resolution 
that th4.'re is nothinll obj4.'etionable either from the point of view of 
the Honourable Members who hHe spoken in defence nor in the vie1\' 
of DIY Honyurab1e friend, Mr. Kamat. Sir, I find t.hllt theRe pel'Hons 
have all been directly or indir ~ tly responsible; I IIUT'poSC thnt ill 
Acct'pte(l by all of us and hy t.he GOV'eTnment beneheR. If t l'~r are 
reRponsible, I think then I am quite right. and theJ'e is nothinJ! to hI' 
MilicI f,'om thf' other side at aU and that the law mllRt. take its COl1l'se. 
If t1If'Y arl' dlarl-('ed, Air, nnd the dl'ff'lllce will Rhow thnt they nl'(' not 
to \wfonncl g'llilt~  h('ellllSt' lhf'r han' £10m' Rome mel'itOriouf:. net, 
heenllHf' tht'y 11llye helpf'(} the Go\'ernment, and t.herefore the order 
of )l"OHecnt ion especinlly in the 1-Inla'bar district was improper; weH, 
Air. ~' Honourable frit'lJld, M,'. Innes, who. wal! t.he District Magistrata 
for fi\'l' years, I 11m Sill'" w(.\lld 1u\\'e instructed the Public Prosecntol',-
that that W8S hill defence, and the Sessions Judge probably would have 
Ilcquittt'd these culprits. T think, Air, without entering into the further 
ltt ~r  of theRe personN, that is 1.0 say, the Inspector of the van, who 
i;.; Ill·ad Itllli gOIlI'. lIe madf' lin I:ttcmpt to go to En glallll , it appears, 
and it has not been found ont.-where he iR; nobody CHn trH ' ~ his 
whereaboutR,-I do not think the Government have any information 
with regard to that. We have got some experience, Sir, in regard to 
the Munitionll Board case recently, how one of the eulprits-I do not 
kll/l',\' about the meritA of the ('8MC TlOW,-lWVt'r ,,,anted to come from 
Enl£land to India t.o take hiR t.rial bocamHl thl're walt 110 ehAllce of 
hili life !-the doct.m· certified, Air, and the medical officer signed it, 
IIwl the MngiRtrnte had 10 IHljOlll'Il' t.he l~ sin  flh'. But ill this caRe 
I helieve, the lIonolll'llble t.he Home Memher must. have somt' Iluthentic 
information. and T shall be glad to hCH.r from him. But., Sir, c(wtainly, 
t.hill Sub.MngiHtl·ute, t l~ DiRt.riet Mlll-('if;tT'atc, the Joint Magistrate, the 
Station MaRter, the As;;ist.nnt. Htntion Master, and all t os ~ offieel's in 
t,he ;nter"{'Jlin!!, statiolls, uhout 7 01' 8 in number, they Rhouid l)t> j)ro-
sccnted, It is not. Iln eUKY thing', Sit·, tllat 70 persons are killed, and 
Government ill sitting hel'c "flry elt!oly,-ut t.he Rame t.imc submitting 
r~port aftl'f report to show that, these persons should not be prosecuted', 
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The Govenlment of Indi., Sir, ortiered an inquiry; the inquiry Wal 
tlnished a long, long time ago, probably last rear, and Sir, the report, 
t o ~  not published in India, ",'as published In the House of Commons 
in England last February, The curious part of i,t, Sir, is that Bome 
llllknowll fOl'ce iii acting ill ol'd ~l' to throw dWJt m the eyes of the 
public and thereby • longer-ing , and lingering the date of the punish-
ment that theRe perMOn!! should get. Sir, it is no usc in the matter of 
the lIdminilitratiun of j l~ti l~ waiting n~' longer, and, the 800ner the 
trial of theKe people takeH pla6(l, it is better both for t ~ Governmel\t 
and for tilt' countr". 1 hope, Sir, in the wording of the Resolution 
there is nothing'illll;l'oper, and tll(,Me personM JUay take their trial; and 
I think HiH Excellt'llcy the Viceruy, who waH himself both a· lawyel' 
and a d~e will lint t i ~ ~~  and I tht'refore, Hh', support. the 
Ret'lnlutioll. 
Itban BaIIaclur 8arfaru B1III&iD lthaD: Well, Sir, I have heard 

the spe('cheR. I have also heard the Honoul'ablf! the Homo Member, 
and if my Resolution is read, it will be found that it is not in the least 
based on' any d .. sir~ to hann any perKOn ; the simple deaire llnderlying 
this Resolution is : 

" This AIIIH!Qlbly recommends to the Governor Generai in Counell that he may be 
plealell to take lui table aetion agailUlt thOle Offtt'.el'll who art! directly or indinetl,. 
retpODlible for tht! Moplah Train tragt!dy at Podanur and are found guilty of nletmg 
out ill·treRtJllt'nt to Moplah women and tbildreu during the 1'tK'f.'llt di.t.urbaDeei In 
Kalabnr. " 

J do not Dame any persou, and in my 8peech I also Rtated that Home 
eompenRatinn Hhould be gi ~n t.) the familieR of the decesllcd; and 
jf OOYf'mmf'nt make Rome announcement, fir !'lay Romething to that 
eft'ect, I dn not think anyt.hing further n(,ed bl' Maid. Ilia,'" Mllill 140 

in the Resolution; the Oo\,ernm.nt Itn"t! expreRHed their viewH, blJ,t 
there iM no mentinn whatHOeY('1' that (·nmllemmt.ion should be given 
to the 'amilieR of the perished in en. My friend, Mr. Kamat, very 
aptly said that that would l~ ' ~ry KlIit.able; HO, jf I just. get tho 
&88uranCe ()j' tb.l Honourable t.he Home Membt'r that Government takeR 
upon itself t{j punish the mt'n rO!4pon!lible Ilnd to Ilwarel compenRationt 
then it woul'l he all right, und 1 Hhall be HfttiKfled. 

The BODoul'able Su-William Vincent: Sir, "l want in DIy repty\ to 
deal flr!lt with the aspersion made by Mr. ~ a ani on thf' Committee of 
inquiry ; aN, I f hink thltt thf'Y d lli~r p the, eondtmm8tion "f thiR House. 
(Hear, heal',.' ~r  8hllhani a~ nllt, from hiN remarks it appeal'l, even 
read the 1)IlPf'!'S ; he dill not /cnow the nnmher ('\,en of prisoners who 
were CIIl'ried ill this van and haM not t.aken tlw tNJllhle to Rfleprtain the ale-
meutlu'Y llt~bi ahout the caMe; yet 'hll attackH ill a public .AsHembly of this 
k"  1 h' hI • Ulf --··f e l't~ l ~t  e mell from Maclras, ~entle en of very independent 
character and of gl'eat judgment who NIl! 011 this Committee-and here 
I wonld ask thi" AAAembly to notic!' thnt !lot one Hillgle Member from 
Madrns,-froI1. ~ t  Co1p.1ingam to Mr, UanJ,C(I(,hal'iRI'-gllt up to RUpport 
him in a wnrd that he said. . .-

lIr. ~  Ah.med : Mr. Ran"aehariar did nof ~et up. 
I-ne Bonourable Sir WiDiam Vincent: That iN exactly what I say.-

Mr. Ranglu-hur:IlJ' kntlw he could lJOt support Mr. Shahani in hi. 



allogations agaiulit the e bl' '~  of 1 his Committce, I want to expose the 
absolute injustice of these allcgoationR, What does Mr, Shahalli suggest? 
A new inquiry, Does anyone believe that a new inquiry now into tbe 
details of t.hil! tragic bUHill('sH would elicit any new information or be of any 
\'I\)l1e! 1 :.;uggcl!t thnt II\(' llol\ourable Member, befpre talking about a 
II('W illquiry, might hu\'{' tuken greater trouble to almertaiu the factI! of the 
iJl'[lIi,'y on record. (Heal', ~ r  

M.I'. Ywniu Khan lUlid that tlw (JOWI'IIUleut had pl'omilwd, on a RCHO-
lution moved by Uajll Mnlullumllu lkramullah Khan, to take up thi", 
question of the train tragedy and that ill addition to making that promise 
they said that they wou!d Ilppc;int a MI'UlOel' of tbiH Alisembly to serve on 
the Committ.,e of Inquiry. Now, may I tell the Assembly that that 
Resolution relat.ed to au entirely different Rubject. 

Mr. Xuhammad Yamin Khan: I never said that the Government 
promised to put a Memher of thiH HH ' bl~ ' 011 that Committee. I said 
the Government would Hot ha\'(' fouud itself ,ill the difficulty in which it 
iN UOlY finding itHClf if they had Jlut a Memb!'l' of this House 011 that Com-
mit,tee. 

ne Honourable Sir Wi1l1am Vincent: I am afraid the Honourable 
Member CAnnot f.,ret. out of t.he difficulty in t.hat way. In the fir,:;!: plac(', 
the ReRolution had nothing to do with this Jl81,ticulal' tragedy,-ill the 
whole dl"bate I CRn find only onf' H('nt.cnce I'('ferring to it,-I read the 
report myself last night :md I will hand it over to him. The Honourable 
Member himself spoke, and I do 1I0t thInk that he said one word about 
the train tragedy and in the 1'I('eolld place, lIS to the suggestion that the 
Government. of India r;hould havl', on that occasion, added a Membel' of 
thilt j\88embly to the CommitteI' of ] Ilquiry, J may point out that. the debate 
took place in March and the inquiry of the Committee under discussion 
W88 completed, 88 you have already heard, before the elld of February. 
l~ g ter  Now, was there ever a suggestion of 80 little value made in 
this House' Such a statemeut would not have been made had the gentle-
man taken the trouble to look up the facts of t.he case. 

Another speaker, Mr. Venkatapatiraju, dealt with some details, tragic 
detail"" of the occurrence to which I purposely did not refer. It was not 
becall8e I wail llalloutl to the sufferingtl of these men ; it waH not bf'clluse 
the Government of India did not feel ~reat rfgret. It a~ for another 
reason which he wuuld have done well to remember, allu that is because 
the mall who is aecuHed of impropel' conduct is unfortullately uooer trial 
. a~ this moment, aud I believe t11at remarks such as thl' HonoUl'able Member 
baa made cnnnot but prejudice the trial of a man who i~ Alrcady surely in 
a precarious situation. . 

:Sow, 8S to the refercnce to the responsibility 01' t1w I'fj.ilway to which 
'.Mr. Raju l' ~ 'l'rt'd  whRt iR 1h,\ pennlty {fir nelll/oc! of 1 hI' IIlllximllm load 
0;: a wagon Or t.he maximum number (If pll~t g 'H ill a ('ompartll1('nt t 
The punishment is a fine of Rs. 20 a day to the Governnwnt, and what good 
is that kind of punishmevt or action lmder that section ill an affair like 
the prellent' Sir, it has been suggested throughout this debate, 811d I wish 
to be very elear 011 this point, that Mr, Evans and Mr, Hitchcock were in 
SO}DC,WIl)' penonally and directly responsible for the comeyanee of a large 
'llumber ~  men in this particular van, Now, I want to II.i'Sure the Hou" 



lSir William Viul.'ent.] 
that there is no foundation fOI' that Kuggestion at all. They were 
ft'sponsible ill some degree for the glmeral use of the nns and in 80 far 
a'l they did not regulate ttie use of these vans i that is they did not 
is''Ul' iustructions for the inspection of thellC VIUlH to CDBUre that they were 
pruperly ventilated, and they did not limit the number of prisoners to be 
}lilt. iuto any olle van; but that is all. Indeed the capacity and size of the 
VUIIS vari!.'s vcry greatly. Mr. Kamat read a portion of the report of 
MI'. Manjeri Haw Aiyar. I find that ill o])e of the vans used the 1100r 
"pace for Ollt' mall was 4.466 square feet, &8 against 3.735 in a third-cl888 
compartment, and the cubic space :14.62 cubic feet liS Itgainst 24.594 cubic 
feet. These n ~ may 1I0t he suitable for other I'CI"'IOn8, bl1t t.here was 
ample ventilation in many of them and the pruof of that is fuund in the 
fact that pl'i;;rml'I'1j Wt'l't: on ~~' d :n tbem without inconvenience. Hut 
I quite admit 1hat, wh'l'e it is nece!lsal'Y to Hlle these vans, e ~ l in an 
emergency, ino;trncti(lDS should be i8Kued til regulate their UHe and care 
Hhould be takt'n to emltlrli ad('quate ventilation nnd floor apace. AH It 
matter of fllct. thl'''Ie vanlJ ale nut uscd Ha\'C in n l~aHe of ~ 'eHt emel'geney, 
and I think ih,' Honourable .Member will appreciate the difficulty of 
ensuring thc:w prpcautions at a time such all the Malabar rising. 

I do not think that I need reall~' refer very seriously to the remarks 
of Mr. Kabee!'uddin Alulled. I do not think that they carry much weight 
in this Ho l~  :rJaulfhter.) I am not sure even that the Honourable 
Member hiW!M.'lf expect.s me t.o t8ke him seriouHly. It ill an amusll1g 
il1te1'lod(' to twa!' him, perhaps hardly Huitllble to an occfI,sion of thiH kind, 
wht'n the reputatillll of lOellior OffiOt'I'H, Ilnd iJltieell the safety and liberty 
of otllel'N, i.'I jo Home exttmt at stake. I HhlJuld like, to have Hoon thi" critic 
of Mr. J<JV8IlS nJl(I of Mr. Hitchcock in their place. r put it to this 
.AlIHClnbly OWl if ~ r  Kabecruddin Ahmed had done the work that they 
did or anythil1!!' i ~ it ilnd ineurred the danger which Mr. Evans aud 
Mr. 11 itchcOt!k incllrrf>.d, he would not he talking 80 lightly here to-day. 
'flw Honourable Member Hits there and abWl6fl office1'8 who have risked 
t.heir lives for others. WheJl hat! he ever done the half of what they have 
dOJw T Whnt uxe would he be on an oCCWlion of that kind' Is he the 
man to get up and criticise better men, greater meu, men who have risbd 
their lives, who have done more for this oountry than he ever has daDe 
01' eYflI' will do. • 

Mr. ]t. Ahn1ed : Is my Honourable friend in order in referring to 
me jn this mallner right and left' Perhaps when I get the opportunity 
I shall be able to do later on what Mr. Evaos and Mr. Hitchcock have 
done. 

Mr. PretidMtt : I do Dot know what the Honourable Member'8 point 
of lIl'der is. I have not beard anything fall from the HonoUNble the 
lIollll" Member thlit is not strictly relevant. . 

. Mr. ]t. C. NeolY (Dacca Division: Non-Muhammadan Rural): Is 
p(')'hOnal abuse relevant' 

,Mr. Presi.dent: What complaint doee the Honourable' Member 
maJre T 
1Ir. K. C. Neon: Is personal abuse of any Honourable Member 

relevant to the dil!e:tuIsi<!n ~  this eeol ti~n , 
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Mr. President : If the Honourable Member will wait and read the 
l'(;hl. of this debate, he will see that comparisons  have been made between 
t.he public aervices of dilferent perfroTlM. 1'he Home Member is perfeotly 
entitled to pursue the line of argument he is adopting. 
The Honourable Sir William Vincent: Sir, I do not w8nt to prolong 

thill particular point ; there is little in it. In conclusion I maintain that 
we have adopted a very impartial and j l~t view of this case ; we have 
bJlIJned where blame is due; we have directed prosecutions where necessary 
in the CaUlMl of justice, and I silk this Assembly to support the Govern-
ment ill what they have done. 

Sir, I have only to add a word about the question of compensation. 
1 uelieve the Madras Goverllmcut have given some compensation already. 
I will make further inquiries aud make effort!! to see that t ~ views of 
MemberH of this Assembly on thil:l subject are conveyed to the Local 
Government. (Helll', hear.) 

Mr. Prelident : Resolution moved : 
,. Tbi8 AtIIIOlUbly rOCOllllllUUdll to tlw OovonlOr General ill Council that he may be 

J,lt'lIl1ed t.o take 8uitll.b1e II.ctiou againlt thOite oftillOl'lI who are direetly Of indireetly res, 
pOllllible tOf. the Moplll.h 'rraill tragedy lit Podu.llur II.nd are found guilty of meeting 
out ilHroll.tn\t'ut to Mopluh women all.l \:.hildrclI during tho rooent diaturblUlees in 
Malabar." 

Mr. Harchandra.i Viahindas ~ind : Non-Muhammadan Rural): On 
II poiut of order', I WIlui-tO know if the ~ ail' will kindly divide the Resolu-
tion illto two parts 01' put the whole UClloll1t.ion alt lt~  bocauae so far as 
the lattel' part of the UClrolution il'i e ll er ~d  thtll.'c have been uo OUHC1'V8-
tj lll~ ill the speeches of the Honourable Members, nor even ill the pl~e  
of the Honourahle the Mover (,f the Resolutiull. It may he that it may 
~o ont nlto~et r  

The Honourable Sir Willia.m Vincent: I replied to the second part 
ailin. 

Mr. Harchandrai Vishindas : 'rhe Honourable the Home Member did, 
but no other ~l lbers did. 

Mr. Pre.idlnt : Resolution moved : 

" Thi. AlIICmbly reeommenda to tho 01lVl!rnor General ill Council that he may 
be plcl&8ed to take .uitable action againlt those ofti('crs who aro direetly or indirectly 
lCllponalble for tho Moplah train tragedy at Podanur." 

Tile Assembly then divided as follows : 

Abdul Quadi!'. Maulvi. 
Abdulla, Mr. S. M. 
Abu! Kuem, Maulvi. 
} garwala, Wa Girdharilal. 
Agnihotri. Mr. K. n. L. 
Ahmed, Mr. K. 
Amjad Ali, Maulvi. 
A,jad·ul·lah. Maulvi Miyan. 
~e r  
BalPaI. Mr. B. P. 
<':baudbnri. MI'. J. 
Fa;yaz Khan, Mr. M. 

• 

AYE8-25. 

Ibrahim Ali Khan, Lieut. Nawab .H. 
.Jatka!', Mr. H. H. R. 
LakHohmi NBl'asan IJal, Mr. 
~an Singh, l!hai. 
N cogy, MI:o. K. C. 
Heddi, Mr. M. K. 
Sarfal'121 Hussain Khan. M,'. 
Shahani, Mr. 1I. C. 
~oban Lal, Dakhshi. 
Subzpolh, Mr. S. M. Z. A. 
VeDltBtapatiraju. Mi'. H. 
Yamin Khan, Mr. M. 

z.biruddin Ahmed, Mr . 



Abdul Rahim Khan. Mr. 
Akram HlI .. ill, Prince A. M. 1\1. 
Allen, Mr. B. C. 
Arbuthnot, Mr. R. E. Y. 
Rani., MI'. D. e. 
Bhanja Deo, Raj. R. N. 
radle~' irt  Mr. 11'. n. 
Ural', Mr. I>eny •. 
~ri ge  Mr. G. 
Burdon, Mr. E. 
Hntlcr, Mr. M. 8. D. 
Chatterjee, Mr. A. C. 
Clarke, .Mr. G. R. 
Col:.elingam. Mr .• J. r. 
Crooklhallk. Sir SydllflY. 
Dillal, Sard,", B. A. 
Davio.., Mr. R. W. 
Gajjan Singh, Bardsr ilahAdur. 
Hb~  Mr. S. C. 
GidneI, Lieutenant -Colonel H. A. J. 
Ginwala, Mr. P. P. 
Hailey, the Honourable ~ir Malcolm. 
Hajeebhoy, )1r. Maltomed. 
HudaoD, Mr. W. }I'. 
Hunab, Mr. J. 
H ll8WaJIIill,. , Mr. W. )I. 

The motion was negatived. 
Mr. PresideDt : Be8olutioll moved : 

tUl'D Sm. 1922. 

InneR, the HonottralOO )fl'. C. A. 
.J aUII1Adp, l>wa. .. "'ad... ~ .... 
KamaL. M ... II. 1:1. 
J,i!,dIPYt.MI'. Darc.,·. 
MIttan·, JIIr. K. N. 
Moil', Xr. T. E. 
Mudaliar, Mr. e;. 
lJllhamruad lIulail, Mr. S. 
Mulcherjee, ,Mr. J. N. 
M.nkherJ6Il. M,r. T. P. 
Nand LaI, Dr. 
Pereiyai, lIr. P. E. 
Rangachariar. }fr. T. 
8ai;) .. tvala, Mr. N. n. 
Saulluth. N. M, 
Sapm, the Iionourable Dr. T. H. 
Samwbiklll'Y, Sir DeVIl ~ 
Singh, r ~  N. 
~lo o  IIh-. F. 8. A. 
SriniV8l8 Reo, Mr. P. V. 
Snbrahmanayam. Mr. C.8. 
'J'ollinton, ~ r  B. P. 
Vinct!nt, the Honourable Sir WiIliaDl. 
Vi.binda •• Mr. H. 
Wagbom, (',olonel W. D. 
Way. Mr. T. A. H. 

" Thl8 Auemhly TeelJIIUlIell4is to tlte Ooveruor (hll1eral ill COUJleil" that he may be 
plealwd to take 8uitable action IlgUIDilt thOllO Oftlc8ft1 who arc touull guilty of e~b a 
out ill·trootmeut to Moplnh 'fODICJl Rnd ebildren duriDg the roeeDt dinarbaDeea in 
Malabar." 

Thc motion was negatived. 

The AlllfembJy then adJlJumcd for Lunch till Quartel to 'fhl'ce of the 
Clock. ' 

The Atwembly re-8S8embled after 1.\111Cll at Quarter to Three of the 
Cloek. lIr. President was in the Chair. . . 

RESOLUTION BE ESTABLISHMENT FOn WORK OF LEGISLA-
~  

Bao Bahadur O. S. 8ubn.bptan&yam (Madras ceded wltrictlt &Dd 
Chittoor : Non-Muhammadan Rural): Sir, the Resolution that I move 
rons 88 follows : 
" Tht, AMt'Jnbly recomull'ndll to tbo Governor Gwer.l in Council that be 1lUl)' 

be p1e11l4ld t.o allot at a very early date, uu Clltubliahment eo ~ 01. & Seen&ary 
and tlle ne_ry lItaft ot elerks under the Houourable the Preaident tor the purpolO 
ot carrying on the wo.rk connected 1'ith the AII8eJnbly," 

- Sir, the Jll'cdccetiNOr of t hill lli l~' was thc Imperial Legislative 
Couneil. Its power'H, l'cspoUlSihiHtics Ilnd duticK, however, are much wider, 
and it ill, all we all hnp(', the b1tu·tillg point of a Parliament for India with 
vel')" wide powers, eventually leading t.o the proportioIUI of a Parliament 
on /!elf-governing lillCs. ere or ~  the MemberH of thilJ ~ b~  OUSht 
to feel likewise their own position, which is entirely aiiIel'eutlrom that 
of their predecell8Ors. Though we are ,lar,e in number, and vary in ~~ 

• 
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~ ' ations and other things, 88 an entity this Assembly is a very im-
portant institution, not to say more, in this country. My object in moving 
thiK Refo!Olutioli ill, 80 far as the work of this ~se bly inside its four walls 
ill (lonct"rned. to obtain for it arrangements which may be self-contained. 
I may reft'" to tht! fact that those great men who constituted this Assembly 
inh'r,cll'<1 it tf) be so, and therefore it was that they provided Wl with a 
Pl'cNident "'llO is to be our guidI', philollOpher and friend, ill the progress 
which WI' all hope this ARsembJy will make. 

Til choo,illl-! the President they entirely left India out of account; 
tlwy went olltlilide India anrl brought in a personage who hru; been trainerl 
I·nd attulIl'd to the inclepende It atmol'lphere of the ~ ot er of Parliaments. 
(BellI', heal") ~  far us Indill. iH concel'lIed, it is illY e rlll~st hope, and 
I h'J\'p 110 doubt it if! the hope of every Ml'mber here that thiR AAAembly will 
he the Moth('r of Parliaments for thiH l'oulltry, \Yt'lI, I am 1I0t one of 
fhuM/! wha, fIll' n lIIom(!llt, belittle the importance of this ASHelllbly or 
belitt1I' tIll' importance of its individual Memhers, I think it is a,great 
pl'i"ilerxe to be a Member of this Assembly, alld I thiJlk u good many who-
are lwre are here not by chancc, are hl're )lot by tl'c swect will of thiR 
indiddufll Ill' of that iUilividual. They are here because earlY'in their 
li ' '~ tlH'Y abandoned t o~ ' avennes of Government. preferencl' and 
(Jovernmcllt IIppoilltments. There is 110 one here who says it is not so, or 
that he iR hm'e by Rome ch'lnc(!. If there is such an one I Ray I am not 
with him, T1.erefore, it is time fl1at ~ should set uhout arranging flome-
thing in nur nwn lIouse, whieh will make us look dl'cent, Rt'lf-reRpecting 
,-,,,I digllifled ill tlte eYI!S of the world, Now, Sir, ",hut iR thl' position of 
..Jlhe Moth"I' of Parlinments, t.he House of Com mOilS, Tt haH itH permanent 
ufticidl staft' curl'l'H}lOutling to 1he offlcilll staff of the departments of the 
Bxecutiv{' Oo\'er'nment, that is it does not depend on Ilny hl'anch or any 
side of the Ex(,p.utive Govt!rmUl'nt, It has ~ot itH own staff, At the 
IH!ad of the shiff of clerJ:& is the Clerk of the BOllS(', lIe has not A'ot lin)' 
digllitl('d dlJlJiy,lltltioll j he is simply tlw Clerk of the HouHe, llllU'k 
that, The ~r  of the House of Common!'! is appointed by 
tIle Crown (there nrc two clel'h cnllel\ clerk", USl'IistlLllts appointed by 
tht> Crown on the recommendation of the Speaker) ; Ilnd he is removable 
()1I1v on an AddrellH of the Commolls, They r ~ ei t~ lIotiel! of questiolls 
Itmi mnelldmentM and all other motions Oil matter!'! that hit\,{1 to be entered 
011 thl' notice paper and prepare the notice paper i~  Hhows the ll~enda 
for each day, That is thc constitutioll there, Tn Uli" ASHcmbly, so fal' 
a>l th(' work which T have now described if'; cOllcl'l'Iwd, it must be ill all 
1)'tIt;(1tI purdy self-colltained aud we slwuld hnv!! 11. (I oOllasio!l, tn ~o al~d 
vlxll'l'OV: from othel' departmclltH, Now, Itt. )lr(,H('III, 0111' }J()HIt!OIl IS thlH. 
"'c are lillked to the Legislative Department 'I'he t'g'iHlati l~ Deplll't-
ment is au adminilih'ative departnwnt. ; it iH all cxecllt iVt, depul'tmcnt, It 
1111111 many functions which a I'e outside the HCO)le of tJw work of this 
A..i:oll!mbly. Now it will be iJltN'cHt.ing' to know what its fUlIctiOlIH IlI'C, 
They :U'e the examinatioll of pro ~ iltl ills 'p bli~'atioll work, ~ate er that 
lllay mean, admilliHtrative work 111 cOlln(>choll ~l~  pe~ e tl'eatlcs, J.Jcague 
ur ~ntiollll tl'lldhlg },y fOI'{·igIlCI'Ii. t'te" the a<lvlslllg 01 oUWI' dep rt r ll~nts 

of the Go,:ernml"llt oi India on caSt'S ill which the intcl'llret.atioll of Acts 
is hlYoh-ed, tilt' drafting of Bills IIlld uml'IHlmellls, aHt ~'  work COIl-
n~ ted with thf' legit.;iativc bodies. 'rhe work connected with the 
leridative bodiCIJ is d(;SCl'lbe(l in detail in t.he w()l'dl!! of the official 
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rRfto Bahadur C. S. Subrahmannyam.] 
scribe. "Dming th(\ Session of the I.Jcgislature, throughout. the aitting 

:1 P.\(. 
of egdl of the GluiDlberH, tbe preHence ·of two 
senior oftlcers ie essential. The Secretary in 

the I.JegiHlutiyc Department ill a Member of the Oouncil of State and 
has to attend meetinr.'l" of that Chamber in that capacity, At the 
same time the dnti ~s of Recl'etan,' to the Chamber ha,'ct.o be per-
formed hy another offieer, Til ~ti p  therefore, there must be an Addi-
t.ioul&! Joint SI'(}l'ctnl'y who has to be in attendance on the President through-
out 'l~ 'y Hittiug of the Coullcil. In the IJegislative AlI8embly t.he President 
expe.cts the attendance of tl1(' ~l'ett ry at the t.abh' on every ncc8.Jilion when 
hc ('an poMibly be PI·tlR(,lIt. Ordillarily, therefol'c. the Dt'plIty St'Cretnry 
att(%isfor this purpose being relieved at !!tlch timeR aR the Secretary can 
himfit'lf attend. The Deputy St-crdsl,)" l 't ~r he ifil in the Chamber 
UI' not, jl; inYlll'iably overwhelmed with Council work andflndR no time tI'> 
nU"wl to his other duties, to which reference will be madc later. Nor can 
one officer, single-handed, attend to all the various dutieR which have to 
be })erforlQed by the e ret~ry of the Chamber, during its actual sitting!!, 
It frequently happens, therefore, that the Additiollul Deputy Secretary 
has to sit in the Assembly Chamber during 10llg periods. ThuR, while 
both Chambers are sitting. it is generally the CItHe that the Socretary, thc 
,Additional Joint Secretary, the Deputy l rl~t ry and the Additional 
Deputy Secretary are required to be present throughout. When only one 
Chamber is sitting, the services of two senior officers are monopolised. 
In addition to this call upon the time of the otHcers there is a constant 
stream of questionR and ReflOlutions coming from Members of both Cham-
bers to he dealt with, which begins to attain volume fully a month before 
the commenCf:ment of the Session, Each question and Resolution hall t.o 
be IlepHrately and ('.arefully ('xamined in the 1\rllt instance by a Dt>puty 
Sf'Cretary and thereafter by the S(,C1,(,taI'Y in t.he light of the RuleR and 
the Statlding Orders relating to thE" respective Chamber before suhmiSHion 
to the President, together with a Jrreat deal of miscellaneous work 
Much U the honsing and tr ' ~ li g ullowaJ)(,'C'I! of Memben, intervieWR with 
Members, conferences with members of Government in regard to t.he de-
t(tjl,.. of procedure and arrangements for the di8pOllal of business entail a 
very heavy strain more especially upon the Secretary and the Deputy See-
retary which leaves them little if any time during the Se98ion and during 
at least one month previous thereto for the diKposal of the ordinal,), work 
of the department which falls to their Abarc. Nor is this work by any 
means In abeyance during the remainder of the year. Questions are eon-
tinuftllr ariRing regarding the election eligibility of non·o1UciaIH, etc." 
Well, that de~ ribe  to yon in detail the work which has to be done by the 
o ee~ who have to do the work particularly connooted with the AllHembly. 
Now I say that this work which T have dcseribed certainly cannot be don6 
h.1 one man, and it is not done by one man at the head. It is done by a 
number of men whom 1 shaH prellelltly deseribe. That is, you have got 
a Secretary, a Joint Secretary, an Additional .Joint Secretary, a Deputy 
Secretary and an Additional Depnty Secretary, and a host of other per-
"r,nll, Superintendents, clerks, and flO forth, 

And when you come t.o consider the numbers employed aud the 
8JD(')unt of expenditure, yon find all lheRe nrp. jumbled together. The 
work of the IJegi!lllntive Th>partmf'nt may have incrcftMed. I am not dflal· 
i.ng witl1 t.h"t b~e l now. The wprk pf tbe ~isl~ti ~ pept '~~~ i.4 
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there, Rnd the work of the Legislative Department, 80 far a!Ol it relates to 
the LegiMlative Chambers, could be separated, and some of thetre officer&-
Olll' or Lwo or as many more as you like-together with a Het of cltlrb 
~o d be separated from that group aud banded over to the legislative 
bodies. 
In making this proposal, I would earnestly aRk my Honourable 

fl'iends in this AR.'lCmbly to l'cmember that there is no 1)1WHtioll of adding 
to the cost, The cost iH there, already, and the meu are there. But 
only they are crowded pellmell. At any rate whether they are 
pellmell or .whether· they are H ~ed out, so far as you and I 
are concerned, we do not know who is the officer responsible for any par-
tjcular piece of work. The only officer who stands before lUi in theory is 
tho Secretary of the Legislative AHRembly, and 88 the dut.ies of the Secre-
tary are described, he iN the Secretary of t.he Legislative A!I8embly, he is 
the Secretary of the Couneil of State, he is the Secretary of the Legislative 
Department. He haH to handle everything, look at everything, pass every-
thing. Alld then lw iJ; It Membpl' of the Council of State. How can you 
expect an officer burdened with so much work to attend to your work' 
yOIl I\l'e not llaises, you IH'C not II ri.iioerats ; you are all commoners; and 
how can you ~ l~ t all officeI' of r-Ul'h high ra.nk, burdened with all these 
duties, to u!.tend to yOUl' work ill the mlilmer in which you would like it 
to be attcuded to f Now that is the roint. 
There are two other points about which I want to dispel certain 

doubts and objections. First, aA regards additional expenditure. There 
is no additional expenditure involved. You are already incurring the 
expenditure, What I ask for is merely a division of staff. No additional 
staff is necell88ry so far as this Assembly is concerned. One other point 
W8S that Juring the sitting of  the SellSion, there is a rush of work and any 
extra e!ltabIishmcllt you DUly appoint would be idle during the off season, 
\o',v all a man who has been connected with official work but unpaid for 
fifteen years, I know what it menns. I say you may employ establishment 
in order to deal with t.he work on an average standard. During the rush 
8eaflCllI you may t.ake on two morc clerks, just to nelp to pass the eorrespond-
etwc antI to Rend out notices and do the extra copying and extra printing. 
That ill what. every Depart.ment does. You have a minimum of establish-
ment to carry on the average amount of work during the ordinary !leaKOn, 
and for tho rush 6eason ~ ou can clll),loy a few clerkH more. That is 
one of the objections put forward, and I answer it in that way. 
Well, this question of a separate establishment was raised by my 

H')JI(lurable friend Dr. Gour. This is one of his omnivorolls activities 8S 
a Member of this House. Early last year he asked the Government 
whether it did not intend to appoint a whole-time Secretary. of the 
~l' bly  Whether it is whole-time for this As.'lembly or for both Cham-
~r o  I do not concern myself with here, I do not concern myself about 
tho details. ~n that I say, and that I have said more than once, is let 
~ no  who ill responsible for tbn work of theRe Assemblies and let it 
n ~ a  ' pl\1l'aliflt..' You know there QI'(l gentlemen in the Provincial 
GovHI'nmen,ts, nwn who hold threo or four appointments at the same time. 
lt may add t{) tb~ir emoluments thel'c, but it doeR not add to the emolu-
ment.s"'<lt, the Secretary here. Now in reply to the qUeRtion put hy Dr. 
QO\11', thellonourable the Law Member said: . 
" Thore are at Jll'Olent tour Assistants a~d a eero~ry whose power is 8ubject 

t~ the o~ trol 0' the rrl'llident," 
o 
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which with all deference is of a very visionary ohaneter ; it cumot but 
be 10. 

f  f He eaa delegate to them wah ofhta dati.. .. he t1dDb At, ad thil powet' II 
fnely uaed." 

f  f The matter it uder eouideratiOJl " ;-

mark the words, gentlemen; J propose ro talte it steP by steP. 
'f but no deciaion baa been eome to." 

Well, that WM early la8t year in !nswer to a question.. Later oa, I 
believe in the Delhi Selaion of lhia year, my Honourable friend 
Mr. GinwaJa, who has got the virus of cOlllItitl1tional law, very aerioU81y 
injected illto him, ,;tnl'too thi" questi(ln and said: 
,. We would then feel (that ia, it we had a aeparate e.tabliahment) that we went 

at last plaeed in the only plaee where our rilJht8 were Bot tatertered with by &Dyboa)' 
e1se and where we had our own way in the eonduct of the buill_ of this HOllIe." 

That is what he said ; and my friend Dr. Gour said : 
II At prtwent we bonow 81'ery'thi:ng from the Legislative Department" 

and so on. To that the Honourable the Law Member replied 
,. It would be a relief." 

I am only quoting the relevant portion ; , 
" It would be a relief to lOme of til. eileen of my Departmeat." 

I have heard it very often said in regard to another question, with which 
the Honourable the Law e ~r il4 very familiar, namely the separation 
of jndicial and execllth'e flmetioJls: but it never is' done. You aan 
fairly take it thAt that l'(,}jef will never be given, however much they may 
detlil'e to gin it. 

" It would be a relief to lOme of the oflloera of my Department " 

that jo:. if a whole-time Sooret.ary wup. appointed. 

W ~ll  the President also had Jl(}mething to say but that I need not 
read it out here. So the matter, it bas been said more than once on behalf 
of Govf'mment, will be comudered, but it baa not been coruddered, .. 
far ItS I MC'W, up to this moment. 

Now in the extracts J read tht.re are one ()r two points I would draw 
the attention of the A88embly to. Tht're is no doubt that the Secretary 
is an overworked individual. That we may cOllcede at once, and it is 
imp<)8Hible for anyone man to atiend to ali theAA thingli and to keep that 
control over his tubordiDatee which we all deflire ought to be kept. 
'fhis overworking fin officer is 8f1.<'r all very ball f'/lOnomy. It does not 
make for economy, 01' for smoothne88, and it iR no advantage either to 
the Assembly or to the taxpayer. Well, heing overworked, one cannot 
hplp it if the drafting is ti ~ ROmf'what elusive. Take for 
instlmr.e the foHowing IJentence. ,. The Legislative Department is res-
ponsihlefor rhe ,vorkinA' of the lcp-i!lllltiYe bodiNI." My mother tongue 
is not Englillh and J haye not been anywhere neal' a college or ni ersi~y 

in England but I would au what is the meaning of that sentence-" the 
egi~ ati e Department is rf'sp(lTlr.ihJe for the working of the legislative 
bodies. "  I thought tlle responsibility for the working ()f the legislative 
bo i~ la7 wi1:h the PrCl'lidents of the reapeetive a ber~ and t~~ 
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1r1elJ.\}wra. I never thought that t.he Department ovel' which my Honour, 
able friend Dr. Sapru prel:ljdl"8 WIlS respoUJiible for our working-. 
workiug t i~ monling, workhlt( a fcw daYB ago, or working a few days 
later. ThoJI! another thing, Wbf) fio you think is the head of this 
Legislative J)epltl'tment Y Can anYOliC tell me' (A Voice: "The Law 
Member ".) 'j'he !ior:'.Iurable "the Law Member," 8ays one of my 
oolleagues. 1 rather doubt it, 
" The BUperior stat! of t ~ Legi!llative Departmcnt (!(Insist/) of a 

Memller, a Secretary, a Deputy Secretary and so Oll." It is a great 
hono1Ir to my Honourable friend the Law Member to have himself durUlg 
the l:ihort period he has been here described 88 one of the staff of the 
Legislative UepartJnent of the Oovernment of India, and when ~ 

retires--;.whieh retirement we all sincerely deplore-he will go back to his 
numerous fril!uds and in one of those reminiscent moods which always 
come to lawyenl. he'will say" I have had the honour of being on the staff 
of the Legislative DepartIr.ent of the Government of India." I take it, 
therefore. that the Legi!!lative Department is not under the Law Member; 
he is only II 'Ilembel' of th(· staff. According to this description 
the l.itatt of the Government of Indin w(.'uld con!!ist of a Viceroy, some 
Members, 801lI'! SecTlltaries and so 011 ; the IItuff of the military depart-
ment of the (ioVel1lDlent of India '.voul<! consist of a Commander-in-Chief 
and tome offieer!! bt'low hun. That sbows the mentality of the department. 
It has ,begun to thiuk that the Law !lhmber is of  the superior 6taif of 
the i~islati l'tl Depal'iment, a gt't'8t compliment no doubt to the llonour-
abl~ Dr. Tej 13ahadllr Sapru. 'Wnen it begins to think and write like 
that, it shOWR how it would deal with the commonalty of Members here. 
Now I.y 011 the gl'ound of self'Tt'spcct, if Honourable Members want to 
carryon th(' work of this AS8embly with dignity, with fairness and to be 
as far as p()ssible, as my friend Mr. Ginwala said, masters somewhat iu 
OU1' own hoWJe, we ought to have a. stnfr allotted to the legisla.tive bodies, 
ked 8S belonging to the Legislature definitely. It is a matter of indiffer-
ence under whOJU that staff is pla.-ed-I do not care whether it works 
under the PrCflident of this ASI1embly or under the Law Member or even 
under the :M:i1itary Member or the Finance Member. But let Us know 
who is re¥pOllsible for the working of thil:l Assembly, who it is to whom 
oue could point (lut not to he rude, not to be silly and not to be arrogant. 
It ia that which I want this AlSsembly now to declare. You want each 
individual to go into theee interviews, to go into these levees in one of 
the rooms in Gorton Castle Ilnd dt!grnde yourself and then say that you 
claim all kindll of rights and ' 'i il 'ge~ which ParJiaulI'nt a ~  that it is 
il de~ndent and nIl that Bort of thinp,'o Stand on yflllr dig-nity j say that. 
. in your }Jouse y ~l are nble to (!o'\duct your l l i ~ with d ~n y  with 
ordinary courtesy, witb ordinary politeness. There 18 no, ll ~tl n of cost, 
no q.16stion d division, no question of whom the stuff IH gOlllg to work 
under ; all tLelle things 1 do not v'ant to touch. I only want to separate 
from this large crowd of employees who are brought under this head 
.. llOgialative Dt,pllrtmellt " the l~ l  proper of  the ~s ~ly  Put them 
under the power of the Legislatlve Assembly-:that IS qUlte enough for 
my purpose. The time that I baye taken up IS !" waste.; ern ~nt 
_o1Jlcl haTe done it long long ago,. and not have WaIted ~til t l  qu.estion 
'~ ~ '  Ut) in this HQuse j It s ~ ld ~ e d~ne thiS! If not In t ~ 
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8m Selsion of the Assombly, during the Simla Seuion of last year. Not 
huving done that, if time is Wllstel}, if. InWley ill wuted by the .Aa8embly 
sitting here for 'oue day to w.cU8lii thill matte}', Government hu to thank 
it~l  for abt:tting thiN waste. 

111'.1: 11'. Mukherjee (Calcutta Suburbs: Non-Muhammadan Urban) : 
~ir 1 have with the pel'mission of the 1I0nQ.Urable the Prtlsident ventured 
to ~o e an lItMndment to the Resolut.hJn which hall just been moved by 
my Hononrabl~ friend, MI'. Snbrahmanayam. ThE! amendment is worded 
thus : 

•• That for all the words after the exp,..u,n • be pleaaed ' dOWJl to tbe end of 
the BeIolutien, the folIowin&' be aubetituted : 

I to appoint 0. committee of five Mombel'll (.oJ1lliating of the Honourable the Finallce 
Member. the lIoDourahle the lAlw Member 0.11<1 throe cleeted Members of the Legislative 
All8lDbly to jnquire into aDd report on the qUeltion of aD eetabliBhment eo_tUg of 
• Secretary Bnd 0. Btafl' of clerks Ullder the Honourable the PreBident for tho purposo 
of oarrybag on tho work eowaeeted witll the Aucnlbly '." 

Now, Sir, when I first read the Resolution of my Honourable friend, 
I thought thCI'C was gomg-to bc some fresh financial commitments in 
connection with it. I am happy to be told that. no additional expenditure 
is in contemplation, but that the samc staff which at present carries on 
the work of the Legiah&tive Department in connect.ion with the I.Jegislative 
Assembly should be separated and allotted to the work of the Legis-
lative Awembly, and the remltining portion to that of the Legislative 
Department proper. But, it Btrikes me at the same time that 8uch an 
arrangement 8S tbat would also involve the question of cost, becau8e 
as it has been rE'lId out by my Honourable friend frum tbe office note from 
which he has jllilt quoted passages, and of which I have got a copy also, 
there it> a slu(:k seaS011 as also a busy S6880n in connection with the 
business of the j.cgislatlve Department, and that this department has 
been utilising its slack liesson for disp<lsing of work which it was unablfl 
to dispose of dUl'ing its bUKY I:lt'48on. So that, in order that a line may 
be drawn betw('en the two .,ections, some consideration is necessary as to 
whether that would involve any extra expenditure or not, as also as to 
how Government work would be carried on without 1088 of efficiency in 
two separate water-tight compartments. Therefore, Sir, it seems to me 
that the qUO»ti.I:!, although it may look quite simple and innocent at 
fi1'8t sight, is not quite 80 siruple as it seems. Then, Sir, there is tho 
question of the .livision of department!;. Now, who is to draw the line 
and where, and what are the Lcgirdative A88embly functions which are. 
to be delegated to the Secretllry and his staff in connection with the 
Legislative A88ewbly busineHH' 'I'hat is a matter of technical inquiry. 
It is impossible to say at the firllt blush that any WIUIS of work is work 
legitimately belonging to the Legit>lative Department proper and not to 
the T.Jegitdative ASHcmbly, ueenuse we all know how a Government Bill 
or a private Bil! originates, and passes through different departments and 
how uther thing!; Rre brought forward t.hrough the T;egialative Department 
and in dul' COU1'HC placed before the AlI/jcmbJy. Thel'eforel Sir, iAat is 
another poiut wbleh haM to be cOllHiderod also. 'I'bere are other questioua 
which I might ~ b it to the coD8ideration of the House, aueh as the 
question ~ ~  ~ an arrangoUl(lllt lUI the one prop<)led by IDl 
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IIollolu'uble friend will affect the administrative aspect of the question 
apant u'Ul11 its legislative aspect. 

That has g,)t to be considered also. I do not take that, as a point 
upon which the dignity of this Assembly is at stake. It is purely a 
business quest.lOn. 'I'he work has, to my mind, been carried 
on so far, efficiently, and although in my own case there may have been 
l!Iome irregularities in tlte distribution of notices and things like that,-
the post might h:lve gone wrong, or the peon might have left a packet or 
notice in some odd place and a Member might not have got it, for that 
reason-apart from small incidents like that, I myself have not felt 
any difficulty in getting my business with the Legislative Department 
done in a satisfactory manner and I have got replies whenever I thought 
it necessary to address that department ; and personally I have had no 
cause for complaint. 'I'he point now before the House therefore is this. 
The wholc qUClOt.lOn is a vcry complicated one. The Honourable the Law 
Member on a llreviouN occasion said that the question was under con-
sideration. My Honoul'able fricnd the Mover of the Resolution might' 
think that Govcrnment haR taken a ll~ time to think over the matter and 
that it wu time that thf' m>lttel' wal:! clinched. If that was his intention, 
Sir, my 8.mendment w\.Iuld be ~  definite step forward in that direction. 
Of course, if the Resolution is dJ'oppcd, I have nothing to say. But if it 
is put to the vote, I should like to put my amendment before the House, 
that is to lSay, I would ask the 1l0011SH ,. In llJlpoint a Committee consisting 
of five MemheMl, cte." to oOIl"ider tho whole question. It if. not It. small 
question. It haH itli different aspects to be seriously considered. It has 
detaIls to be examined. But thc Resolution which has heen mov.ed wants 
that the Govcrnor General in Council slumld lit ont'e allot an establish-
ment COllllisting of a filceretal'Y and the necessary st.aft of clerks, under 
the Honourahle the r ~ jdt t for the tram;action of the business of the 
IJegislative ASRl·mbly. How (!IlD the Governor Gcneral in Council do 
that without n preliminary inlJuiry '1 If my Honourable friend has any 
grievance to nmtilate on behalf of oun;elve,;, that is to Hay, on behalf 
of us 8S e b~rs of the AssPDlbly, the constitution of the Committee 
whieh has been proposed by me will sutliciently llIeet this purpose. 
I have laid down ill the mll(mdJfl(Jl1t ihat three elected Members of this 
AHSembly shoulc1 be put on the Committee ; and aM regllrds the technical 
aspects of the question, the Honourable the Finance Member and the 
Honourable tlle llaw Member heing on the Committco, would guide its 
deliberations, from the offieial side. I think, Sir, such a Committee 
would be suece':lsful in bringing the matter to a satisfatory conclusion. 
With these wordR, Sir, I recommend my amendment to the consideration 
of the Assembly. 
. 1Ir. President: A1l.1endment moved : 
., That for all tho words ILfter the csprellion ' be pl6/.l.8lld ' dOWll to the cnd of 

the Beeolotion, tho toUowiDg be lubstitutW. I 
, to appoint a Committoo of fivo McmLers ~ol i ti g of the Honourablo tIle Finaneo 

Member and the Honourable the Lnw Member nnd three elooted Members of the Legis-
lative AlIIlmbly to inqnirll into nnd report on tho qucetion ot an cetabllahmellt eon-
lriatiq of 1& SeClCtary utI staff of clerks uder tho HOl1ourable the Preaidcllt tor tho 
IIIUp010 of carryiDg 011 the work cOlWeeted with the Assembly'." 

Iir Deva Prasad 8arvaclhikary (Ca]cnttl1: Non-Muhammadan 
r~~  : Sir, 1 shal'c the regrets ~  Mr. br~ ap rapl that ~o  
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consu'uctive proposals Hhould han been brought by the Government before 
us in cOWlection with thi:; ISOlnewhat long pending matteI', 1 am rather 
afraid, however, that the pellding l(etrenchment Committee may have been 
in its way, and potI8ibly the liolloW'b.ble the Law Member feels that if he is 
not quite sure of the position of his IltaiY, an appointment to which Mr. 
Subrahmanayam has honoured him with. Future arrangeUlents muat 
d('pend on what the t 'el'l~r  of thnt Department iN going to be in futul'C, 
and I do not think that. nt n tillle l:k(l thiK, we ealUlOt well expect that au 
imperKtive .Resolution bhould JIOW be accepted or acted upon by 
the UoVcnlDlel1t. I quite agree thut. the time haN come, or at least will 
MOon come, when in a Dlatter or this kind we ought to be entirely inde-
}lcn<1ent in t ~ lloURe. A t. t l~ fo;tIlne tiuH' it iN uot difficult to see tho 
o ~rn e t point of view, IUld I do )!(It quite uudenltaud why the Resolu-
tion KhouM ill its pr!'Hellt KlWPl' be.> 1I0W preJilloled on the lluWie. 
I ha\'e been wondering whllt the inl~nediate ()(lclUIion may be. I think e\·tlu 
the concluding portion of tht' IlollourubJe Mr. Subrahmanayam'M "'peach , 
does not quite furnish a cue. If there be auy questions of dilleourtesy 
01' want of politeness, I think the Honourable the Law Member would 
be the first to put it down with & strong hand, if it WBS brought to hhi 
notice, (Ilcar, hear.) PhrSReS have howcver been ueed in the course of 
thftt speech which should make oue think tllat there is much more behind 
the Hesolutioll than meets the ey~  QUestiOllB of decency, ordinary 
courtesy, ordinary politf!HeKri, interviews at the Gorton Castle and a 'Variety 
of things of that descript ion have b~n brought ill and characteriaation 
like "&()me one being l'ude, Hilly anu arrogaut " haa not ~n spared. 
I am 81lI'e the Honourable Member has )lot 81)oken ... , , . 

B.ao Bahadur O. a. aubrahmanayam: I am s;rry I cannot catch you. . . 

Sir Deva. Pra.sad Barvadhikary: The Honourable Member will never 
do that. 

Bao Bahaclur o. a. hbralmaanayam : Don't, be so rude &I that. 
air Deva Praaad larvadhfkary : I have to address the Chair. I am 

pure that the Honou1'able Member whom 1('e know very well would not 
have allowed hilnself to make use of expressions like those that I have 
drawn attention to allles.<il thm'e were gootl and substantial rcmsons behind. 
He has told US that we are not al'i~toel'at i  enough for lOme ofDciala and 
1hat we arc mere OOIOJDOIlC1'I!, Ilnd that a highly paid Secretary with 
many burdens in the nature of u. pluralist GOuld not be approached by 
Dlere commoner!!. 1 mn !lure that the Honourable Mr. Monci'ilrlf Smith 
will himself be ready to refute hucb a ",ug!!'t'IIt. There is no commoner, 
Sir, in this HouFIC to whom IlnyMember of the Government, let alone a 
St'<'retary, ha!! Illly right to be anything like what hu been Ruggellted in 
the courBe of thi<l Io!peech, llnd if there is anything of the kind we aU 
unite in demanding of the Honourable the Law Member that that shall 
be put down and tbnt ~'o r })owpr need not Yilt come into exercise. My 
Honourable frjend, Mr. Mulrht'rjee, has said that he has had no oeo_ion 
10 eomplain. I think many l1emht>l'S will join him and say that they 
havi' had no occMion to complailJ. For mywelf, 1 Hve not had the 
~~ 9f ~  CJf the cla.ssical ill~l' ie l ~ the ~n ~  t4! ~ 



., .... LIBBltBNT fOR won: or L&QISLATIVB ASSJ!lMBLY. 781 

my friend refers or had lmy occasion to be 'subjooted to treatment of the 
kind that Las betln suggested. But there i!; every re880n why if there is 
any "UbstanCfl in the complaint voiced here to-day that should certainly be 
ilnwediatE'ly looked into, letting alone thf question of the constitution 
of a separate Secretariat-that should be looked into at once and put down 
with a ~trong hand. Mr. Subrahmanayam has attempted to answer the 
qncHtion all to what a self-colluliuell fitaff will do during the slack season. 
There will be some work no doubt, but a whole time Secretary· and a 
permanent staff, millimum lIS it ulay be, will be sure to he a financial 
burddl. I do not aay that thnt burden should stand in the way of our 
doing it in timl', but whother this ib the time, this is the method in which 
it t.llOul<1 be dOlle Heems to he mote than open to doubt. I should think, 
therefore, that if the HonOllrable the Law Member should favonr thi;l 
HOUKe with a stlttemellt as to what he proposes to do in the matter, 
BIllI if that Htlltemeut should I)J'ove to be !;otisfactol'Y, if you are ~ t~d 

Half the complaints of the MQmbers, spoken or ullspoken, will be attended 
to an<l put right, I do 110t think that without ~n inquiry of the kin,dthat 
Mr. Mukherjee suggests, or an inquiry that the . Honourable t.he· I.Jaw 
"Member may himself have to suggest, we should pres!'; this motion to a 
divisjon. 'Ne ought to give ~ le eonsideration to other matters sure to 
arise. There is the Council of State, they will want their own Secretariat. 
We want one oun.clves and the IJCgi!lllltive Department will eertainly want 
its St'creturiat to go on. .As it is, with tht: crowd as Mr. SubrahmanJlyam 
calbl it, the Department finds it difficult to cope wit.h ita work, and even 
if no fresh finatlcial obligations are incurrea of which I am not at all sure, 
1 flo Hot tilillk that matters will improvt-when we have our own selt'-
t(lllta illed S'!rretariut. 1 should ha \'e understood if increase in financial 
f)hligatiotls was suggested m!ca.u8c, tht'n, 1 should have been sure that.. the 
normal work (If that Department w]11 110t be interfered with. There are 
tlle!4t' ' riot~H complex phases of the question that we mll.Ht go into before 
olle cau expect that at a v('ry early date It f>clf-coutailled Secretariat can be 
provided. ~t er carved out of the lH'esent Department or otherwise, 
a ileh'-contailled Secret.ariat must meau more COMt. I do not. think that 
in the pre~llt  circumstances it will hc pOf;sible to go into th" whole ques-
tion and without due inquiry to evolve three Secl'cturiats in the place 
or one. that now exists. 
Mr. JamDadas Dwarkadu (Bombay City: Non-Muhammadan: 

Urban) : I shall be glad to be permitted to say only a few ~ds on 
the Resolution mO\'ed by my Honourable friend, Mr. Rubrahmanayam. 
If I may say 80, I believe my Honourable friend, Mr. Subrahmanayam, 
who is known as a very sober and cautious Member of thill House· and 
for whom we have all gIlt the greot~Ht respect, has gone a little off 
the mark, if I lnay flay flO, t i~ occasion. My Honourable friend has 
the reputation of weighing both Rldes of the question before he ex-
presseu his opinion Oll any question tha.t 'comes for discussion before 
the l1cgialative Assembly. I want It to be clearly understood that 
1 do not stand up here to defend the 11cgislative Department. I have 
not pntered into allY . sort of J'ltllllly arrllf1!!,cmeut. with the V'gifdu-
th'(l Depnl'ilMllt ill order to stand up a11d def(md them. T t.hink 
t.nat without introducing any heat into the discussion we could have 
vel'Y e&IIily diIIeu8IIed this question on its own meritR. We could have 
f8liilj tji ~ ed the eatio~ as t~ ~et er .the time as ~ 9f. U. 
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Dot (lome when we shall want a s<lpa1'lIte establishment under our own 
control or under the contl'ol of lIu1' President for coping with the work. 
which is f.'llOl'llJously growing, (If the JJ<'gislative Assembly. Now,my 
Honourable friend a~ thought it, pl'op!'r to attack thc staff of the Legis. 
lative Department. As I have already made it clear, I am not standing 
here to defend them but I do want my Honourable friend, and thole 
who think with him. to also ('ol!sidt,l' thl) questioll from the point of view 
of those whom Wtl lire attacking. Hetnember the work of the Legislative 
Depal'tmeut. '1'0 collect quest.ions, to collect Resolutions, to be con-
stantly receiving letters, elltio l ~  notices of Resolutions, Rillll and 
sometimes these Bills are sent on post cards in writing which is hardly 
l"eadabl('. To be const.antly receiving all theRe to arrange aU these and 
to dcspat.ch them to Members in all l'a ~ of the country mean a good 
deal of work placed on their flhoulUCl'8. I know that some Members 
may have some justification for complaining. Mr. Moncrieft'-Smith is 
unfortunately not a Member of thili Afi!iembly and if we expect Mr. 
MOllcrieit·Smith for instance to do all kiuds of w()J'k which the Members 
want to be done, then I beg to differ from those who think so. For 
instance is it the busi:ness of the Secretary of the IJegislative Department 
to see that the water tap of a pnl1.icular Honol1rable Member in the house 
in which he lives at Raisina i,; in order or thllt the bulb of the electric 
lamp which has gone wrong the J)}'c\"ious night should be set in order' 
Surely we must have, if I may sny 1iO, t;())UC sense of proportion. 'Ve cau-
110t expect the Secretary of the Legislative Department or my Honourable 
friend, Dr. Sapru, to do this work for the Members 'of the Legislative 
.Aasembly. 

lir Deva Pruad 8&rvadhikary: Somebody must do it. 

Mr. Jamnadu Dwarkadu : I admit that somebody must do it. I 
do not for a moment deny that the question must be discussed on its 
own merits, but to attack the members of the staft' of the ~egislati  

Department on the ground that th!')' huyc practically been indifferent to 
our comforts IIlld that they have not fleted in a way which ia compatible 
with our dignity is a thing which I do not think it is proper for  any 
Honourable Member to do. 

Bae Ba.haclur O. I. lubrahma.nayam : I am glad the suggestion which 
I did not want to make has been DUlde. '1'he IJord has delivered them into 
my banda. I shall deal with it in DIy l'Cply. 

Mr. Janm-dal Dwarkaclaa: It W8'5 said that Dr .. Sapru has been 
referred to as belonging to t ~ Iltl1ff of the Legislative Department. 
I think my Honourahle friendfl here know in what esteem, in what 
high esteem I hold my Honourable friend, Dr. Sapm. But that cannot 
prevent UR from accepting the fact t.hat he ia certainly the head of the 
,.taft' of the Legislative Department. J do not think there is any shame 
in being the head of a staff. lIe preHides over the IJegislative Depart-
• ment, and lie is the head ,of the l'tllt1' of the Legislative Depart.ment. 1 
do Dot think any insult was mealJt to .Dr. Sapru when it was laid in a 
letter that 80 many belonged to the ",toft' of the Legislative Department. 
Bwever, I do not want t.o furthcl· enter into all these points that have 
~  think, uIUle.cessaril1. r~d Pi" the ~l '~~  ~ ~~  ;L!t ~ 
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disouu the question on its own merits, and I think a ease hl81teea made 
out that, with the growing work of the IJegislative Assembly, it would 
not be out of place to think of having a staff of our own, considering the 
importance of having a few men under the control of the President. 
nut it is a matter which cannot be decided off-hand without giving a 

~ on~ideration to the Yarious points, financial and other, which would 
urise out of this questi'on. I therefore support the amendment moved by 
JU" Honourable friend, Mr. Mukherjee. 
Mr. S. C. Shahani (Sind Jagirdars and Zamindars : JJsndholders) : 

I:::il", I risc to point out that ~' Honourable friend, Mr. Subrahmanayam, 
n(','cr intended a pt'l'Ronal character for the remarks he made in mov-
inr~ this Resolution. It ill not on personal grounds, I am sure, that he 
a~ proposed a separate Secretariat for the Legislative ABsembly. He 
thinks, and rightly, that a separate Secretariat would distinctly be a 
step forward, in thc organization of the affairs of the Legislative 
Assembly. lIe made it very clear that the Secretary had a lot to~ do, 
and that he was not able to devote that care to the work of the Assembly 
which might be deemed desirable. I for one have never experienced 
Bny arrogance from anyo.ne of the Legislative Department. (Hear, 
heftr.) As a matter of fact, I feel that the work of the Legislative 
Department is fairly well done. My only complaint is that in my 
stlldi(>H I am not helped to the extent to which I might be ,but then that 
p,'obably is due to press of work in the IJegislative Department, and 
du(> to the fact that I have not represented my difficulties to the 
lluthoritiefl who are pre!>iding _over that Department. I do not know 
tllat. undt"r the change proposed, we would be nece888rily better off 
in practice, Probably not, I flhould think; but in theory, certainly, 
ye,... I, a brown man, I have found, I have had to get up 10 times in 
the Assembly in order to be able t'o speak, whereas a white man like 
Air Montagu Webb, wbo hails from my province, has not, I think, had 
e\'er to rise more than twice to be permitted to speak. I am very doubt-
ful if '.\'e would in practice be really better off at once, but in theory, 
we c('rtainly would be so ; and I should trust, that hereafter in practice 
too we might soon enough find it possible to do better with our own 
8e'lretariat. I am assured by the Honourable Mover that there would 
be no additional CORt, and I have therefore no hesitation in support-
ing him. 'Merc division of present establishment could be ealily 
nrt'lmged. My Honourable friend, Mr. Mukherjee, has just now proposed 
a!'! lin amendment that a Committee from this House should be appointed 
tf! distribute the work that at present devolves upon the Legislative 
Department to make it po88ible for the Legislative Assembly to have 
a separate Secretariat. I think this amendment would serve our purposes 
er~' well. 
Mr. P. P. Ginwala (Burma: Non-European) : Sir, I am glad to 

see that in this House there are a few Honourable Members sitting ~ 
my right who have at last found in one at least of the departments of 
the Government of India, an Arcadia where they are quite bappy and 
where there is not.bing against which tbey have had reason to complain. 
J do not think t.hat my Honourab1!l friend, Mr. Subrahmanayam, 
intended to oast any aspersion on any particular member of any depart-
ment of the Government of Im}ia. I see no l'e&IIon whatsoever for the 

'1 
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amolmt of heated insinuation and suggestion which have been imported 
int.o the debate to-day. Of course, with regard to my friend, Mr .• Jamna-
,iflS Dwarkadu I am not surprised :1t all. He is one of the youngest • 
Members of this House who, by some accident Ilwallowed Socrates as 

.... a ebiJd and is, therefore, qualified to advise men very much older than 
himself on occasiolls. I have no doubt that my fl'ielld Mr. Subrah-
mhllayam will take M.r. Dwarkudu8' .advice with tolerant amusement . ... 

The question we huve got to decide is n very simple one. When 
I raised this point during the Budget discul:Isioll, if I rememlwr rightly, 
Sir; you agreed that 011 the question of principle there was much to 
be said for my eo·ntention. You also promislld that, in consultation 
with the Honourable the Law M.ember, during this summer you would 
go into the question and make propoflal8. Therefore pCl'Konally I 
welcome this Resolution, 8S it will be the means of eliciting information 
both from yourself and from the Honourable the Law Member. The 
firgt question in connection with thiK propoHal that I would lUlk the 
House is : does the House consider itself a non-official body representing 
• non-offleial opinion in India, or not! If it does, then it is perfectly 
elj>.ar that it must have its own offiec1'8 responsible to itself for every-
thing that they do. Drawing analogies between Parliamt>ntnry practice 
and our A88embly is not always helpful, fol' a qUI'Mtion tikI' this cannot 
arise at all in Parliament. On no occaHioll can. the Government, 
as such, come into conflict with Par1iatllent aK such 011 ~onst it tional 

iB8ues; for, whatever the Government dlWH, foI' the t.ime b ~ing it l'('prflfwntH 
the whole Parliament, or at any rate a majority of its Members. JIert·, 
however, the pOflition i" ditterent. The Government ill not. rCKponHihle 
to Parliament, that is, to this Assembly ; and the O()lfernment dOCK 

not always repreKent the opinion of tbis Asuiembly. When Rny con-
stit.utional conflict arise" between the Government on thj> one sidll and 
U8 on the other, we lo'o,k to you, Sir, to advise us and to repreMent our 
po:nt of view. I will give one instanee. 'I'he other day with regard 

.. 1<1 Dr. Oour's ~ pre  Court Hill, 811 it happened, you gave a deeisibp 
which has met with general approval. (Dr. 11. K Gour: CI Whatt") 
General appro,·al. (Dr. 11 .• '3. Gou,' : CI No, no.") (Mr. N. M, .• !;famert'" : 
u Yes, it bas,") I repeat it happened to be a decision which met with 
general approval. But sppposing, Sh', before giving that decision you had 
required independent legal advice on the import,ant cOq,Rtitlltional 
if;sue involved in that decillion, who ,...uld have advi8ed you t 
'\ onr general position 88 it appeaJ'foI to me may perhaps be 
thus described. The r ~gi Hlati e Department are the legal s'dv iKers of 
the Government.. Somt' qUI'.st.ion of unuRual  coillltitution",1 iml>ortance is 
brough't before the Hou8e and you have to' give a deeision. I under-
und, that you have not the bonOlir to belong to the learned profession 
of which Dr. Oonr claims tOo' be an eminent member. If you wanted to 
~e advice, naturany you would look to yO'Ur Secretary to advise 
yOn. Now, I do not 8ay that the prellent Aecretary of the IJegislntive 

"' Department will not be in a pollition to give you Honnd advice ; but 
" 8tI T have &8Iumed, he has alt'eady advised the Execntive Government 
from point of view of the Govenunent ; baving done so be will be called 



upon by you to. advise you from our and a different point of view. I 
submit that no officer ought to be placed in that position. On that 
, ground alone, I would submit that it would be to the advantage of the 
House to have its own establishment strictly responsible to itself and to 
YUU1"86]£. 

Much has been made of the qQ,estion of cost. It is a well known fact 
that reforms not only mean additional expenditure, but some times 
they lead to bankruptcy. We have seen this result in most of the Pro-
vincial Go'Vernmentll, who with the advent of the reforms, have been 
budgeting for deficits. In my province we are still able to show a 
surplus, because we are still unreformed. It is inevitable that whenever 
\ you want reforms you have to incur 'additional expenditure. But 88 
"my friend, Mr. Subrahmanayam has pointed out, it is not necessary that 
there should be much additional expenditure or that the expenditure 
should be prohibitive. It all depends upon what view you take of this 
quc!!tion of principle as tQ whether we are going to remain part of a 
department of the Government of India or we are going to be separated 
i10lll the executive department of the Government of India, be indepen-
, dent of them and be masters in our own house. That is the simple 
lHSUC. If we are not prepared to be masters in our own house, we shall 
be entit ~d to throw out this Resolution, otherwise not. 
'l'here is one other aspect of the question I should like to deal with. I am. 

a mUll who will make complaints, when necefl8&ry. I have made many com-
ple.ints before, but this is not the place where I should like to make them. 
One ~ jng however I will say, and that is that whatever the businetlS 
apa~ity (}f some departments of the Government of India may be, 
I do 110t think that in the art of hotel management or of catering, the 
Legislative Department have done very well. It is too much to ask 
this or any other department of the Government of India to be able to 
do it. It i& not respoctable work first of all, not considered to be 
respel'table work, and it requires a kind of training which I do n'Olt think: 
any officers of the Go\'ernmeItt of India have received. There have 
been occasions on which Honourable Members have felt that proper 
arrangements are not made and also that they cannot be made. But, 
on the other hand, if you had your own Secretary, who will be entirely 
respoIUlible not only for the business of the Assembly but for the 
creature comforts of the Members of the Assembly, much more atten-
tion will be paid, and I think in the earlier part of the day, you will 
not have so many unpleasant speeches that you sometimes have in 
conaequence of the inadequacy of the arra~e ents  as to food and 
accommodation. There are some ascetics no doubt, among Honour-
able Members who have not worldly wants, but there are many of us 
here who would like to be a bit comfortable, and I feel, Sir, that we 
are not asking too much in giving you power to appoint particular 
officers who will not only be responsible for the business of the House 
but also for looking after the comforts of the Members who have got 
tC' COlTiP from such long distances at considerable cost and considerable 
amount of personal discomfort. It iR for these two reasons, that I say 
that a separate establishment should be appointed, viz., first to facilitate 
the buaineu of  the House, and secondly looking after the arrangement 
for Honourable M!;!mbers who come here; and I 811bmit, Sir, even if 
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tlte prepoeal in.olvea a certain amount of further expenditure, that 
expenditure ought to be incurred by the HOUle. 

Dr. B. 8. 00111' (Nagpur Division: Non-Muhammadan) :  I move 
that the question be DOW put. 

'!lie Bcmourable Dr. '1'. B. 8&pra (Law Member) : Sir, I do not 
p:ropose to introduce into the discu8f!ion of this 8ubject, which Ire· 
~ognjse  is a very legitimate 8ubject for disc1llI8ion, any heat, nor do 
I propoae to indulge in insinuations, innuendoes alld suggestions, such 
_ those in which my friend Mr. Subrabmanayam, to my mrpriBe, did 
iodu", 

I am one of those who like a direct attack. I do not believe in 
• Oabk movements. (Hear, hear.) I have been reading some very amus-
ing literature in the way of corn')!1pondenee which has paKSl-d between 
certain of6cera of my Department and certain Honourable Members of 
this House. I will not trouble the House with that literature ; it would 
be nDseemly, unedifying, to trouble the House with that literature . 
. I therefore propose to disCU88 this question irrespective  of any basis 
that there may be for any grievances with regard to thisoffieer or 
tltat omee.-. One thing I will fillY definitely and that is thiH ; that if 
there have been many instances of rndeness or discourtesy which have 
comc t~ the notice of the Honourable Member, I should have thought that 
in common o rt~  he would huyc brought those instances to my notice 
(Hear, bear) and ·v.ould han {riven me n challce of going into the matter. 
TherefOft, so far as there may have. been any implication o.f any dis-
courtesy or rudeness or inattention on the part of anyone of the officers-
be~ngillg to my Department, 1 must strongly repUdiate 8uch suggeH-
tio.. Beycmd this, I will not take any notice of the personal element 
in aome of the speeches, which haa unfortunately come to the HUrface 
thi. afternoon. I will, therefore, at once go to the main issue which 
has been raised . 

.Aa the Bouse i. undoubtedly aware, and several Honourable Members 
havel'eferred to It to-day, the qUl'fition of a separate Secretariat tor 
the AlI8embl:1' was raised at a very early stage of)tH existence. I think 
Illy Honourable friend, Mr. Subrahmanayam, was quite right in remind .. 
iog the Bo''JII! of the Resolution moved, or of the question put, by my 
friend, Dr. Gour, on this subject. He wondered whether the Govorn-
ment had given any attfrltion to this question, or whether the Govern-
JOent had been sleeping over it. I can assure him that we have not been 
sleeping over it : on the contrary, we have been very much alive to it. 
We have been cOJl8idering it and J will show presently to the House the 
diftlculties that we feel in giviJlg effoot to the wish which has been ex-
pre88ed this afternoon by s0!De Honourable Members. 

Now, if you were to ask my opinion candidly, on the question 
wltether in theory I am at one with you cr I differ from you as to 
whether the House should have a Heparate staff of itll own I would 
..,. ,that ill theory it is the right thiug to do. (Bear, hear.)' There.is 
~o _pute, .anel !l"r.e can .bI:i no ~p te  s.o. far as ~ eory is conceme&. 
• rbe wh91e estl ~ II ~ne of pra~ti~ politiol. 1.s It the riaht- ~~ lt  



has the moment arrived when this Assembly should undertake to bring 
into existence a separate staff T That is how I would formulate the 
issue before the House. My Honourable friend, Sir Deva Prasad 
Sarvf,ldhikary, in the course of hib speech, gently referred to the forth-
coming Committee, over which Lord Inchcape is going to preside. 
IJet me tell the House that we ourselves have been waiting for the ex-
amination of the whole pOfilition with regard to the necessities of my 
Department and with r<:gard to the necessitieH of the Assembly by that 
Comn!ittee, and I personally think that it would be rather haRty, if not 
unfortunate, on our part to anticipate their decision in a matter of this 
character. (Hear, hear.) On the one hand, my lIonour8ble friends here 

_ remind us and the Government, day in and day ont, of the sUpreme 
yirtue and nccesl:lity of retl'enchment and economy. 011 the other hand, 
n 1'I'oposal like thit: is made, which, ill spite of trome of the obiter dicta 
of my friend, Mr. Subrahmanayam, I am bound to say will lead to 
further expenditure. 

On the other hand, a propo81l1 like this iN made,_which, in spite of 

,  P ••• 

.., expenditure. 

-80me of the obi/ft, dicta of my friend Mr. Subrahma-
nayam, I am bound to say will lead to fresh 

Now, Mr. Subrahmanayam undertook to tell the House and 
to tell me also what the duties of the Legislative Department were. 
1 hope the House will give me the credit of at least knowing or having 
come to know during' the IUNt ]8 or ]!) mouths that I have been connected 
with the Department what the duties of this Department are and what 
t.he duties of the various officers ill that Department are. He seems to 
think that you have only to transfer one or two men from the Legis-
lative Department to the IJegisiative Assembly and put those men in 
ebarge (If the work connected with this Assembly, and then the whole 
problem will be solved. Nothing of t.he kind, I can assure the House. 
Now, so far as my Department is eon<"erned, I think I can claim in all 
modesty more knowledge of its working than Mr. Subrahmanayam has, 
So far as I am concerned, I can bay absolutely conscientiously without 
any desire on my part to support the officers in my Department that there 
is JlO room for reduction in the regular branch. of my Department. 
'l'here may have been happier days, when the JJegislative Department 
could dispo:o.e of its work withiu t.wo, three or four hours. (Tkc 
HomJ'"rabl·, Sir William "Vino(wt;" Not in my time.") That is not the 
position now. I have been told that the Law Member of a former. 
generation, I will not precisely fix the time limit, could certainly leavil 
his oftioe at two 0 'elock and tHat the I:)ecretaries could leave at 3 0 'clock. 
(l'ko HO'nOf(rabw .Si,-William Vi1l0(lllt: "Never.") Well, at any rate 
there ill at lonst one colleague of mine present in this House whose ex-
IWl'icucc of the Legislative DC)Ulrtmenr goes back to something like 12 
yoars.. If 12 years ago, Sit-William Vincent, when he was Secretary 
of the Depal'truent, could not. !rave office at 3 0 'clock, I can assure the 
Bouae that I have seen oftlcere of my Department working till late in 
the even.ing, )ll)t nuwely hi the bURY seal'On but also in what has been 
described by Mr. Mukherjee as the slack season; and, so far as my 
humhle self is concerned, all 1 can sr.y is that the oftlcc of Law Member 
dOI)8 not impose less of a s~ain than the profesSional business or occupation 
!)f ! ~~ d ~~ III au1 ' rt~ 
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wtll then Mr. Subrahmanayam kindly tell me and the House 
which of th" five or six officel's who are ill my Department he proposes to 
trtm'3fer, and what nre the flln.!1ions he j& going to ascribe to that officer' 
Docs he ren-lise that when he or any other Honourable Member 01 this 
Assembly 81"!nrlB to U8 n Bill, however innocent-looking it may be, 
howsoever Rimplc it lllllY be, (.1' eVl"t, sends t.o us a question, that my 
Department has got to note upon it probably half a dozen times, and 
baR got to consult half a dozen Departments. Who is going to do all this 
under his new arrangement T Does he also realise that, even thongh 
he may hav"" a Secretary of the ASirembly, 8till certain dutieR, which the 
Stai.ute or rules cast on my Department and on myself, will a ~ all the 
fJ8Jl1e to be discharged by that Depllrtment' Thc examination of BillH, 
tlle reeommendation to His Exef'llcney the Govel'nor General in COUitcil 
88 to whether flauction KhouM be granted or not, the compliallll(l with 
otrtain Statutory rules, all these are duties which are cast. on my Depart. 
ment. His arrangement will not. relieve my Dt'partmcllt foIubstantially of 
the work that it bas got to do in behalf of this AHliI!mbly aud for this 
.Aaembly. 

'fhenagain, may I, in all humility ask Mr. Subrahmanayam, who has 
been indin~ fault with the drafting iu this Department mercly b a ~l 

an l ortllllat~ word was ubcd ill 11 memoraudum which WIlH furnished 
to him and not in a Statute, who is going to do the drafting for this 
All8elnbly' Is it hil4 f;ug,:!'('.stion that the Assembly should have its own 
l.Jaw Officer'! T  1 8m told that wali Mr. Gillwala'ssuggelltion. (Mr. 
r. P. Oimoala : " No, that was not my suggestion.") If that iH Ht'I, I am 
glad. I thought my Honourable friend could not have made a suggestion 
like that. 
Then those of you who have served 011 Select Committees mUllt have 

lIoticed that Ollt' 081et'r of thil! D"1>81'tmcl1t is always prescnt a't: the 
Select ConJmittees, and when amen dmeJl t.:.' or verbal changes are made 
and it becomes necest;ary that the Bill Rhould be accordingly revised, it 
ill the duty of that officer to H('C tbat all that is done. Now 1 should like 
to know wht' is going to do it under the arrangement Huggested by Mr. 
Subrohmanayam f 
Bao Babadur O. 8. 8ubra,bmlJlAyam : I will tell you presently. 
The BOJlODJ'&ble Dr. T. B. 8apru: As regards the work of the 

AI8eJlIbly it must also be borne in miud that uIKlcr Standing Order 7 the 
Secretary arranges the bllsinellS Oil Hovt1l'nment days in sueh order 88 
the Governor Gellcral ill Council may tljr~t  In I,ractice, he really does 
mueh more than thia. It is not a mere matter of the order of the bl18in6l8. 
It is a question as to what business ill to bt. taken on what day, and this is 
only decided in consultation with (Ill the Departments concerned. It 
will thus appear that the Secretary of the lJegislative Department, who haa 
aliIO to carryon the duties of the Secretary of this Assembly, is really a 
Wanton OtHcer, and that inasDluch 88 he is in ~jre t touch with the 
otl1er Depsrt.menUl, the work of tIliH Assembly is carried on with greater 
facility. 

I do not say for a moment that when you have a separate. Secretariat 
Ita! of four ~  you may not be able to 19.1ve Dl&D1, ~ at aDf r~~ ~ 
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of those difficulties ; but you must at the same time remember that if 'this 
~ Honse is going to have a separate staff of its own, there is every likelihood 
of a demand of the same character being made by the other House also, 
for it would be impossible to expect that one Secretary and a few clerks, 
not Deputy Secretaries, Joint Secretaries, or Assistant Secretaries, but a 
fe'w clerks,--could carryon efficiently and satisfactorily the work connected 
with both the HoUBes. Therefore, if you will accept what I have said now 
with regard to the strength of my Department, namely, that I am not 
prepared to part with a single officer of my Department, it follows &8 a 
matter of logic and necessity that you must have separate officers and a 
tlepnrllte set of assistantll or derks. Are you going, in anticipation of the 
l'l~ o endations of the Inchcape Committee, therefore to impose further 
expenditure' It is undoubtedly for this House to find the funds. I do 

\0-' not. for a moment question its right. I do not challenge its freedom in that 
wily. But it iH really a question for the House to decide whether it is 
goiJlg to find more funds for this separate staff, because I will beg the 
Ifotl'le to approach the question, not on the footing on which Mr. Subrah. 
lnannyam put it, namely, that you have only got to transfer ROme men from 
the Legislative Departmcnt to this Assembly and then there will be an end 
"r the trouble, but on the footing that you will not be able to dillpeWJe with 
-til,} lIervices of a single man in the Legislative Department and you will 
hll \'c to find additional officers for the work. 

Mr. S. O. SbahaDi : Let thE:. ASllcmbly be represented on the Inchcape 
Cornmittee. 

The Honourable Dr. T. B. Sapru : That is a question which I am not 
h('rn to anRwer ana that might have been raised on a suitable occasion. 
(Mr. N. M. Sa-rnal'th: " For which we had no opportunity"). Then, so far 
as thj" Department is concerned it has got directly to look after some of the 
arl'ltllgem!1lltH eonnected with the arrival and stay of Honourable Members 
}l("'c, flnd T know that lit leaRt. three or four gentlemen have written to my 
Depart.ment expre8iling their diAAatisfact.ion that they did not get certain 
nr ~ri'll  I do not willh to go into that question at all, because I have gone 
thl'Ollgh the whole fill' und T may Bay plainly that some one or other out 
of the nppli(lantR for those particular quarters had got to be disappointed. 
It wOllld be impORIIible for auy Department., even though it might have been 
your own Department, t.o give the same quarters to all the applicants. 
Therefore, if there haR been diR'I8tiHfaction on the part of some, I have a 
feeling that tbere lIas beE'll AAtisfaction on the part of others. I do not 
willh to go into the d ~t i '  of t\w dutieH of the various officers and I do 
not wish to go into fllly ~tton of ptmwnnl gri('vance because that would 
be strictly pea ill~ not 1'('lpnl11t to nn issue of this character. I would 
ask t.he HOURC to judge the question on its OW1l merit.s and to consider 
whet.her you Rhould not. wait until thn Inchcape Committee has come and 
rep lrt~d as to the possible sources of ret.renchment and whether you s o l~ 
not 1hen rail'lC this question at a later stage on some suitable occasion. 
You will probably have-many opport.unities and it may be that. aft.er the 
recommendations of the Incbcape Committee you may find youl'Self in a 
stronger aud in a better posit.ion to urge a claim of thiR character. At 
tho present moment ill view of all that I have said I do not think that 
I am prepared on behalf of the Government to accept a Resolution of 
this character. All I have said nlready there is no ~arrel with .e theo17 I 
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the only question· is one of when and bow; and that is a queetion which 
I will beg the House not to undertab to d~ide at the present memento 
\  I can only assure the House again that the question a~ not been abient 
from the mind of the Government, that they are giving colltltant attention 
to it and that, if they have 110t been able to give effect to the wishes of 

~ the Members of this House, it L'\ because certain practical ditlkmltietl haVtl 
been felt and beeause also it has been realil!lcd that it would not be the right 
thing for the Government to etltablish a separate staff when withiJl the next 
few weeks the Illchcape Committee will be sitting and discharging itli 
function in this country. On thoNe grounds I will oppose thili motioll. 

Rao Bahadur T. i.angachari&r (Madl'lU! City: Non-Muhammlldun 
Crhan): After what has fallen from the Honourable the Law Member 
I think it is but right that we should adjourn the cOllliideration of this 
question in this Assembly. Wc are agrt.'ed in theory as to the right course 

... to aclopt. We differ only as to the time when it Mould be done and how it 
should be done. There is a great deal in what the Honourable the Law 
MemLer has said aH to what the Incllcape Committoo might be able to do 
in this matter. NQ doubt the Honourable the Law Member has given UI 
~ personal assurance that he may not be able to part with a single 
offioor ; but I have hope that the Illchcape CommitteP will not accept that 
• 88Surl\nee at itA face value. J The Inchcapc Committee will go into every 
Dttl,artment of the Government of India and find it is over-manned at the 
top, at the bottom and in the middle. I daresay they will be able to effect 
oonliiderable retrenchment. Therefore lelo hope for a considerable savina 
from the Legifdative Department from which we can provide you, Sir, 
with this establishment which is yours by right and which any delay on 
the part of this House to recognise will be suicidal. It is not consistent 

.. with the dignity of this HOUMa to deJ)cnd upon the Executive for its officers. 
The Executive must be at the mercy of the JJCgislature in these matters, 
not the Legislature at the mercy of the Executive. Therefore, Sir, I will 
not pursue the matter further, be('.aURe we are aU agreed in theory-all 
of us and the Honourable the lJAW Member are agreed in theory. Perhapi 
I may make one !lUg-gestion. If this attendance to creature comforts can 
be lieparated frpm the I"egiRlat.ive Department and entrusted to a Com-
mittee of this HOURe, I think we will all be the better for it. But, &It I said 
alrE".8·1y, it is not necessary to go into that matter in this connection. 
I am !lOrry that any references have been made on either side. If 
any (mRUal re eren~e had been made, it might well have been ignored rather 
titan be commented upon. Sir, having regard to an innoaent proposition 
like this, I db not wish that we should go to a division on this matter where 
we are agreed, and it will not Rerve any useful purpose, beeaUle the dis-
CUAAion haR taken a. turn when a vote one way 01' the other might mean 
many things. I, therefore, Air, commend the adjournment of this cou* 
sideration in order to save the proposition, 110 that we may consider it 
again after the n ~ape Committee hu reported. I propose, therefore, 
that this discuAf4ion be adjourned until after the Incheape Committee have 
r ~r rted  . l<,1'; •• 
The BOIlonrnble Dr. T. B. SaPl'1l.: May I Fiae to a point of order, 

Sir' Dou ~b  J4mgacharill1' l gg~ .. t by hi, Jl)otiC)n that this J04tioD will 
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lie withdrawn :Inc) that a similar motion will be brought up again, or 
...does he simply I\"Ullt the diHcnkfolion to be adjourned? 

Rao Bahadar T. Rangadl&ria.r: I wIlnt to save the l'roposition, 
because, if it is withdrawn, under the rules we cannot bring it up again 
for one year. I want the matter to be diseussed again, and I therefore 
,definitely propose that the matter be taken up after the Inchcape Com-
· mittt'e have reported on the Legislative Department. 

Mr. PreddeDt: The question is that further consideration of the 
• Resolution and the amendment be postponed until after the report of the 
Inchcape Committee on Retrenchment haa been reeeived. -

Dr. B. S. Oour (Nagpur Division : Non-Muhammadan' : Sir, I did 
not illteud to intervene in this debate, but I find the Honourable Mover 
-~  this ReHOlution haN embellished his speech with remarks made in con-
M<:tion with the conduct of the Legislative Department which I feel I 
cannot all·./w to go unchallenged. My learned and Honourable friend 
spoke of the Legislative Department, or at any rate of some of its officers 
as rude, silly and undignified (An Honourable Member: "And arrogant")1 
· and arrogant. Now, Sir, my friend has complimented me by what he 
(laUs the omnivoruus activities of Dr. Gour. Well, Sir, if this was even 
partially true (An HO'NJurablc Member: " Or even fully true") or as my 
H, nourable friend says, even fully. true, it must have brought me in very 
elo~e contact ....... . 
Bao Bahadur T. Ranpchariar : May I rise to a point of order, Sir 1 

Is thiR observation relevant on the motion for adjournment which I under-
.stand is now before the House f 
Dr. B. S. Gour : If my learned friend had paused 1'0 bear me, he 

-.eould have seen the relevancy of it instead of asking the Chair to give him 
a ruliug. 

Now, Sir, I beg to testify from my personal ob ~r atjon that during 
· my long and intimate intercour!ie with all thestaif, as my friend the Mover 
·of the Reaolution said, from the distinguished head of the Department, 
the Law Member, down to the clerka whose duty it is to lend us books, files 
and papers, I have never experienced anything which would savour of 
·discourtesy 01' arrogance (Applause) fllld I am fmre that. my experience 
will be testified to by the other Honourable Members of thiN House. 
(Applause.) It is up to us as Members of this Assembly to recognise the 
1)ourtellY which ""e have received at their hands. Place yourself in the 
position in which these over-worked oftiOOr8 are placed. Place yourself 
in the position of a penon who has to answer numerous querieR hurled 
at him at one time, various requests made, papers indented for, and aU 
· miHcclJalleou8 inquiries addressed,_ and I think you can viRualise to your-
lelf the patience and care, the toleration and sufferanee which members 
· of the· Legislative Department have shown to the numerous Members of 
-this Assembly. (Applause.) Well, Sir, I am perfectly certain from what 
the Honourable Members in this House feel that t.he remarkfl of the 
HOlJ.ourable Mover of thill ]imIolution were not intended t.o be seriously 
tatken (Hear, hear) and I think the Honourable Mover o~ the Resolution 
·will be well advised to withdraw those remarks made agalDst members of 
that Department. (Hear, heal'.) 
• Then Sir the other question which. the Honourable Mover of the ReB0-

ot 'lution raisect,' JWIleJy, the queliJtion that the Legislative Assembly must 
8 
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have an office of itll own, is a question upon which there cannot be no tw()-
opinions. The Honourable the Law Memher haN himself conceded that. 
In happier circumstances weh a proposition would not have beoen an im-

, praetieable ont', but one which would have been acceded to without allY-
opposition. But are we not suffering from deficits, and the Honourable:· 
Member in charge of that Department-halt hf'· not 8fIIIIured you that 90-" 
fr.r a/ol his DepRrtment is concerned, there is no room for economy' We-
cannot Kit in jlldgnlent over his deei8ion. (Ht"lIr, hear.) The only COUl-
Dlittee that call sit in judgment over his dech;ion is the lucheape Com--
mittee. (Hear. hear.) Therefore, if we are to paSN this Resolution which 
tbe Honourable Mover of thilol Resolution is asking you to paRS or ewn 
.acoopt the modified terms embodied in the amendment of the ,Honourable-· 
Mr. Mukherjee, we shall be hypothecating the national finances to an ad-

, ditional expenditure in anticipation of the dechUons of the lnchcape Com-
mittee, and when we, with our unanimous voices, are erying out for eco-
Jlomy. (Hear, hear.) The Honourable Mover of this Resolution did make-
lOme complaints. Then the Honourable the Law Member, while deprecat--
mg insinuations and inuendoli, I am afraid indulged himself in one or' 
two by way of illustration. . 

Mr. Presidnt : I will aUow the Honourable Member to addreM him-
self to the general 81lbject. It seems to mt> that he haR had reasonable lati. 
tude for personal explanation. He mUHt now strictly adher'e to the 
motion for postponement. 

Dr. B. 8. CJour :  I am giving the lIou.-.e re880ns why this motion 
should be postponed, and the best reaaon T can give, the best argument I 
<'fln adnnce il; to the Hononrable Mover of the Resolution. If he is con-
vin,,ed he will himself move for the postponement of his Resolution, and 
DuleRII he if! 88tiRfted he is not going to aooede to my request. My remarks 
arc generally addressed to thiA House, but are also in particular addressed. 
to the Honourable Mover of thi" Resolution, and in doing so, I do adopt 
the figure of speech of addreaing all my rf'marks to you. If I have any-
thing to hurl against any member, that iR invariably hurled at your head 
and you have to receive it. 
Now, the reason why 1 My there sllOuld be an adjournment of this 

motion is this. My friend, Mr. Rangachariar, who came with an olive-
branch stood up. He said some Membcrs have grievances as to the cater· 
ing department of the Legislative Department. They have not been com-

t~ble and have not got the accommodation which they wanted and he 
suggested, if I understand him aright, that the matter might be referred: 
to 8 Committee. I think my friend remembers ~t there is such a thing 
88 a House Committee, but whether it is moribund or somnolent is a matter 
for the members of the House Committee to explain. I think the time hae 
come when that Committee should be revived, re&UlCitated and galvanise4 
info active life, so that it may discharge the duties eommitted to ·ita care. 
No",,', Sir, 1 have great pleasure in IUpportinF the motion moved by :Mr. 
RnrJgacMriar and I appeal to my eBteemed friend the Mover of thiR ~
lution not to be on the war path but to give us a little respite and .aaeede-
to the motion for adjournment till the next SeRsion. 

~ , Bao Babaclur ~ 8. 8ubrahmanayaDl: r will just aDflwer Mle or twO' 
personal matters. Ify Hono ra~le friend. Mr .• Tamnadaa, started. th .. 



~ 

lS'rABJ.1SHlONT YOR WOIlK Of LB(/II,LAT1VI£ ASSEKBIn'. 79S 

personal element in the discussion. I caD. only say, 88 hu been already 
pointed out by several Members of. this House, his inexperi8llce of .the 
world, his inexperience of debate, except for the. fact that he JB a 
Member of this Honourable Assembly, has led him; in the absence of 
anything better to say, to 8Uggefit a peraonal motive. I repudiate with 
aeom the suggestion of a personal motive, whether it comes from 
Mr. Jamnada8 Dwarkadas or a higher individual. It is a low style of 
advocacy to impute a personal motive to a Inan who has tabled a 
Ucsolntion on a publi(' question which has agitated the minds of 
11embeMi of this ANHemblv all well as of the President of this Assembly. 
I know whitt the lower ~rts of the Advocate arc. I have.heen 30 years. 
in the profeRsion. When you can  not attack a thing directly you do 
not do so. You impute personal motives; you have not a good case,. 
you abuse your opponent. 
That iii the baser art of the Advocate. I never dreamt that Buch a 

illlg'gestion could be made and those indirect, anonymous communicatioIW 
referred to by wy Honourable friend, Dr. Tej Bahadur Sapru, I am 
entirely Horry for. I never thought that in a matter like this he without 
reading them would refer to them-I challenge him to publish them. 

The Honourable Dr. T. B. Sapru: I rise to a point of peraona! 
explanation. W hen I made ;f:t'erence to that correspondence I had in 
view the exprf.'!...;jonR n ~d ~' my Honourable friend, namely, arrogant~ 
diMcourteous and silly. They could only have application to my Depart-
ment and I am. as head of the Department, bound to protect the officers 
under me and I ean do so with reference to those lettel'R. I am not sorr,r 
that I ~an witll'h'llw nothing unless my friend withdra,vs his words. 

B.&o Bahadur O. 8. 8ubrahman",&Dl: That Dr. Sapru, whom I look 
to for ad"ice and guidance, should make an attack of that kind nearly 
takes my breath away. I could have stood that insinuation from 
Mr. Jamnadas or Sir Deva Prasad Sarvadhikary, a leading Attorney. 
Sir Deva PrtLI&d Sa!'Vadhiary : I never insinuated. 

BIro Bahadur O. S. SubrahmaDa.y&Dl: When I saw such an attack 
made, I thought it was a Y6ry bad time I started this discussion. 
Well, Sir, ahout this 'arrogance' and other things, how can any 
reasonable man pass a judgment on who is arrogant or who is not 
arrogant Y I ask my Honourable friend, the Law Member, if he sits 
in judgment. cun hc Hay, 'yes, la: was not arrogant' Y It is a matter 
of persollul Opillioll. (Laughter.) To base his attack against me on 
the \vord 'arrogance,' well-where is t.he Secretariat which is not 
arrogant, I ask? (Laughter.) 
The Hono' ~rable Sir WilHam VinCilnt : The Home Department . 
. Rao Bahadur O. S. Subrahmanayam: Now, for you, to whom we 

have been looking up for advice and guidance, to base your attack on 
me, well, that simpl, shows that to-day we are not in your good books. 
Yesterday wafol the solar eclipse day,-and we must hll.ve been affected, 
some of uB,-well, for some days, we have not been in good condition, 
We did 110t know what we were doing. To-day, I am so sorry that the 
leader, I may say, should haye also lost his balance. Well, Sir, there 
is really one mlltter. The Legislative Department should have nothing 
.to do with this wretched business-of catering to us and providing 
quarters. It is Dot to the dignity of their oftlce-and then, the Honour-
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able the IJIlw Member saY8, "if you have a complaint you have my 
Bonourable friend, why not go to him." I may say, that is a ridiculolW 
8uggestion to make-for our petty purposes, to go to him and disturb 
him, I never think of doing 8uch a thing. 
Mr. President: I would aok tile Honourable Member in his turn to 

keep in order. 
llao Bahaci1ll' O. 8. Bubrabm&Dayam: I shall stop here for tho 

present. Wen. I have no objection to my Honourable friend, Mr. Ranga-
ehariar's l1l9Iestion, to adjourn the debate. 
1Ir. Preltdent : Before I put the motion of Mr. Rangachariar for 

postponement, there are only two things I need say as regards the debate, 
as it concerns my Department. I should have been glad to have on 
the records of the ASAembly the explicit judgment of the House in 
favour of a separate establishmt'nt (lIear, hear); but the reasoos 
given by the Honourable the Law Member for thll postponement of 
the consideration of that proposal sce,m to me to be cogent, and, there-
fore, I think the course which Mr. Rangachariar proposes is reasonable 
ud proper. The only thing that makes me regret that we should have 
to adopt that course is that the next time we take up tbis subject we 
may have to deal with a different Law Member. 
Had Honourable Members of this House been in a position to ofter me 

the services of the Law Member 8S the first Speaker'lt Counsel in Iudia, 
then I should have been most happy to accept the offer. But I 
am afraid, from what I know of my Honourable colleague that enn the 
dignity of a Speaker's Counsel's shoes would not outweigh in his mind 
the superior attractions of bis own beloved Allahabad. I should like to 
take tbis opportunity of paying my tribute to the unfailing good-burnouT, 
patienee and ~ ' llt ability with wbieh he has always met Rny small demand 
which I have blld to make. (Applause.) And though perhaps the time 
has not yet ('umt' for ~ to say farewell to bim, beeaufle we all hope that 
he will rt'turn to this Chamber in Ii position of greater freedom and leta 
respolUlibility, none the leu I take this opportunity of paying the tribute 
which I now otrCT him. (ApplaUAe,) 

The question is thllt further consideration of thi" Resolution and the 
t amendment be p!Jnponf'd uutil stter the report of the Inchcape Committee 
cn retrenchment has b~en receh't'd. 

The motion was adopted. 

DATE FOR DISCUSSION OF SUPUEME COURT RESOLUTION. 
The BonOlfra.ble Ilr WtlUam Vincent (Home Member): There ia 

aJlother Resolution of Or. Gour'li regarding a Supreme Court set dOWD 
for to-day. I do not know whether the Mo'\Ter wishes to begin the disc .. 
flion of such a Resolution now. (Cries !If 'No, no. ") If not. I will have 
it put down from day to day, on official and non-otftcial days, so that we 
tIl4y disc1188 it if possible during thia Session. I propose, therefore, with 
your leave, Sir, to put it down at the end of the list of busines, for 
to-morrow. 
The' AlJ8embly theD adjourned till Eleven of the Clock on Saturda,.. 

the 28rd Sept4"Jllbft, 1922. 
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